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LEGISLATIVE ASSEMBLY.

Thursday, 28th March, 1985.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.

I¥SURANCE BUsINESS IN INDIA.

1089. *Seth Govind Das: (a) Will Government be pleased to state what
is the amount of premium income earmed in respect of Insurance, Fire,
Motor, Marine and Life by (i) Indian companies, (ii) foreign companies,
during the last five years?

(b) Are Government aware of the fact that great competition is being
experienced in insurance business in India owing to the unrestricted entry
into In;lia of Colonial, American, Continental and Japanese Insurance Com-
panies

(c) Will Government be pleased to state whether they consider ‘Insur-
ance’ as an important national industry and, if so, will Government be
pleased to state what steps they contemplate taking to protect this in-
dusgy and to preveny its progress being given a set-back by foreign coms
petition? ’

(d) Are Government aware of the restrictions placed against foreign
Insurance companies by several countries on the Continent and in America ?
What steps do Government propose to take against those countries which
impose restrictions on the admission of Indian Insurance Companies
thereto ?

The Honourable 8ir Joseph Bhore: (a) On the presumption that the
Houourable Member refers to premium income earned in Indis, a state-
ment showing the information so far as available is placed on the table.

(b), (c¢) and (d). The question of the amendment of the existing
insurance law in India is under the consideration of the Government of
India.

( 2919) A
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Statem nt showing premium sncom: earned in India in respect of Life, Fire, Marine aond
Miscellancous tnsurance busincsses by (3) Indian Companies and (ii) non-Indian Com.

panies during each of the financtal years ending sn 1928 to 1932.
_ (In thousands of rupees.)

1 .!:n
— Life. | Fire. £ |28 | Total. | Grand
| § é g Total,
Indian Companies . . |3,34,784| 16,44 10,76 14,10] 3,76,08
1928{ : g 8,79,79
Non-Indian Companies . | 2,80,26 | 1,28,17 43,62 41,77, 5,03,71
Indian Companies . . [3,89,67¢ 22,88 11,26]17,61] 4,41,41
1929{ | } 10,31,53
Non-Indian Companies . |3,42,01 1,31,03150.97 58,61 5,90,12
( Indian Companies . . '4,09,02( 25,22 10,16|26,59 | 4,69,09
1930 | g 10,81,71
f Non-Indian Companies . |3,88,90 | 1,20,58 : 41,32 /60,92, 6,11,72
Indian Companies . . |4,51,00] 28,42 | 7,19(24,11, 5,10,72
1931 § } 11,09,92
Non-Indian Companies . |4,10,39 | 99,89 | 35,56 | 53,18 | 5,09.22
Indian Companies . . 4,96, 0] 28,48 | 7,30 |28,28| 5,60,26
193 § 11,65,23
Non.Indian Companies . |4,28,46 | 07,64 |36,47 47,40 6,04,07

*All c'asses of insurance business other than Life, Fire, and Marine are included
under this head, separate figures for motor insurance business are not available.

t This includes figures for businees outside India for which eeparate figures are not
available,

Seth Govind Das: May I ask, Sir, when the Government will be able
to say anything definite on this matter after due consideration of the case?

The Honourable 8ir Joseph Bhore: Perhaps my Honourable friend is
Bot aware of the fact that the same officer who has been dealing with the
question of the companies law is now dealing with the insurance law.
References have gone out, I understand, not only to Local Governments
but to public bodies inviting their observations, and I should say that his
report would be ready by about August.

Mr. M. Ananthasayanam Ayyangar: Are Government aware that in
America and in some European countries large amounts to the extent of
nearly £50,000 are required as the initial deposit by foreign insurance com-
panies who want to carry on their business in those countries ?

The Honourable 8ir Joseph Bhore: That may be so. I will not say
that my Honourable friend is wrong.

Mr. 0. N. Muthuranga Mudaliar: Are Government aware that in England
they impose an initial fee of £20,000 on any Insurance Company which
does its business in England ?

The Honourable 8ir Joseph Bhore: I will not contest my Honourable
friend's information on that point. '

Prot. N. G. Ranga: Iz any such depcsit required here? A

The Honourable 8ir Joseph Bhore: I shall have to ask for a notice of
that queation.
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‘Mr. S. Satyamurti: Has the attention of the Government been drawn
“to the proceedings of n Conference held in Bombay recently :'1bout‘Indxan
Insursnce Compunies? I believe it wag presided over by Sir Chimanlal
‘Betalvad, and they passed several resolutions, asking for protection to

Indian Insurance Companies.

The Honourable Sir Joseph Bhore: All those matters will be taken into
.account before the revision of the present law is undertaken.

Mr. S. Satyamurti: Will Government answer the second part of the
-question contained in part (d), namely, whether they propose to take any
-steps against those countries which impose restrictions on the admission of
Indian Insurance Companies thereto?

The Honourable Sir Joseph Bhore: That, Sir, is not a matter connected
‘with the revision of the ordinary insurance law, and, as I said in connection
‘with the question which was put pertaining to Italy, the matter was under
«our consideration.

Seth @Govind Das: Will Government consider the advisability of imposing
.a large amnount of deposit on foreign companies who want to trade in this

-country ?

The Honourable Sir Joseph Bhore: Well, Sir, us I said, the whole
‘matter is reeeiving consideration, and 1 am not prepared to say what steps
will or will not be taken. :

IMPORTATION OF SILVER INTO INDIA ¥BoM KUTCH TERRITORY.

1090. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
-whether importation of silver into any part of India from Kutch territory
18 prohibited ? : '

(b) Is it & fact that Government instead of proving that the silver was
so imported from Cutch, throw the burden on the people to prove from
‘where they obtained the silver? If so, under what authority?

(c) Is it a fact that the Collector of Karachi decided that no one should
‘be prosecuted for past tramsactions, but some people are still being pro-.
-gecuted ? .

(d) Do Government propose to issue orders that no one should be put
to trouble and expense by being prosecuted on the mere allegation of some
past transactions without such silver having been seized, or found in the
-possession of the person implicated? If not, why not?

Mr. A. H. Lloyd: (a) The import of all dutiable articles by land from
Cuteh into British India is prohibited.

(b) The answer to the first part is in the negative. The second part
-does mnot arise.

(c) No. The decision to which the Honourable Member refers related
to the facts of a particular case. It did not apply, and was not intended
‘to apply, to all cases irrespective of the umount of evidence which might
be obtained regarding past transactions. .

(d) Proceedings are not taken on mere allegations. Government are
not prepared to make the seizure of silver a necessary condition precedent
to the institution of proceedings. : :

A2
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Mr. Lalchand Navalral: May I know from the Honourable Member-
that, although silver may not actually be detected in the possession of an:
importer, yot he could he prosecuted after two or three years?

Mr. A. H. Lloyd: I think, 8ir, it is improbable that evidence would be:
forthcoming after two or three years. Af the same time, it is not im-
possible. As I have said in my previous reply, it is not essential that the
silver should actually be scized, if there is other evidence of a convincing:
nature which estublishes the fact that the crime has been committed.

Mr. Lalchand Navalrai: Does the Honourable Member propose to give
instructions to the officers there to prosecute only when they have got
very satisfactory and convincing evidence ?

Mr. A. H. Lloyd: No such instructions are necessary. They are well
aware of the necessity of having clear proof.

CerTAIN Ratnway SurvEy WoRES.

ltg{}é *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be plessed:
W 8
(i) when the following survey works were first undertaken;.
(ii) the mileage extent of each;
(iii). whether survey was complatﬂd
(iv) wheth?lr budget estimates were prepared, if so, how much ‘or
eac
(v) whether budgets were sanctioned; and
(vi) why the projects work were not begun in each case:
(1) Cumbum-—Kalabasti,
{2) Nandyal—Atmakur,
(8) Nandyal—Koilkuntla,
(4) Yerragudipad—Prodattur,
(5) Kanivihalli—Swamihalli,
(6) Kalikiri—Royachoti,
(7) Madras—Tirupsati,
(8) Kalabasti—Udayagiri,
(9) Renigunta—Tirupati via Chiratanur,
(10) Cumbum—XKanigiri.
(11) Yerragudipad—Nandyal,
(12) Trichinopoly—Madura Electrification scheme, snd
(18) Tricbinopoly——Puducottah—Karaikudi?

(b) In view of the famine conditions prevailing in the area where the-
projects from (1) to (11) were surveyed, are Government prepared to take-
up these works immediately in order to give work for the starving-
Iabourers ? )

(¢) In view of the survey of Trichinopoly—Madura Electrification
scheme, are Government prepared to take up the work in hand?

Mr. P. R, Rau: (a) A statement giving the information required is laid’
on the table. 1 might add that two of the thirteen lines mentioned have
been constructed.

(b) It ia for the Local Government to take the initiative in this matter.

(¢) It was not established at the time that the scheme was necessary,
a8 it was doubtful whether electrifioation or doubling fhe line would be

‘the most suitable solution. The presert traffic does not justify the expen-
diture involved.
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t

Prot. N. @. Ranga: Will Government give preference to these railway
projects when additional funds are available for development ?

Mr. P. R. Rau: No, Sir. Government propose to utilise any funds thaf
are available for remunerative projects.

Prof. N. G. Ranga: May I know what is the answer to sub-clause (vi)
of part (a) of the question ?

Mr. P. R. Rau: The answer will be found in the statement I am laying
on the table.

Prof. N. G. Ranga: Sir, when statements are laid on the table and we
are not given a copy of them, we are not able to put supplementary ques-
tions.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member can put supplementary questions afterwards, by putting down
these questions.

EXTENSION OF THE ELEOTRIFICATION SCHEME FROM TAMBARAN TO
CHINGLEPUT.

1092. *Mr. O. N. Muthuranga Mudaliar: Are Government prepared
to consider the feasibility of extending the electrification scheme from
Tambaram to Chingleput, the district headquarters, at a distance of 20
miles ?

Mr. P. R. Rau: I have forwarded the question to the Agent, South
Indian Railway, for consideration. '

ELECTRIFICATION SCHEME BETWEEN MADRAS AND ARKONAM AND PONNERI.

1093. *Mr. O. N. Muthuranga Mudaliar: Are Government prepared
to consider the feasibility of an electrification scheme between Madras and
Arkonam and between Madras and Ponneri in the suburban area of the
Madras City ?

Mr. P. R. Rau: No such scheme has yet been suggested: but J am for-
warding a copy of the question to the Agent, Madras and Southern
Mahratta Railway, for consideration.

IMPORT DUTY ON INDIAN RICE AND PADDY IN CEYLON,

1094. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be
pleased to state whether the Government of Ceylon impose an import duty
on Indian rice and paddy? If so, how much?

(b) Will Government be pleased to state on what commodities from
Ceylon, an import duty is levied in India, and the rates for each ?

The Honourable Sir Joseph Bhore: (a) Yes, Sir. The rates of import
duty on paddy and rice in Ceylon are 66 cents and Re. 1 per cwt.
respectively.
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(b) All commodities from Ceylon or elsewhere, excepting those which
are duty-free under the Indian tariff, are subject to import duties. The
rates of duty are given in the First Schedule to the Indian Tariff Act,
1934, to which the Honourable Member is referred. A copy of the At is
in the Library.

Mr. 0. N. Muthuranga Mudaliar: May I ask, Sir, what commodities are
duty-free ?

The Honourable Sir Joseph Bhore: I should have io go through the list
which is a fairly long one. If my Honourable friend will refer to the
publication to which I have referred, he will sce at a glance what are duty-
free and what are dutiable articles.

Mr. O. N. Muthuranga Mudaliar: May I know the name of the
publication? I could not hear it.

The Honourable Sir Joseph Bhore: Sir, this is the first time that I have
been accused of being inaudible in this House. The rates of duties are
given in the first Schedule to the Indian Tariff Act of 1934, a copy of
which is in the Library.

Mr. 0. N. Muthuranga Mudaliar: I did not mean that. I want to know
the Schedule in which duty-free articles are mentioned.

The Honourable Sir Joseph Bhare: My Honourable friend will find it
there. He can get the information from the Schedule.

Mr. M. Ananthasayanam Ayyangar: May I ask, Sir, if there is any
preferential treatment shown in Ceylon to Indian goods ?

The Honourable 8ir Joseph Bhore: Not, Sir, by Ceylon.
Mr, M. Ananthasayanam Ayyangar: Why not, Sir?

. The Honourahle Sir Joseph Bhore: Because that matter is still under
consideration with the Ceylon Government.

Mr. M. Ananthagsayanam Ayyangar: Is it since 1932?

The Honourable 8Sir Joseph Bhore: Since the Ottawa Agreement was
entered into.

Mr. M. Ananthasayanam Ayyangar: Why do not this Government take
reciprocal measures until it is settled ?

The Honourable 8ir Joseph Bhote: Fcr the simple reason that we hoped
that the Ceylon Government would give' us the preferences which were
given to us under the Agreement itself.

Mr. M. Ananthasayanam Ayyangar: When do Government expect to
bave a definite settlement from the Ceylon Government ?

.

The Honourable Sir Joseph Bhore: I cannst say that.
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‘Mr, M. Ananthasayanam Ayyangar: Do this Government propose to
wait indefinitely ?

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

Dr. Ziauddin Ahmad: Is it not a fact that the Indian rice going to
Ceylon is taxed, whereas the Ceylon rice coming to India i8 not taxed ?

The Honourable Sir Joseph Bhore: I do not know that any Ceylon rice
does come to India.

Mr. T. S. Avinashilingam Ohettlar: Are Government giving any prefer-
<nce to Ceylonese articles ?

The Honourable Sir Joseph Bhore: Cocoanut and copra.

BUILDINGS OF HISTORICAL IMPORTANCE OCCUPIED BY THE MILITARY
AUTHORITIES.

1095. *Mr. M. Ghiasuddin: (a) Will Government please state how many
buildings of historical importance are at present occupied by the military
authorities ?

(b) Are Government aware that such occupation of the historical build-
ings tends to deteriosate them? If so, are Government prepared to
evacuate these buildings and to use them as national museums, ete.?

Mr. G. 8. Bajpai: Information is being collected and will be laid on
the table of the House in due course.

Mr. 8. Satyamurti: Will Government consider the advisability, from a
historic and artistic point of view, of stopping the occupation of historical
buildings by military authorities ?

Mr. @G. S. Bajpai: As fur as 1 am aware historical buildings of archec-
logical interest are not occupied by military authorities.

Mr. M. Ghiasuddin: Are Government awarc that the Delhi Fort has
‘been definitely disfigured by the military barracks being put up there?

Mr. G. 8. Bajpai: That is another matter. It does not conflict with
the answer which I gave. These are new structures that have been put
wup within the precincts of the Fort. That is another point.

Mr. 8. Satyamurti: Do Government realise that they form an ugly spot
and they disfigure the whole beauty of the buildings of the great Emperors,
who constructed these Forts and their very ideas?

Mr. G. 8. Bajpal: Aesthetically, I am inclined to agree with my
Honourable friend here.

8ir Muhammad Yakub: Ts it not a fact that the mausoleum of Anar-
kali at Lahore is already occupied by a Government office ?
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Mr. @. 8. Bajpai: The question was about the ococupation by troops, not
a8 regards the use of buildings as an office.

Sir Muhammad Yakub: That is the same.

Mr. T. 8. Avinashilingam Ohettiar: Are Government aware that the
Tirumal Nayak Palace at Madura, one of the greatest architectural build-
ings in Southern India, i8 occupied by the District Munsif's Court there?

Mr. G. 8. Bajpai: As far as I know, there are about 1,800 protected
buildings under the Ancient Monuments Preservation Aot, and if Honour-
able Members geek to cross-examine me regarding the archeological value:
of each and the use to which they are put, I regret that I shall not be able
to answer.

Mr. T. 8. Avinashilingam Ohettlar: All these show that they are put to-
very bad use.

Mr, 8. Satyamurti: Is the great Fort at Agra, which we al] go and see:
often, occupied by the military authorities, and, if so, why ?

Mr. G. S. Bajpai: According to my information, even in the Agra Fort,
it is not the historical part of the building that is occupied by the military
authorities, but modern structures.

Mr, A. K. Fuzlul Huq: What is the answer to part (b) of the question?

Mr. @. 8. Bajpal: I have answered parts (a) and (b) together. I have
asked for information and will lay a reply on the table in due course.

Mr. A. K. Fuzlul Huq: It is a declaration of policy and no information:
is required to be called for.

Mr. G. 8. Bajpai: My Honourable friend will agree that Government
cannot enunciate a policy in vacuo.

Mr. M. Asaf Ali: Is it not a fact that the military authorities were
thinking of evacuating the Delhi Fort at any ratc some time ago?

Mr. @. 8. Bajpai: I am not aware of that.

Mr. M. Ghiasuddin: Sir, I must get an answer to part (b) of my ques-
tion. '

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable’
Member says that he is in communication with the authorities and will lay
a reply on the table of the House in due eourse.

Mr. 8. Satyamurti: At least with regard to the Delhi and Agra Forts,.
which are now occupied by the military authorities, will Government ask
them to vacate these buildings and allow them to be‘used as nationak
museums? ’ ’
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Mr. G. 8. Bajpai: My Honourable friend’s question is that buildings
of historieal importance which may be occupied by the military authorities-
and which are under the protection of the Archsological Department may
be evacuated. As I have submitted for the information of the House, the-
buildings which are occupied in the Delhi Fort are not historical buildings,
but modern structures. If my Honourable friend’s suggestion is that even
these modern structures should be evacuated, then I am quite prepared to-
take up the matter with the military authorities, but I cannot give uny
assurance as to what the outcome of the consultations will be. '

Prof. N. G, Ranga: Will Government see that these modern struotures-
are not such eye-sores as they are now, and will Government at least re-
construct them so as to be in consonance with the historical structures all
round there ?

Mr. @. 8. Bajpai: I am sure, the House does not desire that these-
modern structures should be pulled down and other structures put up in.
order to harmonise them with the older buildings. '

Prof. N. G. Ranga: If they are an eye-sore, they should be pulled down..

Kixag’s ComMiSSIONED OFFICERS SECONDED FOR THE MILITARY DAIRIES AXD-
GRrASS FARMS.

1096. *Mr. M. Ghiasuddin: (a) Will Government please state how many
King’s Commissioned officers are seconded for the Military Dairies and:
Grass Farms?

(b) How many of them are Indians? If there are none, is there any
rule against having Indian King’s Commissioned officers for these posts?
If 80, are Government prepared to consider the removal of this rule?

Mr. @G, R. F. Tottenham: (a) 17.
{b) None, but there is no rule against their serving in these appoint--
ments.

Mr. 8. Satyamurti: May I know why the King's Commissioned Offi-
cers, who evidently possess high military qualifications, should be put on
duty at the military dairies and military grass farms? Do they require-
any military genius or military training for this purpose?

Mr. G. R. F. Tottenham: The policy is now tending in the direction of
employing civilians to an increasing extent in place of soldiers, and we:
have seven or eight Indian civilians who are occupying appointments which.
previously were held by Commissioned Officers. ’

Mr. M. Ghiasuddin: Will Government consider the appointment of
persons holding Commissions in the Army in India Reserve of Officers to.
these posts in military dairies and grass farms?

Mr. @G. R. F. Tottenham: No, Sir, I do not think it is at all necessary.

Mr. M. Ghiasuddin: Fven if these persons are qualified diplomea holders-
in agriculture, Government will not appoint them ?
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Mr, G. R. T. Tottenham: If they have got the qualifications, they
might be appointed as people who possess qualifications. but not as people
“who belong to the Army in India Reserve of Officers.

PURCHASE OF MATERIALS FOB THE ARMY.

1007. *Mr, T. 8. Avinashilingam Ohettiar: (a) Will Government state
~‘whether all things required by the ariny are purchased through the Indian
. 8tores Department? If not, why not?

(b) What percentage of Army stores are purchased by the Indian Stores
Department, London, and the Indian Btores Department in India?

(¢) What percentage of the purchases made in India, of the Army
- stores, is Indian made and what percentage foreign ?

(d) What percentage of the total purchases of the Army stores in India
: and outside is Indian and what percentage is foreign?

(e) Are any articles available in Indis and made in India, purchased
“in foreign countries or of foreign manufacture? If so, what are the
-articles, and for what reasons are they purchased in foreign countries or
-of foreign manufacture ?

v

Mr. G. R. ¥, Tottenham: (a) No. Because it is considered desirable
.to maintain a Directorate of Contracts at Army Headquarters to make
-certain purchases for the Army particularly of food grains.

(b) I would invite the attention of the Honourable Member to the re-
ports of the India Stores Department, London, and the Indian Stores
Department, India, copies of which are in the Library.

(c) and (d). I would invite the Honourable Member's attention to the
reply 1 gave to Mr. Asaf Ali’s starred question No. 119. It is impossible
to say within the percentage there quoted what the proportion is between
Indian-made and foreign-mnade. ’

(e) I don’t think I need say more than that the Government Stores
"Purchase Rules are follewed in making purchases for the Army.

Mr. T. S. Avinashilingam Ohettiar: Except food grains, are other
purchases made through the Indian Stores Department ?

Mr, @G. R. F. Tottenham: I have tried to explain the position before.
Practically all our requirements for the army are purchased or manufac-
tured in India. About 89 per cent. of our requirements for the army
.are purchased in India or manufactured by firms in India' or by our own
-Ordnance Factories. We purchase a certain amount of stuff through the
Indian Stores Department in this country and we purchase a certain
-amount of stuff through the India Stores Department in I.ondon, bub the
majority of our requirements such as foodstuffs and lethal stores are either
bought by our own Contracts Directorate or manufactured by our own
~Ordnance Factories.

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
4he Honourable Member explained this fully the other .day.

Sardar Mangal Singh: Do Government try to manufacture. .
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Mr. President (The Honourable 8ir Abdur Rahim): Order, order. Next:.
question.

INOREASE OF THE SPEED OF TRAINS AND REDUCTION OF FARES ON THE MADRAS -
AND SOUTHERN MAHEBATTA RAILWAY.

1098. *Mr. 8. K. Hosmani: (a) Are Government aware that the Bombay,
Baroda and Central India Railway’s ‘I'rontier Mail’ train takes only 24
hours to run from Bombay to Delhi, a distance of 861 miles ?

(b) Are Government aware that the Madras and Southern Mahratta.
Railway mail train takes 83 hours and 45 minutes to run from Bangalore
to Poona, a distance of 626 miles?

(c) Are Government aware that the Bombay, Baroda and Central
India Railway third class rates for the mail train are 4 - 1233 pies per mile ?

(d) Are Government aware that the Madras and Southern Mahratta -
Railway third class rates for the mail train are 5} pies per mile ?

(e) Are Government prepared to ask the Madras and Bouthen.
Mahratta Railway Company to reduce the fares? If not, why not? . ...

(f) Are Government prepared to ask the Madras and Southern Mahratta.
Railway Company to increase the speed of their trains? If not, why not ?

Mr. P. R. Rau: (a) Yes.
(b) The time taken is approximately 82 hours and 45 minutes.

(c) I am not aware how my Honourable friend has arrived at this aver--
age. The basis of the third class fares by mail over the Bombay, Baroda.
and Central India Railway is as follows: -

Miles. Pies.
First 50 . . . . . 44
Plus 51-200 . . . . . . 4
Plue 201-300 . . . . . 33
Plus over 300 . . . . . . 8

(d) This figure seems unquestionably wrong, even as an average, since-
it is higher than the maximum rate charged. The basis of the third class.
fares by mail over the Madras and Southern Mahratta Railway is as-
follows:

Miles. Pies.
First 50 . ) . . . ) 4
Plus 51-250 . . . . . ¢
Plus over 250 . . . . . . 33

(¢) I am forwarding this suggestion to the Agent for consideration.

(f) It is not always either possible or desirable to provide uniformity-
in the speed of mail trains on different railways. Varying conditions have-
to be taken into account in deciding on the speed at which a train should’
be run, such as the volume and nature of ‘the traffic to be carried, the-
grade of the track, convenient times for the departure from the originating-
station and for the arrival at the terminal station, conneetions with other-
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trains at junction stations en route and the additional expenditure which
would be necessary to accelerate the service. 1f my Honourable friend
has any definite suggestions to make, 1 shall be glad to forward them to
the Agent, for consideration,

MILEAGE OR RUNNING ALLOWANCE PAID TO THE STAFF ON STATE RAILWAYS,

1099. *Mr. Muhammad Azhar Ali: Will Government please state
whether mileage or running allowance paid to the staff on State Railways
in India is within the provisions of sub-clause (iii) of clause (a) of Rule 9
and Rules 15 and 23 of the Fundamental Rules, made under section 96-B
<of the Government of India Act? If not, by what rule or direction is it
.governed ?

Mr. P. R. Rau: Mileage or running sllowance does not fall within the
provisions of the rules referred to by the Honourable Member. Running
-or mileage allowance is governed by paragraph 859 of State Railway Open
Line Code, Volume II. I have placed a copy of this paragraph in the
Library.

Mr. Muhammad Ashar Ali: Under what sub-clause of rule 859 does
it fall ?

Mr. P, R. Rau: Under-sub-clause (d) of paragraph 859 which governs
running or mileage allowances,

Mr. Muhammad Azhar Ali: I do not find the word ‘‘pay’’ at all in
‘this sub-clause. May I suggest that this would more appropriately come
under ‘‘other emoluments’’ ?

‘Mr. P. R. Rau: I do not follow my Honourable friend.

Mr. Muhammad Azhar Ali: I will read sub-clause (d) of paragraph 859.
It runs:

‘‘Mileage allowance is admissible to Guards and Brakesmen at a rate per 100
wniles run with a train and is granted on the condition that they shall provide at their
-own cost uniform in accordance with such patterns as may be approved.”

The word ‘‘pay’’ is not at all mentioned here. S0 asm I right in
-assuming that it will fall under any other emoluments clause?

Mr. P. R. Rau: The reference is to mileage allowance and I do not
follow why the word ‘‘pay’’ should come in the definition of mileage
-allowance.

Mr. Muhammad Azhar Ali: The other day I put a question, No. 866,
‘which reads as follows:

‘“Will Government be pleased to state if it is a fact that the old Travelling ticket
Inspectors of the Accounts Department on the East Indian Railway were paid sniloage
allowance which unlike all other forms of travelling allowances was tmt,etr&:a pay for
-all practical purposes.’’: ) N ‘
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Here I mentioned specifically the word ‘‘pay’’ and said that the
emoluments were treated as pay for all practical purposes. The reply
was:

‘‘Yes, up to the end of May 1831. These allowances up to a limit of 75 per cent of
pay proper were treated as pay for the purpose of leave salary provident fund and
gratuity.”’

Therefore, I say the word ‘‘pay’’ is not found in this sub-clause.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot discuss a question of interpretation now.

Mr. Muhammad Azhar Ali: It is a question that if it does not fall
-within that clause, will it not be. . . . .

Mr. President (The Honourable Sir Abdur Rahim): It is a question of
interpretation.

RESTORATION OF SUBSTANTIVE OLD GRADES OF Pay oN StaTeE RArLwavs.

1100. *Mr. Muhammad Azhar Ali: Will Government please state whether
the restoration of substantive old grades of pay ipso facto means a claim
towurds advancement to next higher stages in the old scales of pay of that
class of employee on State Railways? If not, under what rule or direction ?

Mr. P. B. Rau: A decision on the point must depend on the merits of
each case. I am unable to give a categorical reply applicable to all hypo-
thetical cases that may arise.

CERTAIN RETRENOHED EMPLOYEES ON EAST INDIAN RAILWAY RE-EMPLOYED
AND BROUGHT UNDER THE REVISED ScALEs oF Pay.

1101. *Mr. Muhammad Azhar Ali: Will Government please state:

(a) whether it is a fact that in 1981 certain employees on the East
Indian Railway working in the Crew System, both temporary
and permanent, were discharged from service due to reduction
in establishment; ‘

(b) whether it is a fact that this reduction of establishment was
analogous to the retrenchment of the staff for administrative
purposes;

{c) whether it is & fact that some of such retrenched employees were
taken back or re-engaged and offered the same rate of pay
which they were drawing at the time of discharge and were
fixed in the newly sanctioned grades of the Moody-Ward
system;

(d) whether they were given any warning at the time of their re-
engegement or re-appointment that their scale of pay will
be subject to a revision, if and when introduced;

{(e) whether it is a fact that now they are brought under the new
(revised) scales of pay, which are much less remunerative;

() whether this is not a contradiction of the orders on the subject
: and a repeal of the rights and privileges enjoyed so far?
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Mr. P. R. Ran: (a) Yes.

(b) So far as temporary staff are concerned, these reductions bear ®
greater analogy to discharges of staff engaged for a temporary purpose
who in cessation of -the work for which they were employed are dis-
charged.

(c) to (f). Government have no definite information on these points, but
have issued general orders on the applicability of the new rates of pay to
employees in serviece before their discharge and borne on a waiting list.
The staff concerned will be dealt with under these rules.

ProMoTION OF TRAVELLING TI0CKET EXAMINERS ON THE EAST INDIAN RalLwav.

1102. *Mr. Muhammad Aszhar Ali: Will Government please state:
(a) whether promotions from grade II, Travelling Ticket Examiners:
on East Indian Railway to grude I are made according to.
seniority or on some other factors;

(b) whether uniform rules on the subject are in force on all Divisions-
- of the East Indian Railway;

(c) whether these posts are time-scale or selection grade posts; and

(d) whether the duties of Travelling Ticket Examiners grade I and
grade II are same or different; if different, in what respects ?"

Mr. P. B. Rau: Government have no information. These promotions.
are governed by rules laid down by the railway administrations to whom:
full powers have been delegated.

SENIORITY LisT 0F TRAVELLING TICKET EXAMINERS AND TIoKET COLLECTORS
oN THE EAsT INDIAN RAlLWAY.

1108. *Mr. Mubhammad Azhar Ali: (s) Will Government please state
whether it is a fact that the seniority list of the Travelling Ticket Examiners
and Ticket Collectors has been communicated in some of the Divisions on
the East Indian Railway Administration and is kept confidential in others?

(b) Will Government please state why the staff should not know their
position in respect of seniority?

Mr. P. R. Rau: Government have no information, but are making
enquiries, and I will lay a reply on the table of the House in due course.

RATE oF PAY ADMISSIBLE TO A TIOKET COLLECTOR WORKING AS TRAVELLING
TiokET EXAMINER ON THE EasT INDIAN RAILWAY.

1104. *Mr. Mghammad Azhar Ali: Will Government please state the
rate of pay admissible to & Ticket Collector, grade III, when ordered to.
work as Travelling Ticket Examiner grade II on the East Indian Railway
Administration ?

Mr. P. R. Rau: The actual rate of pay will be determined in each case
by the Accounts Officer at the time having regard to all the circumstances.
The scales of pay are as follows:

Rs.
Ticket Colleotors, grade IIT . . . . 871—3—52
Travelling Tioket Examiners, grade 11 . . . b55—8—64
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Mr. Muhammad Ashar Ali: Are the allowances referred to in clauses
(c) to (e) of paragraph 859 to be determined at the time the person is
engaged and are final in each and every respect during the term of service
in that class?

Mr. P. R. Rau: It is quite impossible for me, by way of an answer to
supplementary question, to interrupt every Article of the State Railway

Code.

Mr. Muhammad Azhar Ali: It is a simple question and my friend him-
self referred to paragraph 859. 1 am asking whether this is to be deter-
mined at the time the person is engaged and are final in each and every
respect during the term of service in that class.

Mr. P. R. Rau: I have not referred to paragraph 859 in reply to this
question. My Honourable friend’s supplementary question’ might be rele-
vant on another question, but not on this.

$1105*—1109*,
PRODUCE OF THE LAND OF THE ISTIMRARI AREA OF SATHANA, AJMER-MERWARA,

1110. *Maulvi Syed Murtuza Sahib Bahadur: Will Government please
place on the table of this House a comparative statement showing the
rate of rent payable (a) by the tenants of the Khalsa area of Ajmer-
Merwara, and (b) by the tenants of Daulatpura in the Istimrari area of
Sathana (Ajmer-Merwara) in respect of (i) per bigha of chahi land and (ii}
per bigha of Barani land?

Mr. @. S. Bajpai: With your permission, 8ir, I shall answer questions
Nos. 1110 and 1111 together. The information is being collected, and a
reply will be laid on the table of the House in due course.

Prof. N. G. Ranga: Is there any legislation to regulate the relations
between the Istimrardars and their tenants in this particular area?

Mr. G. 8. Bajpai: There is no legislation at present.

Prof. N. G. Ranga: Do Government propose to bring forward any legis—
lative proposal before this House to regulate those relations ?

Mr, G. 8. Bajpai: My Honourable friend had better wait for the next
question where this point has been raised.

PRODUGE OF THE LAND OF THE ISTIMRARI AREA OF SATHANA, AJMER-MERWARA.

$1111. *Manlvi Syed Murtuza Sahib Bahadur: Will Government please
enquire and state what proportion of the earning of the tenants from the
land is realised as rent (i) in the Khalsa area (Ajmer-Merwara) and (ii}
in the village Daulatpura, in the Istimrari area of Sathana (Ajmer-Merwara)?

+These questions were disallowed by the Honourable the President.

$For answer to this question, see answer to question No. 1110.
B
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Exquiry ABOUT THR CONDITION OF THE TEWANTS '0¥ THR: ISTIMRARDABS OF
ATMER-MERWARA.

1112, *Maulvi Syed Murtusa Sahip Bahadur: (a) Is it a fact that a
committee of enquiry was appointed in Ajmer-Merwara to enquire into
the condition of the tenants of the Istimrardars of Ajmer-Merwara?

(b) Is: it a faet that one of the members of the said committee of
enquiry was Rai Sahib Mithan Lal who has been, for many years, the
legal adviser and counsel of the Raja Sahib of Pisangan and other
Istimrardars of Ajmer-Merwara?

(¢) Is it a fact that Rai Sahib Kishan Lal, the then Extra Assistant
Commissioner, Merwara, was also a member of the said committee of
enquiry?

(d) Is it a faot that after the completion of the work of “the' said
eommittee of enquiry the said Rai Sahib Kishen Lal was appointed as
Kamdar of the Rao Sahib of Masuda, a prominent Istimrardar of Ajmer-
Merwara?

(e) Is it a fact that Diwan Bahadur Har Bilas Sarda was also & member
of the said committee of enquiry?

f) Are Government aware that the Istimrardars of Ajmer-Merwara have
a well-established and consolidated organisation, whereas the tenants of
the Istimrari area of Ajmer-Merwara have no such organisation?
.~ (g) Is it a fact that while the proceedings of the said committee of
enquiry were going on, ordinances were made applicable to several
Istimrari areas of Ajmer-Merwara?

(h) Is it a fact that the tenants were not allowed to engage any lawyer
except the two named by the Local Administration in connection with the
proceedings of the said committee of enquiry?

(i) Is it a fact that the said committee of enquiry completed its work
more than one year ago?

(j) Is it & fact that the said committee of enquiry has not yet published
the results of its enquiry? '

(k) If what are stated at parts (a) to (j) above are facts, what steps
do Government propose to take in the matter?

Mr. @. 8. Bajpai: (a) A committee was appointed to enquire inte the
question of the relationship between the Istimrardars and their tenants.

(b) Rai Sahib Mithan Lal was a member of the Committee. He is
not, however, legal adviser to any particular Istimrardar, though he may,
on occasion, be briefed by Istimrardars as by other clients.

(c) Yes.
(d) Yes.
(e) No, 8ir.

(f) There is a recently formed organisation called the Istimrardars’
Association.

(8) No, S8ir.
(h) No lawyers were allowed to appear for either party in a professional

capacity. Two local lawyers were examined as witnesses by reason of their
knowledge of the subject. S
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(i) and (j). Yes.

(k) The question of how best to place the relations between Istimrardars
and their tenants on a satisfactory basis is reeeiving the attention of
(Government.

Maulvi Syed Murtuza Sahib Bahadur: May I know if the Committee
appointed by Government has submitted its report ?

M¥r. G. S, Bajpai: The Committee to which my Honourable friend has
referred in the question submitted its report in 1938.

Prot. N. G. Ranga: Has any action been taken on that report?

Mr. @. S. Bajpai: No, Sir; no action has been taken on that report,
because, on a consideration of it, both the Chief Commissioner and the
Government of India came to the conclusion that it does not satisfactorily
solve the problem.

EXQUIRY ABOUT THE CONDITION OF THE TENANTS OF THE ISTIMRARDARS OF
AJMER-MERWARA.

1113. *Maulvi Syed Murtuza Sahib Bahadur: Do Government propose
to appoint a committee of enquiry with Members selected -from the Legis-
lative Assembly, to enquire into the condition and grievances of the tenants
of the Istimrari area of Ajmer-Merwara and to suggest the ways and means
of improving their condition?

Mr. G. 8. Bajpal: I would refer the Honourable Member to the answer
I have given to part (k) of question No. 1112 just now.

CESSES REALISED IN THE ISTIMRARI AREAS OF AJMER-MERWARA BYTHE
ISTIMRABDES.

1114, *Maulvi Syed Murtuza Sahib Bahadur: (a) Wil Government
please enquire and state what the names and descnptlons of the cesses
realised from the tenants and other residents in the various Istimrari areas
of Ajmer-Merwara by the Istimrardars are?

(b) Is it a fact that in the Khalsa areas in Ajmer-Merwara tenants and
other residents are not required to pay any cesses? If it is not a fact,
will Government please state what cesses the tenants and other residents
of the said Khalsa areas are required to pay?

(e) Is it a fact that in the Istinrari areas of Ajmer-Merwara, the police,
educational institutions, hospitals, and other institutions of public welfare
are maintained by Government at Government expense?

(d) If the reply to the question in part (c) above be in the affirmative,
will Government please state why the Istimrardars are allowed to realise
cesses?

(e) What steps do Government propose to take in the matter?

Mr G. 8, Bajpai: (a) Complete information in reply to this pary of
this question is not readily available. The matter is one of great com-
plexity, and I have asked for certain further information. A reply will be
laid on the tgble of the House in due course,

B2
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(b) The answer to the first part is in the negative. Tenants in the
Khalsa areas are required to pay cesses like the Veterinary, Dispensary,
Chowkidari and District Fund cesses.

(c) As in the case of the other residents of the district, the Istimrar-
dars meke no special contribution towards the cost of the regular police
force of the district, but they pay their own Chowkidars or rural police.
District Board cesses are paid by all Istimrardars into the District Board
Fund and, from this fund, expenditure on schools, dispensaries and other
institutions ig met. In addition to these, special and voluntary contri-
butions have been made by certain Istimrardars, namely for a school and
hospital in Bhinai and for two dispensaries and schools in Masuda.

(d) Does not arise.

(e) I would refer the Honourable Member to the answer to part (k) of
question No. 1112.

Prof, N. G. Ranga: Who manages these hospitais and schools for
which cesses are paid by tenants through these Istimrardars?

Mr, @. 8, Bajpai: I presume they are managed by the District Board.

Prof. N, G. Ranga: Is the Honourable Member aware of the fact that
in other areas of this country these cesses are paid directly by the tenants
to the Government concerned and not through Istimrardars or any other
intermediary ? {

Mr. @. S. Bajpai: My Honourable friend is imparting information, but
I am dealing with Ajmer-Merwara. i

NEGOTIATIONS WITH THE RULERS OF INDIAN STATES.

1115. *Mr. Sami Vencatachelam Chetty: (a) Will Government be pleased
to state if any negotiations are being carried on with the Rulers of
Indian States? If so, what is the nature of the negotiations?

(b) Do these negotiations consist of allocation of customs revenue or
any such financial commitments?

(c) Having regard to the large interests of British Indians involved in
such negotiations, do Government propose to consult this Assembly or any
non-official Indians or at least to appraise this House with the progress of
the negotiations?

The Honourable Sir Nripendra Sircar: (a) and (b). I have presumed
that the Honoursble Member's question relates to financial negotiations
with States in connection with the Federation. On that assumption the
answer is in the negative.

(c) Does not arise.

Mr. Sami Vencatachelam Ohetty: Is it not a fact that the Govern-

ment of India have come to some arrangement with the State of Baroda
with regard to the customs revenue?



QUESTIONS AND ANSWERS, 2939

The Honourable Sir Nripendra Sircar: Has the Honourable Member’s
question nothing to do with financial negotiations in connection with the
Federation, but is an independent question ?

Mr, Sami Vencatachelam Chetty: Independent of the Federation.

The Honourable Sir Nripendra Sircar: In giving the answer ‘‘No’, 1
presumed that the Honourable Member's question related to financial
ncgotiations with the States in connection with the I'ederation.

Mr. Sami Vencatachelam Chetty: At any rate I did not say so.

The Honourable Sir James Qrigg: Perbaps I can clear up the posi-
tion. There have been negotiations with Baroda in relation to their
customsg right, but they have no relation whatever with Yederation.

Mr. Sami Vencatachelam Ohetty: My question does not relate to the
Federation at all.

M: President (The Honourable Sir Abdur Rakim): The Honourable
Member has got the answer that negotiations have been guing on with
regard to their customs rates,

Mr. 8ami Vencatachelam Chetty: May I know what ie the nature of
the negotiations going on?

The Honourable Sir James Grigg: If the Honourable Member will put
down a question, I will see that he gets as full an answer ag it is possible
te give.

RATES FOR THE SUPPLY OF MATERIALS TO PROVINCIAL GOVERNMENTS,
RAILWAYS, ETO., BY THE INDIAN STORES DEPARTMENT.

1116. *Mr, Samli Vencatachelam Ohetty: (a) Will Government be
pleased to state if the Indian Stores Department supply materials to Pro-
vincial Governments or local authorities, Railways or contractors of any
of these authorities at the same rate at which the department purchases
these materials? If not, does the department sell these materials at
higher rates? If so, how are these rates fixed?

(b) Is it a fact that contractors are bound to take material from the
Indian Stores Department, even though the rates charged by the depart-
ment are considerably higher than those available in the open market?

(o) Is it a fact that contractors are asked to calculate for their tenders
at the rates at which the department sell these materials to them?

The Honourable Sir Frank Noyce: (a) The Indian Stcres Department
does not hold any stocks, but arranges for the supply of stores to Pro-
vincial Governments, local bodies and Railways, on receipt of indents, for
which the indenting authorities are required to pay the actual cost plus
a fee of one per cent. for purchase and one per cent. for inspection (if
the stores are also inspected) for the services of the Department. The
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Indian Btores Department is not authorised to make purchases on behalf
of contractors.

(b) aud (c). 'The supply of materials to contractors is regulated by the
terms of the contracts entered into by them with the authorities placing
the contracts. As already explained, the Indian Stores Department does
not sell any materials to contractors, nor is that Departinent concerned
with the fixation of rates for matenals issued to contractors from the
stores of the departments concerned with the projects.

Mr. Sami Vencatachelam Ohetty: Does not the Department charge local
bodies higher rate of charges than those at which those materials can be
supplied by the customers?

The Homoursable ‘Sir Frank Noyce: If a local body asks the Indian
Stores Department to make its purchases for it, all it is required to pay in
addition to the actual cost is, as I have stated, the charge of one per cent.
for purchase and one per cent. for mspection. If the local body gets its
stores from somewhere else, 1 obviously cannot say what it is charged for
them. T am only dealing with the Indian Stores Department,

Mr. T. 8. Avinashilingam Ohettiar: Is it true that sometimeg these
local bodies can get these gnods cheaper directly themselves than through
the Indian Stores Department?

The Honourable 8ir Frank Noyce: They are not bound to use the ser-
vices of the Indian Stores Department. They are not compelled to pur-
chase ‘through the Indisan Stores Department. Thev can get their stores
wherever they like. If they use the services of the Indian Stores Depart-
ment, it is obviously because they consider that a salisfactory way of
making their purchases.

Mr, S8ami Vencatachelam Ohetty: Does the Stores Department require
tiv railways to purchase only through them?

‘The Honourable Sir Frank Noyce: The Btores Department cannot re-
quire any Department of Government to -purchase only through them.

Thet is & matter for Government, not for the Stores Department to
decide.

Pandit Nilakantha Das: If any Department wants to purchase through
the Steres Department, does the Btores Department issue tenders for them
orgive orders to some particular firms?

The Honourable Sir ¥rank Noyce: Obviously, if the Btores Depart-
ment is asked to make a purchase, it must issue tenders.

EMPLOYMENT OF LABOUR THROUGH INTERMEDIARTES IN BURMA.

H17. “Prot. N. O. Ranga: (a) Are Government aware that shipping
agents in Burma permit their cooly maistries to employ, dismiss and pay
labour engaged in loading and unloading work of ocean-going steamers?
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(b) Has the Royal Commission on Labour said in its remarks on
employment through intermediaries that there is no part of India where
responsibility for labour is delegated to the extent prevailing in Burma
and that so long as the worker is dependent for the reward of his labour
on a subordinate agent of an employer, there is little security against
abuse ?

(c) Are Government aware that in the dock labour of Rangoon, most
of the subordinate agents of employers, namely, cooly maistries, take com-
pulsory wage contributions, meke reductions in wages, under-employ men
in gangs and dismiss any labourer who protests against these practices?

(d) Are Government aware that in shipping labour at Rangoon only
50 per cent. of the work is given to Indian labourers, that the maistry
system tends to keep more men, a labourer hardly gets at present more
than four days’ work in the month, that the maistry takes two days’ wages
from every four days’ work a labourer gets, and with the heavy reductions
made in wages by the maistry, it is becoming very difficult for a labourer
te subsist? :

(e) Has the attention of Government been drawn to the resolution
adopted at the Burma Provincial Labour Conference held in Rangoon on
January 11th and 12th of this year and presided over by Mr. N. M. Joshi,
M.L.A., protesting against the evils of the maistry system?

(f) Has the attention of ‘Government been drawn to a book called ‘‘Con-
tract Labour in Burma'’ ‘by Mr. A. Narayana Rao, formerly a member
of the Burma Legislative Council, in which the facsimile of a document
written by a cooly maistry and attested by two witnesses showing his
sources of income from compulsory contributions, under-employment of
men and reductions in wages, is reproduced ?

(g) Will Government be pleased to state whether they are prepared to
csll for a veport from the Government of Burma on contract labour in
docks with special reference to (i) compulsory contributions, (ii) reductions
made in wages, (iii) under-employment of men, (iv) arrears in wages, and
(v) the period of wage payment?

(h) Will Government please lay on the table a statement showing figures
for the years 1982, 1088 and 1984, month by month, for the port of
Rangoon in regard to: ’

(i) the loading and unloading work in ships given to Burman and
Indian labourers;

(1i) the number of Burman and Indian labourers employed; and

(ili) the amount of wages paid to Burman and Indian workmen,
respectively ?

(i) Have the Government of Burma taken any action against the abuses
in contract labour? If so, in what manner?

(j) Have the Government of Burma carried out any recommendations
of the Roya] Commission on Labour? 1f se, in what respect? '

The Honourable Sir Joseph Bhore: (a), (c) and (d). Welfare of Labour
is primarily the concern of the Local .Government and the Government
of Indis have no information beyond that contained in the Report of the
Royal Commission on Lebour in India.

(b) Yes.
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(e) Yes: the actual dates were January 12th and 13th,
(f) Yes.
(¢) The matter ig primarily the concern of the Local Government.

{b) The information is not available and Government are of opinion
that the time and labour which would be spent on collecling it would not
be justified by the results to be obtained.

(i) and (j). Yes. The Honourable Member is referred to the Third
Report recently supplied to him on the action taken on the recommenda-
tions of the Royal Commission on Labour.

Prof. N. G. Ranga: Are Government prepared to call for a report upon
the social ameliorative steps taken by the Government of Burma in answer
to parts (a) and (c)?

The Honourable Sir Joseph Bhore: I understand that, in regard to thia
matter, my Honourable colleague, the Industries Member, recently re-
ceived a deputation when this question was placed before him, and I
understand further that the matter is receiving the consideration of my
Honourable colleague.

STATION MASTERS AND ASSISTANT STATION MASTERS FAILING IN NIGHT VISION
TesT ON THE NORTE WESTERN RAILWAY.

1118. *Mr. H. M. Abdullah: (a) Will Government please state how
Station Masters and Assistant Station Masters, who fail in night-vision
test, are dealt with on the North Western Railway?

(b) Is it a fact that one Shahabuddin, Assistant Station Master, New
Delhi, who failed in night-vision test, was not provided in any other
capacity, whereas one Raghbir Das, Station Master, Sampla, of the same
grade, who also failed in night-vision test has been provided in & higher
grado and if so, why?

(c) How do Government justify their action with their present policy of
encouraging the recruitment of more Muslims on the North Western Rail-
way?

Mr. P. B. Rau: (a) The instructions are that staff who have failed in the
eyesight test should be offered suitable employment as: far as possible.

(b) Government have no information.

(c) Government cannot see thatthe case referred to in part (b) of the

question has any bearing on the general policy of representation of Mus-
lims in the railway services.

Maulvi Mubammad Shafl Daudi: Are Government aware that many
promising young Muslims have been discharged on this very ground
without being offered any other jobs? R

Mr P. R, Rau: If my Honourable friend has any specific instances to
show that this is the general practice in any particular reilway, I shall
consider the matter.
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GOVERNMENT OF INDIA DEPARTMENTS WITH STORES PURCHASING AGENCIES.

1119. *Mr S. Satyamurti: Will Government be pleased to state:
(s) what the Departments of the Government of India are which
have got stores purchasing agencies, apart from the Indian
Stores Department ;
{0) the reasons why they are so having them; and
\¢) whether there are any proposals for amalgamating them?

The Honourable Sir Frank Noyce: (a) Regular stcres purchasing agen-
cles, besides the Indian Stores Department, exist under the following
Departments and officers:

(1) Army Department.

(2) Railway Department.

(8) Controller of Printing and Stationery in India.
(4) Surveyor-General of India.

(6) Director-General, Indian Medical Service.

(b) Beparate purchasing agencies are needed to deal with stores which
are excluded from the scope of the sctivities of the Indian Stores De-
partment, such as food-stuffs, medical supplies, stationery articles and
locomotives.

(¢) Does not arise.

Mr. 8. Satyamurti: May I know by whom these categories are exclud-
ed from the scope of activities of the Indian Stores Department?

The Honourable Sir Frank Noyce: Because they are specialised arti-
cles, and the Departments concerned consider it preferable that their. own

expert officers should deal with them.

Mr, 8. Batyamurti: Have Government considered the question, from
the point of view of the tax-payer, as to whether purchasing these articles
independent of the Indian Stores Department may not entail a larger

cost ?

The Honourable 8ir ¥rank Noyce: Yes; that aspect of the question
has been considered and I may mention that in recent vears the Railway
Department has entrusted more and more work to the Indian Stores

Department.

Mr. 8. Satyamarti: May I know if there are any proposals for amal-
gamating or rather abolishing these, and instituting a central purchasing
department for all Departments of the Government of India?

The Honourable Sir Frank Noyce: There ig no question of the aboli-
tion of these departments: as regards the one of which I have special
knowledge—the Department of the Controller of Stationery and Printing
—that Department does not employ any additional officers to deal with
its purchases: that is done as part of the ordinary work of the office. That
is the position there. °
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Mr. B. Satyamurti: Why should the Army Departraent have a sepa-
rate purchasing department?

The Honourable Sir Frank Noyce: I think we have discussed that
question already at great length in answer to suppiementary questions:
1t has been referred to only this morning.

Mr. T. S. Avinashilingam Chettiar: May 1 know the reasons why
Government do not propose to amalgamate all these departments? Is it
based on the consideration of cost?

Mr. President (The Honourable Sir Abdur Rahim) That is really dis-
cussing the policy. ’

Dr. Ziauddin Ahmad: Is it not desirable, in the intcrests of economy

and cheap purchase that all the requirements of the Government should
be purchased through one department?

Mr. President (The Honourable Sir Abdur Rahim): That is again dis-
cussing pelicy.

INDIANISATION OF THE ARMY.

1120. *Mr  T. 8. Avinashilingam Ohettiar: (a) Will Government state
their policy with regard to the Indianisation of the Army?

(b) In view of the recommendations of the Expert Committee after the
Round Table Conference, has the Government policy with regard to the pace
of the Indianisation changed?

(c) Are Government aware of the recommendations of the Skeen and
Rawlinson Committees which contemplate the complete Indianisation of the
Army within 30 years?

(d) Is the present pace of Indianisation in consonence with Skeen and
Rawlinson ‘Committees? If not, why not?

Mr. @& R ¥, Tottenham: In reply to the Honourable Member's ques-
tion, T do not think there is anything I can add to the information I gave
the House in replv to Mr. Satvamurti’s Short Notice Question on the
5th March and in my speech on the motion to reduce the Arny Depart-
ment grant on the 12th March, 1986.

APPLIOCATIONS FOR SALT CONCESSIONS UNDER THE GANDHI-IRWIN PaoOT.

© 1121, *Mr T, 8. Avinashilingam Ohettiar: (a) Will Government state
in view of the Finance Member’s reply to starred question No. 548 on the
28th February, 1935, who the local officer is to whom the applications for
salt concessions under the Gandhi-Irwin Pact should be sent?
(b) What are the considerations which are tdken into aceount to decide
this matter? :
.(¢) In.case he makes an adverse order, who are the people to whom an
appesl lies against that order? " ,
. () Is there a final appeal to the Government of India against the deci-
sion of the local officer? .
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‘The ‘Honourable Sir James Grigg: (a) to (d). In areas from which
the concession has not been withdrawn, there is no need for any applica-
tions; but if any villagers are in doubt asto the extent of their privi-
leges under the concession, their enquiries would readily he answered by
the local officers of the Salt Department or the Revenue Department.

As regards the restoration of the concession in nreas from which it has
been withdrawn, I have already stated in this" House that applications
are to be dealt with by the local officers in consultation with the Local
Government but I do not know what arrangements, the Government of
Madras have actually made in the matter. The Government of India
have no intention of circumscribing the discretion of the Madras Govern-
ment in thig matter, either as regards the arrangements for dealing with
applications or as regards their decision upon them and, in these circum-
stances, the question of an appeal to the Government of India against a
decision of the local authorities does not arise.

Prof. N. &. Ranga: Is the Honourahle Member aware of the :fsot that
even in those districts, where this particular concession is extended, the
local police are threatening the masses and preventing them from manu-
facturing salt?

The Honourable Sir James Grigg: I am not aware of that, Sir. As T
said, this is a matter which is left to the Local Government,

Prof. N. G. Ranga: Will he ascertdin and see whether what T have
just stated is a fact or not?

Mr. T, 8. Avinaghilingam Ohettiar: What is the answer to clause (b)?
What are the considerations which are taken into account?®

The Honourable Sir James Grigg: The considerations which the Local
Government decide to take into consideration.

t;’mf. N. @. Ranga: Will he ascertain whether what T said is a fact or
not, '

Mr. T. 8. Avinashilingam Ohettiar: What are those considerations?

The Honourable Sir James Grigg: I cannot answer two supplementary
questions at the same time.

Mr. President (The Honourable Sir Abdur Rahim): Next question,
please.

Dr. P. N. Banerjea: Sir, I have been authorised by Mr. Chattopadhyaya
to put the questions standing in his name.

‘POSTTION OF THE INDIAN MUSEUM REGARDING OERTATN PARTIOULARS AFTER
THE REPEAL OF THE InDIAN Musgum Aors, 1876 axp 1887.

~ 1122. *Dr. 'P. 'N. Banerjea (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): (a) Will Government be pleased to state whether section 17 of
Act X of 1910, which repealed the Tndian Museum Acts, XXITI of 1878 and
IV of 1887, also repealed the Preamble to Act XXIT of 1878 ?
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(b) If the answer to part (a) be in the affirmative, will Government
please lay on the table the express and definite sections of Act X of 1910
regarding (i) provision for the cost of repair of the Museum buildings, (ii)
provision for the payment of the salaries, allowances and pensions of the
officers and servants of the Trustees of the Indian Museum, (iii) all other
expenses of the Indian Museum; and (iv) the change in the status of the
officers and servants of the Trustees of the Indian Museum consequent on
the repeal of the Preamble ?

(c) Is it a fact that that section of Act X of 1910 was repealed by Act
X of 1914 (II Schedule)? If so, why and with what effect?

Mr. @G. 8. Bajpal: (a) Yes.

- (b) The Act is available in the Library for the perusal of the Honour-
able Member, who will be in a position to form his own opinion as to the
presence or otherwise therein of provisions of the nature which he has
in mind. Government do not share the Honoursble Member'c view that
the Act introduced any change in the status of the officers and servants
of the trustees.

(c) Yes. The section was repealed in pursuance of the established
practice whereby repealing provisions are themselves repealed, when a
suitable opportunity presents itself, with a view. to the removal from the
Statute-book of provisions which have accomplished their effect. By
virtue of section 6 of the General Clauses Act the repeal of a repealing
provision does not operate to revive the enactment repealed by the earlier
repealing provision or otherwise to affect the. law in force immediately
before the enactment of the second repealing provision.

Dr. P. N. Banerjea: When does the Honourable Member expect to
ropeal this Act?

Mr. G, 8. Bajpal: No occasion has arisen to repen] the present Act.

CosT oF ESTABLISHMENT OF THE TRUSTEES OF THE INDIAN MuszuM,.

1123. *Dr. P. N. Banerjea (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): (a) Is it a fact that the officers and servants of the Trustees of
the Indian Museum ceased to be Government servants from 1910, and if
80, why was it decided in 1916 that the charge on account of the cost of
establishment of the Trustees of the Indian Museum falls on the Govern-
ment of India and not on the Trustees of the Indian Museum [as admitted

by Government in reply to starred question No. 474 (b), dated the 5th
March, 1930] ? ) '

(b) Will Governinent please lay on the table a copy of (i) the exact
section of any Statute by which the charge on account of the cost of
establishment of a private body like the Trustees of the Indian Museum
falls on the Government; (ii) the exact section of any Statute by which
the officers and servants of a private body can be deemed to be public
servants; and (iii) the section under which a private body like the Trustees
of the Indian Museum are exempted from ocontributing anything towards
the upkeep of their Institution ?
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Mr. @. 8. Bajpal: (a) It is not a fact that the officers and servants of
the trustees ceased to be Government servants frem 1910. They never
were Government servants; nor is it the case that the charge on account
of the cost of establishment of the trustees falls on the Government of
Indig and not on the trustees. It falls on the trustces and is defrayed
from the revenues of the trustees, which include an ennusal grant frown
Central revenues.

(b) In view of the answer to part (a), the remainder of the question
does not arise.

$1124* and 1125*.

REFUSAL OF PERMISSION TO CERTAIN CANDIDATES TO APPEAR AT THE INDIAN
AUDIT AND ACOOUNTS SERVICE EXAMINATION OF 1934.

1126. *Dr. P. N. Banerjea (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): (a) Will Government be pleased to state whether it is & fact:

(i) that about 85 per cent. of the candidates who applied for admis-
sion to the Indian Audit and Accounts Bervice Examination
of 1934, were refused permission to sit for the examination;
and

(ii) that the candidates were informed whether they had been
selected or not, when there were barely 12 days left for the
examination ?

(b) If so, will Government please state the main considerations which
weighed with them in selecting candidates for the examination?

(¢) Are Government aware that this belated intimation was responsible
for causing too much worry and wastage of energy in the case of those
candidates who were not selected for the examination?

(d) Why did not the Public Service Commission issue an intimation
to the candidates at least two months before the date of the examination?
Is it a fact that the applications for admission to the examination had to
be submitted by the candidates prior to 21st July, 1934 ? If so, why?

(e) Are Government prepared to consider whether candidates should
not be informed at least two months before the examination, so far as
future examinations are concerned with a view to avoid undue hardship?

The Honourable Sir James @rigg: (a) to (d). I would invite the atten-
tion of the Honourable Member to the reply given to parts (a) to (f) of
question No. 820 asked by Mr. Ananthasayanam Ayyangar on the 18th of
February, 1985.

(e) The circumstances of last year’s examination were abnormal, and
longer notice will, if possible, be given on future occasions. The Public
Service Commission do not, however, consider that it will be practicable
to give a8 much as two months’ notice.

tThese questions were withdrawn by the questionoar.
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Lieut.-Oolonel 8ir Henry Gidney: Will the Honourable Member con-
sider the advisability of giving a longer notice than 12 days to intending
candidates ? There is serious inconvenience.

The Honourable Sir James Grigg: That is the question which I have
answered. Yes, the Public Service Commission will, if possible, give
longer notice on future occasions. They don’t think they can give two full
months’ notice asked in the question.

GRADUATES BELONGING TO THE DEPRESSED AND MINORITY COMMUNITIES
APPOINTED ON THE EAST INDIAN RAILway.

1127. *Dr. P. N. Banerjea (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): (a) Will Government be pleased to state whether it is a fact:

(i) that the graduates belonging to the depressed and minority
communities who were appointed on the basis of 24 hours’
notice on the East Indian Railway, were started on a pay of
Rs. 60 per mensem;

(i) that almost all the graduates appointed on the result of the
Appendix ‘B’ examination and of far superior educational
attainments were started on the minimum pay of the grade,
vis., Rs. 82 per mensem; and

(iii) that in 1981, in reply to certain representations on the subject,
Mr. T. R. V. Sarma, the then Deputy Chief Accounts Officer,
East Indian Railway stated that the lower pay in the case
of Appendix ‘B’ passed graduates.was due to their stability
of service? "

(b) Is it a fact that these graduates ot the minority communities have
also been confirmed and they have been allowed to retain the benefit of
about double the starting pay us compared with Appendix ‘B’ passed
graduates ?

(c) Has it been decided that competing in a All-India competitive
examination like the Appendix ‘B’ examination is a disqualification for
the purpose of determining the eligibility for higher starting pay?

(d) Do Government propose to review the matter and refix the pay of
the graduates appointed on the result of the Appendix ‘B’ examinations
held in April, 1929 and October, 1929 by allowing the same starting pay
as compared with graduates of the minority communities? If not, why

not ?

Mr. P. R. Rau: (a) (i). In the Railway Accounts Department it used
to be the practice to grant at the discretion of the Chief Accounts Officer,
higher initial pay than the minimum, according to educational qualifications,
to all temporary clerks recruited as a purely temporary measure otherwise
than through the competitive examination; such initial pay did not depend
on the community to which the clerks belong.

(ii) The initial pay of clerks recruited through the Appendix B Examina-
tion is fixed at varying rates according to the marks obtained by each

candidate.
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(ili) Government have no information.

(b) Certain temporary clerks, who had originally been recruited on higher
rates of initial pay and had survived the retrenchment campaign and been
declared as fit for permanent retention in service after examination of their
work and capabilities, have as a special case, been allowed to retain the
higher initial pay originally granted to them.

(e) No; higher starting pay was granted in all cases in which it was
due under the terms on which the examination was held.

(d) No; for the reasons explained in reply to part (c¢) of the question.

8TAFF OF THE EAST INDIAN RATIWAY ACCOUNTS DEPARTMENT BROUGHT UNDXE
New Leave Rures.

1128. *Dr. P. N. Banerjea (on behalf of Mr. Amarendra Nath Chatto-
padhyaya): (a) Is it a fact that the staff appointed in the East Indian
Railwav Accounts Department after thc 1st Scptember, 1928, but prior to
the 1st April, 1930, were not given any warning at the time of their
appointment that they would be brought under the new leave rules on their
introduction, and that they have been compulsorily brought under the
same rules ?

(b) Is it also a fact:

(i) that even permanent employees appointed prior to the 1st April,
1980 and recruited on the result of the Appendix ‘B’
Examination as prescribed in the Financial Commissioner of
Railways’ memorandum No. 5565-F., dated the 81st July,
1929, have been compulsorily brought under the new State
Railway Leave Rules, although the ‘letter of appointment’
issued to them by the Controller of Railway Accounts did
not contain any such stipulation; and

(ii) that the employees appointed in the office of the Controller of
Railway Accounts have been permitted to remain under the
old set of leave rules in similar circumstances?

(c) Is it not a fact that in accordance with the provisicns of letter
No. 270/CRA-E/83, dated the 17th August, 1984 from the Director of
Finance, Railway Board to the Controller of Railway Accounts, the em-
ployees mentioned in parts (a) and (b) above can remain under the old set
of leave rules ?

(d) If so, do Government propose to issue a letter elucidating the whole
position and granting the concession to the employees cited above ?

Mr. P. R. Rau: (a) and (b). Employees belonging to offices or organi-
sations where the intention to apply the new leave rules to future recruits
bad been' made known generally were brought on the new leave rules if
they were appointed after the 1st September, 1928. They have not been
allowed to take advantage of accidental omissions on the part of their
official superiors to take formal declarations from them that they would
be governed by the new leave rules. The Railway Board understand
that on the East Indian Railway it was quite well-known to the staff that
persons appointed after 1st September, 1928, would be governed by the
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new leave rules; on the other hand the relevant orders of the Ra@lway
Board nad not even been communicated to the Controller of Railway
Accounts, the staff in whose office had, therefore, no similar warning.

(c¢) No.
(d) No.

DEVELOPMENT OF THE INDIAN MEROCANTILE MARINE AND PARTICIPATION OF
INDIAN SHIPPING IN THE COASTAL AND OVERSEAS TRADE OF INDIA.

11290. *Pandit Govind Ballabh Pant: (a) Will Government be pleased to
state whether in face of the provisions set forth in paragraph 858 of the
Joint Parliamentary Committees Report as under:

“We think that separate 'i:ovision shcald be made for the case of ships and shioping ;
t ships registered in U. K. are not to be subjected by

and it should be enacted ]
law in British India to any discrimination whatsoever, as regards the ships, officers or

crew, or her passengers or cargo, to which ships registered in British India would not
be subjected in U, K.”

(i) it will be possible for Government to develop national shipping
by the method recognised in all maritime countries of the
world and approved by the Indian Mercantile Marine
Committee of reserving the coastal trade to national
shipping, and

(ii) whether it will be possible for Government to enact a measure
on the lines recommended by the Indian Mercantile Marine
Committee, whereby the steamers plying in the coastal waters
will have to employ at least 50 per cent. of their officers and
engineers from among the cadets coming out of the Training
Ship ‘‘Dufferin’’ and obtaining their certificates of com-
petency ?

(b) If the reply to part (a) (i) be in the negative, will Government be
pleased to state what effective steps they propose to take to develop
Indian Mercantile Marine and to carry out their oft-repeated policy of
arranging for an adequate participation of Indian shipping in the coastal
and overseas trade of the country?

(c) If the answer to part (a) (ii) be in the negative, will Government be
pleased to state if it is not a fact that the ex-cadets of the Training Ship
““Dufferin’’, who have obtained their certificates of competency, have not
been employed by the British shipping companies plying on the coast in a
number in consonance with the number of their steamers plying in the
Indian coastal waters?

(d) If the reply to part (c) be in the affirmative, are Government aware
that in the absence of the employment of such officers hy the British
shipping companies in such a number as may be in consonance with the
number of the steamers plying in these waters, the ex-cadets of the Train-
ing Bhip ““Dufferin’’, obtaining their certificates of competency, either as
executive officers or marine engineers, are likely to remain without em-
ployment and the building up of an Indian sea personnel is likely to
receive a serious set back ?

The Honoursble Sir Joseph Bhore: (a) The reply is, I think, in the
negative. ' ‘
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(b) Reference is invited to the answers given on the 27th February,
1985, to question No. 682 by Mr. N. V. Gadgi¥ and the supplementary

questions thereto.

(c) and (d). All the ez-Dufferin cadets, who had obtained certificates of
competency as second mates up to the end of last year, have been employed
either by shipping companies or in the Bengal Pilot Service or by Port
Trusts. In this connection the Government of India will take steps to
impress on all shipping companies, whether British or Indian, engaged in
the coastal trade, the importance of employing duly qualified Indian officers
in adequate numbers.

Pandit Govind Ballabh Pant: Will the Honourasble Member be good
enough to read out the answers which were given previously ?

The Honourable Sir Joseph Bhore: I do not know what my Honourable
friend is referring to.

Pandit Govind Ballabh Pant: The Honourable Member in his answer
referred to the replies given by him to Mr. Gadgil's questions and to the
supplementary questions. Have you got those answers there? 1f so, will
you please read them out?

Mr. President (The Honourable Sir Abdur Rahim): They were answered
on.y the other day.

Pandit Govind Ballabh Pant: May I know if Government are aware of
the fact that the Shipping Ministry in England has given several millions
by way of subsidy for the development of shipping in England ?

The Honourable 8ir Joseph Bhore: I believe, Sir, that an announcement
on those lines was made some time ago.

Pandit Govind Ballabh Pant: Is it a fact that several countries today
have restricted their coastal trade to their own nationals ?

The Homnourable Sir Joseph Bhore: That also, I think, is correct,

Pandit Govind Ballabh Pant: Is it a fact that the shipping industry in
India is in an infant and backward state ss compared with the tremendous
advance that England has made in this matter?

& The Honourable Sir Joseph Bhore: Indian shipping is developing every
Y-

Pandit Govind Ballabh Pant: Yes, I hope so, but in spite of that, is it
a fact that the development that has taken place 8o far does not entitle it
to come within even a hundred miles of the progress that the shipping
industry has made in England ?
" The Honourable 8ir Josept Bhore: That is perfectly true, but shipping
in England began long before India made a start.
o
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Pandit Govind Ballabh Pant: Is it a fact in the circumstances that
Indian shipping, except with the help and protection that may be extended
to it by Government, will not be in a position to compete with British

shipping ?

The Honourable Sir Joseph Bhore: My Honourable friend is, I under-
stand, a non-violent co-operator, no one would accuse him of being a violent
co-operator, and I do not see why he should prefer militant methods when
I think we can reach the same objective by other means to which I have
already referred in this House.

Mr. 8. Satyamurti: May I ask the Honourable Member what are those
other steps which he has in mind and the Government have in mind, by
which they will be able to protect and develop the Indian coastal shipping ?

The Honourable 8ir Joseph Bhore: Amicable settlement between the
parties concerned in the coastal trade of India.

Mr. 8. Satyamurti: That is to say, only if the British shipping com-
panies agreed ?

The Honourable 8ir Joseph Bhore: So far as my own experience is con-
cerned, I have not found it an impossible task to get the British shipping
companies to agree to a reasonable arrangement.

Pandit Govind Ballabh Pant: In view of the provision in the report of
the Joint Parliamentary Committee, will it be possible for Government to
exercise any pressure on British shipping companies if they do not agree
to their suggestion for an amicable settlement ?

The Honourable Sir Joseph Bhore: My Honourable friend is still think-
ing in terms of pressure. I am prepared to think in other terms as I have

already said.

Pandit Govind Ballabh Pant: Does the Honourable Member depend and
rely on their piety ?

The Honourable Sir Joseph Bhore: No. I depend and rely upon their
good sense.

Pandit Govind Ballabh Pant: And pray for it, as the Honourable the
Finance Member will pray for industrial development ?

The Honourable 8ir Joseph Bhore: My Honourable friend is at liberty
to do so.

Mr. T. 8. Avinashilingam Ohettiar: May I know what they have achiev-
ed till now by amicable settlement in the way of preserving the coastal
trade ?

Mr, President (The Honourable Sir Abdur Rahim): That does not arise.:
That is too general a question.

Dr. Ziauddin Ahmad: May I draw attention to pages 236 and 574 of

the Sea-Borne Trade of India where it is .said that India exports rice to
Ceylon and Ceylon exports rice to India . . . . ' '

)
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The Honourable 8ir Joseph Bhore: I do not see what it has got to doe
with shipping.

Dr. Ziauddin Ahmad: Tt is in connection with a certain wrong statement
made by the Commerce Member.

The Honourable Sir Joseph Bhore: When did I make a wrong statement ?

Mr. President (The Honourable Sir Abdur Rahim): Is it in connection
with this question ?

Dr. Ziauddin Ahmad: No.

Mr, President (The Honourable Sir Abdur Rahlm) Then the Chair does
not think it can be allowed.

Pandit Govind Ballabh Pant: Will the Honourable the Commerce Mem-
ber securc for Indian shipping by means of an amicable settlement a share
in the coattal trade of Great Britain in the United Kingdom ?

The Honourable Sir Joseph Bhore: There is nothing to prevent their
trying to enter into that trade.

Pandit Govind Ballabh Pant: \Will the Honourable the Comnmerce Mem-
ber make un effort to secure by means of an amicable settlement a certain

portion of that trade reserved for Indian shipping.

The Honourable Sir Joseph Bhore: My Honourable friend is comparing
things which are not alike. So far as the coastal trade of India is eoncerned,
British shipping is already established here and has been established for a
long number of years. Up to the present, so far as I know, no Indian ship-
ping has taken any part in the British coastal trade.

Pandit Govind Ballabh Pant: Exactly because Indian shipping is not
established in England and we expect reciprocity from England and to
work wonders through amicable settlement, I was putting the question,
which I repeat, will the Honourable the Commerce Member, therefore, try
to secure a share in English coastal shipping for the Indian shipping which
has not yet had any opportunity of making a start there ?

The Honourable Sir Joseph Bhore: I have already given my reply, and
that is, that the two cases are not on all fours.

Mr, 8. Satyamurti: But, Oh, we are slaves and they are free!
Mr. President (The Honourable Sir Abdur Rahim): No. 1130.

GARHWALI PRISONERS CONVIOTED FOR gnmwu OCCURRENOES OF 1930 sTILL
IN JAIL

1130. *Pandit Govind Ballabh Pant: (a) How many of the Garhwali
‘prisoners convicted for Peshawar occurrences of 1980 are still in jail ?

(b) When were they convicted ?
(6) Were they tried by a civil or military tnbunal?
(d) What was the senténce in each case ?

(e) Do Government propose to release them?.
c2
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Mr. G. R. F. Tottenham: (a) Four.

(b) On the 6th June, 1930.

(¢) By court martial.
(d) One was sentenced for life, one for 15 years and two for 10 years
each.
4 (e) Not at present, but His Excellency the Commander-in-Chief reviews
their sentences every vear.

Pandit Govind Ballabh Pant: What were these people convicted of ?
Mr. @G. R. F. Tottenham: Mutiny.

Pandit Govind Ballabh Pant: Is it a fact that they were convicted for
failure to fire on an unarmed crowd at Peshawar ?

Mr. @G. R. F. Tottenham: No.
Pandit Govind Ballabh Pant: What was the exact nature of the mutiny ?
Mr. G. R. P, Tottenham: Refusal to obey certain orders.

Pandit Govind Ballabh Pant: What were the orders that they dis-
obeyed ?

Mr. G. R. F. Tottenham: I should require notice of that question. I
cannot quote the exact orders, but they were in connection with the dis-

turbances in Peshawar.

Pandit Govind Ballabh Pant: Have not the Garhwali battalions acted
most gallantly in the various theatres of war during the Great War ?

Mr. G. R. P. Tottenham: Yes, Sir.

Pandit Govind Ballabh Pant: Did some of the Garhwalis at least secure
the Victoria Cross ?

Mr. @. B, F. Tottenham: I should require notice of that. Very pessibly.

Pandit Govind Ballabh Pant: Is it a fact that Garhwal provides a large
number of recruits for the army?

Mr. G. R. ¥, Tottenham: Yes.

" Pandit Govind Ballabh Pant: Aze they not entitled to sympathetic con-
sideration—the case of these people ?

Mr. G. B. ¥. Tottenham: Yes, the Garhwalis are entitled to it and they
get it. ‘

Pand'; Govind Ballabh Pant: Is it s fact that some of the other Garh.
wali soldiers who had been convicted’ and séntenced for simflgr offénces
have been released befors thpir term ?: C g Co

2y
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Mr. G. R. ¥. Tottenham: There were altogether 17 soldiers who were
eonvicted in this case and sentenced to varying terms of imprisonment.
Of those 17, 13 have already been released before their sentences had fully
expired and there are four left. These four were the ringleaders in this
case and they received the longest sentences. I think the Honourable
Member will realise the gravity of their offence and the impossibility of
releasing at this stage people who were sentenced to life terms of imprison-
ment or long periods of 15 years, when the incident only happened five

years ago.

Pandit Govind Ballabh Pant: Is it & fact that these soldiers have already
undergone five years’ imprisonment for a technical offence ?

Mr. G. R. ¥. Tottenham: It was not a technical offence. It was mutiny,
which is a very serious offence.

Pandft Govind Ballabh Pant: Did they use their arms against anybody ?
What sort of mutiny did they commit?

Mr, President (The Homourable Sir Abdur Rahim): The Chair thinks
the Honourable Member has asked for notice of that question.

GrAsSsS BANGLE INDUSTRY.

1131. *Pandit Govind Ballabh-Pant: (s) Are Government aware that the
glass bangle industry is being hard hit by the Japanese competition and
that it stands in need of ‘expert scientific advice?

. (b) What are the measures which Government have already taken to
give it expert advice ? '

(¢) What further measures do Government propose to take to help th
industry and give expert advice ? B P e

The Honourable Sir Frank ¥oyce: (a), (b) and (c). The Government of
India have received no recent representation from this industry and I am
unable to'confirm the Fonourable Member’s opinion that Japanese com-
petrtion is particularly severe at the present time. The question of giving
tgn;;mcsl--advme to the industry is one for the Local Government to con-
Sider. a
. Pandit Govind Ballabh Pant: Is it a fact that the import of bangles is
increasing ?

. The Honourable Sir Frank Noyce: No. My information is to the con-
rary.

Pandit Govind Ballabh Pant: ‘What is the present extent of the import ?

The Honourable 8ir Frank Noyce: The figures I have shown that the jm-
ports of Japanese bangles for 1932-83 were to the value of Rs. 22 lakhs,
for 1933-84, Rs. 18 lakhs. We have no information later than that.

Pandit Govind Ballabh Pant: Is it a fact that th
during the last financial year? % the amount has gona up
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The Honourable Sir Frank Noyce: I have given the figures for the last
finanecial year.

Pandit Govind Ballabh Pant: In 1934-85.

The Honourable Sir Frank Noyce: That is the current financial year.
Unfortunately I have not been able to get the figures for that year. They
are not yet available.

Pandit Govind Ballabh Pant: Will the Honourable Member be able to
look into the figures for the last calendar year then?

The Honourable Sir Prank Noyce: I have given the figures for the last
financial year. We have not got further information for the current year,
but I will make an effort to get it as soon as possible.

Pandit Govind Ballabh Pant: 1 speak of the calendar year and not the
financial year.

The Honourable 8ir Frank Noyce: No. Unfortunately the figures are
for the financial year and not for the calendar year.

Pandit Govind Ballabh Pant: Really unfortunate in this casel

CONDITION OF WORKING IN THE MIXING PROCESS OF THE GLAsSS BANGLE
INDUBTRY,

1132. *Pandit Govind Ballabh Pant: (a) Are Government aware that the
bangle mijxing process of the industry entails constant hazards, e.g.,
inhalation- of poisons and lead poisons ?

(b) Are Government aware that the conditions of work in those fae-

tories, i.e., intense heat, smoke gases and glare, badly tell upon the health
of the workers employed in the process? '

(c) Are Government aware that the conditions of work can be improved
if the employers are made to supply suitable appliances to the workers,
¢.g., respirators and protection goggles, and if they pay proper attention
to the ventilation of &e rooms and proper arrangement of the furnaces ?

(d) Are Government prepared to invite expert opinion to improve the
condition of working in the bangle mixing process, and consider the ques-
tion of enabling the employers to furnish the factories with a gas at
Firozabad ? '

(e) Have Government taken any measures regarding parts (a), (b) and
(c) above?

The Honourable 8ir Frank Noyce: (a) Government are aware that glass
manufacture may entail certain hazards to the workers. I have no detailed

information as to the extent of the hazards involved by the bangle mixing
process.

(b) Government are aware that in 1931 the Government of the United
Provinces regarded the labour conditions in the glass and bangle industry

at _Firozabad, to which I think the Honourable Member is referring, as un-
satisfactory. ) ’
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(c) and (d). Rules under seetion 33 (4) of the Factories Act, 1984, are
about to be made with a view to the protection of workers employed on
hazardous operations, and I shall be glad to consult Local Governments, and
particularly the Government of the United Provinces, as to the need for
special protection to the glass industry when their opinion is invited on the
draft rules. '

(e) I understand that the Government of the United Provinces have
taken steps to ensure that those of the Firozabad factories which come
under the Factories Act are properly regulated under that Act. For other
factories the Municipal Board made certain bye-laws in 1931.

Prof. N. @. Ranga: Will the workers concerned here also be consulted >

Pandit Govind Ballabh Pant: Will the proposals of the Government be
published in the draft stage before they are finally adopted ?

The Honourable Sir Frank Noyce: I think so. I think, in all probability,
these draft rules will be published.

. Mr. N. M. Joshi: May I know what the Honourable Méthber said as
regards factories which do not come under the Factories Act?

The Honourable Sir Frank Noyce: I said that for other factories, which
do not come under the Act, the Municipal Board made certain bye-laws.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
: Chair understands the Leader of the House wishes to make a
12 NOON.  gtatement.

The Honourable 8ir Nripendra Sircar (Leader of the House): With your
permission, I want to make a statement with respect to an answer which
I gave the House yesterday. There was a question and there were some
supplementary questions too, about re-printing the documents relating to
the statements made by Ministers of Ruling Princes, and so on. I pro-
ceeded on the assumption that they were printed in newspapers, and the
supplementary questions proceeded also on that footing. I have been in-
formed by my Honourable friend, Mr. Joshi, that that is not the fact
and that only portions have been printed in the newspapers and also some
Members would very much like an authenticated reprint of the documents
relating to this matter. I have no objection to undertake to print it as
soon as possible, so that it may be available to the Honourable Members.

Mr. N. M. Joghi: May I know whether Government ~will distribute
copi«las 1free to Members of the Legislature, instead of making it merely
available ?

The Honourable Sir Nripendra Sircar: We shall supply it free to Honour-
able Members of this House, but not to the pitblic.

Mr. N. M. Joshi: All right.



STATEMENT RE TRIBUNAL FOR INDO-BURMA FINANCIAL
SETTLEMENT.

The Honourable Sir James ‘@rigg (Finance Member): I am very grateful
to you, Mr. President, for allowing me to make a statement in regard to
the debate that we had two days ago. (Some Honourable Members: ‘‘“We
cannot hear you'.) I think it is due to the House that in two respects
I should supplement and in one respect correct the information I have to
the House during the debate on the Indo-Burma Financial settlement. In
the first place, 1 ought to have informed the House that the tribunal wus
actually constituted in the middle of December last and has been in session
since about the 21st of that month. Secondly, when the debate took place,
I was unaware that later information had been received in the Secreturiat
by telegram to the effect that the tribunal had actually signed their report.
I am not yet in a position to say when the report will be published, but
I can definitely say now that an opportunity of debating it will be afforded
to this House before the Secretary of State submits his final conclusions
upon it to Parliament. I must apologize to the House fully and sincerely
for having misled it. I ask Honourable Members to believe that this was
absolutely unintentional.

Mr. B. Das (Orissa Division: Non-Muhammadan): Has the Honourable
Member seen the article in the Statesman—Between the Devil and the
Deep—and understood the implications ?

Mr. President (The Honourable Sir Abdur Rahim): That does not arise.

Mr. Bhulabhai J. Desali (Bombay Northern Division: Non-Muham-
madan Rural): With reference to the statement which has just been made
by the Honourable the Finance Member, he has only furnished one proof,
which we would otherwise have been unable to find out, of the manner
in which the description he gave of the bloated service to which he belongs
is justified. This is the kind of efficiency shown by this service, with all
the expenditure that is devoted to it from year to year. We began with
three statements, each of them was wrong. On ‘the 21st of February, we
were told that this Committee or tribunal or whatever it was would take a
long time, and hence it was not advisable or perhaps not feasible that
Members of this House could be associated with it in any way. Then
came the answer in reply to Mr. Batyamurti, that probably it will take
three days. Then we came ‘to the discussion when the three days became
three weeks and today we are informed that the report had already been
signed. It is a matter of sincere regret that matters of this kind should
escape the attention of those who are in charge of the Government of India
here, but also their own principals in their own country, whose business
it is to carry on with efficiency, being paid for fully and sufficiently for the
purpose.

8ir ‘Oowasfi Jehangir (Bombay Oity: Non-Muhammadan Urban): Does

the Honourable Member mean to say that this tribunal was appointed by

‘{hz ) n;iddle of December without the knowledge of the Government of
ndia

_ Thhe Honourable Bir James Grigg: No, Sir. I.onght to have given that
information to the House during the debate, and I neglected it.

( 2958 ;
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Sir Cowasji Jehangir: Some time before the debate took place, the
Honourable Member had opportunities of answering supplementary ques-
tions when there was not the slightest inkling given to the House that ‘this
tribunal hiad been appointed 80 long ago as the middle of December without
the knowledge of anybody in India, except perhaps, as now stated by the
Honourable Member, the Government of India themselves. Does the
Honourable Member realise that the 4ribunal was appointed against the
recommendasion of the Round Table Conference? Now, we understand to
our great surprise that this tribunal was appointed so long ago as the
middle of December. We are now at the end of March, and we were
kept in complete ignorance of the constitution of this tribunal or that it
was even taking evidence. Does my Honourable friend realise the implica-
tions of the statement he has made just now?

Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): May I say a
few words on this? It seems to me that it is no use flogging a dead horse.

An ‘Honourable Member: We want to see that the horse does not die
like this hereafter.

Mr. M, A, Jinnah: In spite of the further information which is con-
tained in the statement, the position still remains this. The Government
will contradict me if I amn wrong. I etill understand that the Government
of India weve not consulted before this -tribunal was appointed. If they
were consulted, they must have made some proposals or suggestions of their
own. That is still not before us. It seems that the Government of India
were not kept in touch by the Secretary of State as to whether this report
was concluded or not. The-only satiefaction—and ¥ want to be quite farr—
that we obtain from this statement is that it is now definitely stated that
no decision will be taken by the Secretary of State for India without this
House being given an opportunity -of discussing the subject.

The Homnourable Sir James @rigg: That is so.

Mr. M. A. Jinnah: That is a very very poor satisfaction indeed. I am
sure, when we come to discuss this question, we shall be told that here
is the recommendation of a responsible committee, .

.An Honowrable Member: +t will be flogging & burie horse.

Mr, M. A Jnnah: . . . after due deliberation sitting from the
middle of December till the end of March, considering various points and
discussing them and finally arriving at this conclusion. Is that to be
lightly treated? We shall be told that the Government of India were
represented and the Government of Burma were represented. I am quite
sure that the Honourable the Finance Member will agree with me that that
is not the way to treat this House. That is not the way to treat this
country, and ‘that is not the way to dispose of such vital interest of Burma
and India.

8ir Cowasji Jehangir: Does the Honourable Member realise the signi-
ficance of the statement he has made just now? The significance is that
the Committee was appointed behind the back of India. The Committee
was appointed, not in consonance with the recommendation of the Round
Table -Conference, but in defiance of those recommendations to which the
Secretary of Btate was a party. Does the Honaurable Member realise the
significance of the statement he has made? ‘
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The Honourable Str James Grrigg: Yes, Sir.

8ir Cowasfl Jehangir: Has he got any defence for the statement? Who
is responsible for this state of affairs? Is it the Government of India or
the Secretary of State?

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable

Member wants any information, let the Finance Member say anything he
wants to,

The Honourable 8ir James Grigg: I cannot give any more information
than I have already given.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): I should
like to put one question specifically to the Honourable the Finance Member.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member says he cannot give any more information.: .

Mr. 8. Satyamurti: Tet alone the past. The Honourable the Finance
Member made a statement today that the Secretary of State will not
submit his conclusions to Parliament, before this report is discussed by this
House. I want to know whether that statement is made with the authority

énd with the knowledge of the Secretary of State, or only on his own
responsibility.

o B'!tho Honourable Bir James Grigg: With the knowledge of the Secretary
ate.

An Honourable Member: And authority ?

The Honourable Sir James Grigg: It comes to the same thing.

MOTIONS FOR ADJOURNMENT.

WOoRRING oF THE NEw CONSTITUTION BY INDIANS DESPITE DISOLAIMERS.

Mr, President (The Honourable Sir Abdur Rehim): A notice for the
adjournment of the House was given yesterday by Mr. Asaf Ali. The

notice is to this effect,—that the Honourable Member proposes to ask for
the leave of the House:

_ “to_move an adjournment of the business of the Assembly for the purpuse of
discussing a definite matter of urgent public importance on the ground that :

(1) in spite of the adverse opinion of the Assembly, the Provincial Legislatures,
and nearly all political organizaiipns of the country, the Government have reached
the misleading conclusion that ‘despite disclaimers every body will come and work the
Constitution’, and |

(2) inasmuch as the Government of Indis Bill ia now before the British Pariiament

the communication of such an opinion by the Government of India to the Becretary
of Btate will do incalculable harm and encourage defiance of Indian opinion.

The Chair would like the Honourable Member to satisfy it that this is

a specific matter of recent occurrence and urgent, in the sense of the
Stnnding Order.
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Mr, M. Asaf Ali (Delhi: General): Sir, 1 hope you will permit me to
preface my remarks by a few observations. .

Mr. President (The Honourable Sir Abdur Rahim): The Chair simply
wants the Honourable Member to state his points.

Mr. M, Asaf Ali: I shall state my point, Sir, but I simply want to make
it iperfectly clear at the outset that I do not seek to revive the discussion
of any matter which has been debated in this House. Nothing is further
from my object. 1 propose to eliminate as rigorously as possible any
reference -either to the framework or to the contents of the Government of
India Bill which is now before the British Parliament. So far as the point
of recent occurrence is concerned, Sir, I do not suppose for a moment that
even the Government will question that—because I am basing this adjourn-
ment motion on the reply which the Honourable the Leader of the House
gave to my question No. 1033 only the day before yesterday. In a way,
we are indebted to him for revealing a part of the confidential communi-
cation which has taken place between the Government of India and the
Secretary of State, but inasmuch as he has made a definite assertion that
the Government of India have reached a conclusion with regard to the
attitude of India towards t' e coming Reforms, I think the matter becomes
one of urgent public importance. .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
difficulty the Chair is feeling is this—that the Joint Parliamentary Com-
mittee Report was debated on the 4th, 6th and 7th February. Then, on
the 138th also, some statements were mnade as regards the conclusions
reached by the Government of India.

Mr. M. Asaf Ali: This conclusion was never made known to us before
but only the day before yesterday. It was only the day before yesterday
that the Government of India definitely made it known to us and to the
world that, in spite of all that had been said in this Legisluture and in all
the other Legislatures of the country and by all the responsible political
organisations throughout the country, they had reached the decision that
everybody—mark vou, Sir, everybody—would come and work the Constitu-
tion. Now, this is nothing but the grossest misrepresentation of facts.

Mr. President (The Honourable Sir Abdur Rahim): The Chair simply
wanted to know the Honourable Member's point. Sir Nripendra Sircar.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, T
really would not have pressed my objection but that we are al] now pressed
for time, and this motion is hopelessly out of order. My Honourable
friend is not right in saying that only day before yesterday he came to know
that the conclusion of the Government—whether that is right or wrong is
not the question now—was that, in spite of these resolutions passed by
the Provincial Councils and other resolutions, they were of the opinion
that the constitution would be worked. I will read, Sir, from page 558
of the Legislative Assembly Debates of Thursday, the Tth February, 1985,
and I shall read other portions also. I hope to be as brief as possible.
Now, this is part of my speech. I would remind the Honourable House
that, before this, at least two Members had drawn attention to the fact
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| Sir Nripendra Sircar. }
that this Constitution had been rejected by the Liberal Federation and had

been rejected by other bodies, and so on. 'That should be finally borne
in mind. This is what I said:

“If you had the courage to say that, if this is passed, we are not going to work
the Constitution, becanse it is not consistent with self-respect to come within 500
miles of a Comamut.ion,t which is so derogatory to us, insulting and so humiliating,
then, surely, to be consistent, you should say—‘we cannot work this Constitution’.

It, may be asked why I am assuming that this Constitution is going to be worked
by the people who want now to repel it because i; is inconsistent with self-respect?
My ‘readon is that throughout these speeches, T ‘have not heard even a suggestion
made by anybody that they are mot going to work the Cpnstitution if the Bill passes
through the Houses of Parliament. I don't hear any contradiction even now, and I
ask Honourahle Members to consider what is the object of passing a futile Resolution
when we know that this really means nothing. These are blank shots which create
noise, 1 daresay they raise some amount of smoke but they do 1ot -hit anybody. If
it had ‘been followed up by a Resolution stating that it 18 not consistent with our
sef-respect to work it, I would have understood that there was something concrete
in it. But this is nothing * * * *

I ugain ask,—what is the good of this heroic langusge of rejection, inconsistent
with our self-respect, and s0o on, when we know perfectly well that this Constitution is
going to be worked?"

Mr. President (I'he Honourable Sir Abdur Rahim): What was the date
of that?

The Honouralle Bir Nripendra Sircar: The 7th of February last. And,
Bir, every bit of this sort of reasoning may be wrong—we are not concerned
with that.

Mr. M. A, Jinnsh (Bombay City: Muhammadan Urban): It is wrong.
The reasoning is guite wrong. (Interruptions.) '

Mr. Pregident (The Honourabie Sir Abdur Rahim): The Honourable
Member had better go on.

The Honourable 8ir Nripendra Sircar: Sir, in spite of what my friend
says, I am sure, I am perfectly correct The House was informed on the
7th February that that is the opinion of the Government of India, namely,
that the Constitution is going to be worked.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Thas is
the Law Member's opinion—not that of the Government of India.

(Interruptions.)

' The Honourable Bir Nripendra 8ircar: I think, Bir, at least four of my
Honourable friends are anxious ‘to interrupt, and I do not want to deprive
them of that pleasure. '

Mr. Progident (The Honourable Sir Abdur Rehim): The Honourable
Member had better go on. . ‘ "o .
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The Honourable Sir Nripendra Sircar: Now, 8ir, on the 13th, certain
supplementaries were put by my Honourable friend, Mr. Satyamurti, and
I am now going to read from page 740 of the Debates, dated the 18th.
'This is part of my answer to my Honourable friend:

““Since the presentatipn of the report of the Joint Select Committee they (that is,
the Government of India) have informed the Secretary of Btate that, in their opinion
the scheme presented in the Report provided a basis for a Bill which ihey believed
would he workable. Before expressing that opinion, the Government of India did
not consult persons belonging to political parties in India.’

Now, Sir, I would draw your attention to the supplementaries:

“Mr. 8. Satyamurti: May I know, in view of the answer to clause (a) of this
uestion being ‘No’, whether the Government of India’s attention has been drawn to
the Secretary of State's statement and that of Mr. Stanley Baldwin in this morning’s
papers that they had been assured by Governments in India that the reforms would
be worked? May I know if that answer is based on any formal information sent by
the Government of India, or is it merely an impression produced on their minds?"’

That is where the question stops. My answer was:

““The answer to the last portion is ‘No’, and I do not accept the first portion as
correct, hecause I have got here a brief report of what Sir S8amuel Hoare is reported
to have said : This is what Sir Samuel Hoare said :

‘Cricics in 1ndia must not be taken to mean that Indians would obstruct the
reforms. On the contrary, the Viceroy and all Governors had told him that India

DL

would work the reforms’.
Mr. Satyamurti follows up by another supplementary:

“May I know if the Government of India never informed the Secretary of State:
that in their opinion there will be people found in this country to work the reforms?’’.

My answer was:

“I think that follows from the answer to the first part, but, if necessary, I again:
say, aY“v.ov (

“Mr, 8. Satyamurti : Then, may I know when the Government of India, according
to the Law Member's reply, informally, as a result of correspoudence, gave the
impression to the authorities in England that the reforms would be workable, whether
they were giving expressipn to their own opinion, or whether it was arrived at in
consultation with any representative Indians, persons or parties?'’

In realising the answers given to the next three questions I would dsk
the House and you, Sir, to remember that Mr. Satyamurtj was proceeding
on the assumption that the Secretary of State had been informed inform-
ally though not by means of a formal document that the constitution
would be worked and his whole point is why was not public opinion con-
sulted, The answer given was this:

tThey had drawn their own inference from facts before them.’

“Mr. 8. Satyamurti: So, may I know that they did not consult any Indian
belonging to any school of political thought before giving this opinion or impression
to the Government in England!”

My reply was:

“I have answered once and I give the same answer, and .that is, they did not
consult.”’ v

“Ms. 8. Satyamurti: May I know the reason why the Government chose not to
vonsult any Indian, and yet informed the British Government that the reforms would
be workable? : L oo o -
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I answered :
‘‘Because the Government had hundreds of opinions as expressed in speeches,
Tesolutions and writings." ?

“Mr, S. Satyamurti: May I koow whether those speeches and writings wers not
available to the Government in England? May I know where the Government of

India come in?”
T replied:
“That is a question which ought to be put to the Government in England."”

Then, Sir, T would give you one more reference, because I do not wish
to argue at any length. The point that everyone had rejected the pro-
posed Constitution was brought out by several speakers, but I will give
only one reference and that of Mr. Asaf Ali, because he is moving this

motion for adjournment. On page 474, he said:

“Those who attended the Round Table Conference have one and all rejected it as
& monstrosity, a constitutional monstrosity, which no one on earth would be prepared
to nurse. Then, in so far as the question of the opinion in the country is concerned,
was there any doubt in the minds of any one, including His Majesty’s Government,
that the whole of this country had condemned it right and left from the moment

the proposal emerged 1n any form whatsoever?”

The next point that I wish to take is the question of urgency. My
submission is that they are well aware that on the 5th and 18th we had
definitely come to the conclusion that this eonstitution would be worked
on all sides. I want also to draw your attention to the Legislative Rules.
If you will kindly turn to page 85 vou will find that rule 12 (iii) runs thus:

“The motion must not revive discussion on a matter which has been discussed in
‘the same session.’”’

The point is so obvious that my Honourable friend cannot say: ‘‘Oh,
mo, no, I am not going to refer to the Joint Parliamentary Committee’’.
But whether he does it or not, if this question is debated I have to go

over the same ground again.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
not the least doubt that this motion is out of order. The whole question
was debated on the motion for the consideration of the Joint Parliamentary
‘Committee’s Report and the point of discussion was whether the recom-
mendations of the Joint Parliamentary Committee were acceptable to
Indian public opinion as represented in different sections of the House.
‘That was the occasion on which opinions were expected to be expressed
as to whether the Constitution proposed would be worked in India or not.
Now, it would be open to the Government as well as to any Honourable
Member of this House to draw any conclusion he could from the debate
on the Joint Parliamentary Committee Report, whether the Constitution,
such as is proposed, would be accepted or rather would be worked by
different classes of politicians representing Indian public opinion. If the
Government of India formed the conclusion that such a Constitution would
be worked, that opinion might be right or wrong, but it was a conclusion
which it was open to them to come to. The question was debated also
in replies to questions put by several Honourable Members of this House.
Therefore, the Chair does think that the motion is out of order. '
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CONFIDENTIAL REPORT MADE ON MEMBERS. OF THE LEGISLATIVE ASSEMBLY.

Mr. President (The Honourable Sir Abdur Rahim): There is another
notice of a motion for adjournment in the name of Mr. Fazlul Huq. The
Honourable Member proposes to ask for leave to make a motion for the
adjournment of the business of the House today for the purpose of discussing
8 definite matter of urgent public importance as follows:

“‘The situation creaied by the admission made by Government yesterday that
Members of the Legislative Assembly are being confidentially reported upon to the
Government of India, and that such reports are not open to inspection even by the
Members affecied.”

Is there any objection to this motion?

The Honourable Sir Henry Oraik (Home Member): 8ir, o motion for
the adjournment of the House has to satisfy three standards. It has to
relate to a recent matter, a specific matter and a matter of urgent public
importance. As regards the recentness of this matter, I find that 1t has
always been the practice to ask Local Governments to supply us with a
statement giving, for all newly elected candidates, a brief account of their
position and political antecedents and showing the party to which they
belonged. That has been the practice ever since this Assembly was
started in the vear 1921. There is nothing, therefore, recent about this.
It is true that apparently the practice was unknown to Honourable Mem-
bers. T may say it was unknown to me till a few days ago. But even
assuming that- its recentness is admitted, even assuming that it is quite a
definite matter, does the House or do you, Sir, consider that one can lay
one’s hand on one’s heart and say definitely that this is a matter of urgent
public importence ?

Mr. President (The Honourable Sir Abdur Rehim): Is it done in
the course of ordinary administration ?

The Honourable Sir Henry Oraik: Yes, Sir. I would urge that it is
desirable in these matters to preserve a certain sense of proportion. We
have had numerous motions for adjournment lately on matters which can
be considered of urgent public importance, such as the position of Indians
in Kenya, the Indo-Burman financial relations, the Karachi firing and other
matters in which no doubt the public are deeply interested. But ig the,
public really deeply interested in this particular matter? Would 1 not
be equally in order or possibly even more in order in asking that this
House should now adjourn in order that Members might have for once
an opportunity of getting a little fresh air and exercise?

Mr. President (The Honourable Sir Abdur Rahim): The Chair wishes
to know from the Honourable the Home Member whether this report waa
specially in respect of the Honourable Members of the Congress or the

Nationalist Party?

The Honourable Bir Henry Oraik: It refers to all new'[y‘ elected Mem-
bers of the Assembly, that is to say, Members who were not Members

of . the last Assembly.

Mr. Pnﬁdont (The Honourable 8ir Abdur Rahim): Is it a report by
the C. I. D.?



‘2966 LEGISLATIVE ASSEMBLY. [28TE Marcu 1985.

- The Honburable Sir Hemry Oraik: It is a report by the Local Govern-
ments.

8ir Oowasfi Jehangir (Bombay City: Non-Muhammadan Urban): Give
copies of this report for our obituary notices !

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Will the Honourable the Home Member say if the President is

reported on by the C. I. D.

Mr. A. K. Fuzlul Huq (Bakargun] cum Faridpur: Muhammadan Rural):
Sir, there is a Persian proverb .

Mr. President (The Honourable Sir Abdur Rahim): The Chair does
not want any discussion. The Chair wants the Honourable Member's

'statement.-

Mr. A K. Fuzlul Hugq: I will only refer to that Persian proverb and
come to the point. That Persian proverb says:

““Ozre gunah badtar az gunah’’.

It means that sometimes the excuse for a crime is worse than the crime
itself. (Hear, hear.) If the Honourable the Home Member had only
taken the trouble to read the wording of my motion, I do not think he
would have given the answer which he has given to the House today.
My point is that a situation has arisen which is a definite matter of urgent
public importance. T emphasize the word ‘situation’. I do not care what
the Government of Indl& or the Governments in India have been doing in

the past.

Mr. President (The Honouruble Sir Abdur Rﬁhim): The Honourable
Member has only to’state his point.

Mr. A, K. Yuzlul Hugq: I have got to satisfv vou. Bir, that it is a
definite matter,

Mr. President (The Honourable Bir Abdur Rahim): That is not &
question of argument. The Honourable Member will simply state his

point,
Mr, A. K. Fuzlul Huq: You will please permit me, Sir, to develop the
argument in my own way.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member is not to argue, but he has to state his points.

Mr. A, K, Puzlul Hug: I am arguing to this extent that it is a definite
matter of public importance which can be discussed in this House. The
new situation is what I want to discuss. It may be that the Government
has been doing it for a long time, but it is inconsequence of the answers
given the day before yesterday. that I personally and many of us came
to know that we are under an espionage whether by the pollce or by the
Government I do not know. That has created a situation and T submit,
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fir, ‘that ‘the knowledge that we are -being reported upon .eonfidentially
and that the reports are to be kept away from us interferes with the free
exercise of our right as Members of this House. (Hear, hear.) (Applauss.)
I submit there are many Members who feel that their freedom is being
interfered with in this way, that they are under the impression that a
vote given against the Government would be recorded agsinst them and
that such a vote will ruin- their future career. In this way this interferes
with the free exercise of the rights of Members of this House. Therefore
the situation that has arisen is after the statement has been made and
that arose the day before yesterday and I could not have brought forward
this motion earlier. I submit, therefore, that this is a definite matter and
it is of public importance. As regards urgency my submission is that this
situation affects our work in this House from moment to mément (Hear,
hear) and it was not that it arose sometimes ago and then ceased to
exist. Every moment of our life in this House is being affected by the
situation that has been created (Laughter), and, therefore, it is of extreme
urgency. and it has to be discussed. I already submitted that it is &
definite matter. =~ - o ’ ‘

. Mr, 8, Satyamurti (Madras City: Non-Muhammadan Urban): 8ir, it
is admitted by the Honourable the Home Member that it is specific, that
it is urgent, and that it is recent. The only point which he takes is
whethier it is of public importance urgent enough to be taken now. I
submit, 8ir, it ig prima facie for you to say, but if afterwards you rule it
in order, and if, in spite of the objection of the Honourable the Home
‘Member, 25 Members stand up in support of it, it shows to the House
that a section of the House wants the motion to be discussed. The only
other matter that I want to submit is this. I am not on the merits,
8ir, but you put a very pertinent question as to whether the C. I. D.
report on the position and political antecedents of the Members. My
Honourable friend, the Home Member, does not know. He says simply
that the Local Government report . . . .

The Honourable Sir Henry Orstk: I beg the Honourable Member's.
pardon. I said, ‘“No; the C. I. D. do not report’’. It ig only the Local
Governments that report. If the Honourable Member wants to quote me
he must do so carreectly and not.incorrectly.

Mr. 8, Satyamurti: My point is this. How do Local Governments get
their report? How do they collect information? My Honourable friend
does not know.

The Honourable Sir Henry Oraik: 1 do know. In fact, I have done
it myself. |

. Mr. 8. Satyamurti: That will be going into the merits of the question.
1 think it is unusual in any deliberative House of the world, where Parlia-
ments’ with' full powers or even Parliaments with limited powers like us
sit, that one section of the House must have a confidential report about
the ‘other section 6f the House, and, at the same time, they refuse to
show. thesé reports to them. I consider this very unususl in any part
_of the world. T aléo congider that this is' an urgént matter and of public
importance to be discussed in the House. = : B

. D
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8ir Oowasji Jehangir: May I just point out that, so far as I understand,
the position is this. The Honourable the Home Member stated that
when a Member is elected to this House, the Local Governments are
usked to send a brief biography of that gentleman, a short history . . . . .

Mr, President (The Honourable Sir Abdur Rahim): Has the Honour-
able Member got the answer of the Home Member before him ?

The Honourable Sir Henry Oraik: I said ‘‘A brief account of their
lp;:i;iision and political antecedents and showing the party to which they
ong’’.

8ir Oowasji Jehangir: If that is usual when each Member Lecomes «
Member of this House for the first time, then it is a part of the administra-
tive routine. It is nothing urgent. I contend that it is not important
and that it will be a waste of time of the House to disecuss this motion,

Mr, President (The Honourable Sir Abdur Rahim): The Chair thinks
there is a good deal of misconception which has arisen on this. Apparently
the Honourable Member, who gave notice of this motion, did not perhaps
consider carefully the answer which was given by the Honourable the
Home Member in reply to the question of Mr. Satyamurti The answer
is:

“As has been done pn the occasion of previous general electioms, the Govermment
of India asked the Local Governments, and not C. I. D. officers, to supply them with
a statement giving for all newly elected candidates a brief account of their pesition
and political antecedents and showing the party to which they belong.”

It is not espionage on any Honourable Member at all. The Chair does
not see how an ordinary departmental matter like this could be the subject
of a motion for adjournment. The Chair, therefore, rules the motion
out of order.

DEMANDS FOR SUPPLEMENTARY GRANTB—contd.

TRANSFER To TH: FUND FOR T@E TRANSFER OF THE AGRICULTURAL RESEARCH
InsTITUTE FROM PUSA TO DELHI—CONEd.

Mr, President (The Honourable SBir Abdur Rahim): The House will
now resume discussion on Demands for Supplementary Grants.

Mr. G, 8. Bajpal (Secretary, Department of FEducation, Health and
Lands): It is & dull transition from the subjects that we have been dis-
cussing just now to the question of transfer of Pusa, but I can assure
my Honourable friends opposite that I shall curtail the agony as much
as possible. Sir, I was stating yesterday why it was that the Agricul
tural Institute was located at Pusa in the first instance, and I think I
explained that point satisfactorily. The next point that I would take.up
is in regard to the crop experiments and the work on crops which has been
done at Pusa. My Honourable friend, Pandit Govind Ballabh Pant, quite
rightly paid a tribute to the very good botanical work which has been
done at Pusa in evolving a new strains of seeds. May I remind him of
what T said in the House the other day in answer to a question, namely -
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that it is not the intention of Government to disturb the botanical work
which i8 being done at [’usa. In other words the work of evolving new
strains of seeds and crops will continue and the sub-station will be main-
tained. The botanical sub-station will be maintained at Pusa so that the
work that is being done at present will not be interfered with by reason
of the transfer. My Honourable friend also referred to the work which
has been done on sugar-cane. May I remind him that the main work of
the Imperial Institute of Agricultural Research on sugar-cane has been
done at Coimbatore, that the policy of extending the scope of field experi-
ments has been applied also to Bihar and Orissa and that as a result of
grants made by the Imperial Council of Agricultural Research, the agricul-
tural research work on sugar-cane is not being done now at Pusa, but at a
separate farm in Mushari, Muzaffarpur district.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): May I say that I did not make uny statement to
that effect. I only read out the passage from the Encyclopedia Brittanica.

Mr, @. 8. Bajpal: That is perfectly true. But my Honourable friend
implied by that quotation that as a result of the transfer, this valuable
work might cease, and I think I am perfectly justified in pointing out
to the House that this valuable work will not cease but that it will be
continued,

I now go on from this to the main change which has taken place since
the Institute was established at Pusa. The scope of field work has ex-
tended all over India by reason of the realisation of the fact that the work
of conducting enquiries on effect of soil and climate on crops must not
be done in one central place but is to be done in regions peculiarly repre-
sentative of special conditions,

The second point which one has to remember is that in 1904 there were
no provincial departments of agriculture of any value or importance.
Since then colleges have come into being in the different provinces; for
example. the college at Lyallpur. the college at Cawnpore, the college at
Coimbatore, etc., and these are doing research work themselves. Now,
as a result of the emergence of these two classes of experimental work by
the provinces, experimental work of very high importance, viz., field work
as also laboratory work, the question of contact between Pusa and the
provinces hag become much more of a live issue than it wag when Pusa
was the only institution carrying on agricultural research in India. And,
on this point, T should like to quote to the House what I quoted before in
Simla, namely. the opinion of the Royal Commissions on Agricuture. It
said, in paragraph 40 at page 45:

““The evidemce we received showed that the reverse (i.e., reverse of comtact bet-

ween the {rovincu ‘and Pusa) is unfortunately the case and that the thread of
connection between Pusa and the provinces is becoming more and more attenuated.’

That, Sir, is the position. It is not that the officials of the Govern-
ment of India in Delhi want to be in nearer touch with the Institute,
although that may have a certain importance from the point of view of
supervision and control, but the important thing is that contact between
Pusa by reason of its isolation and the research work which is being done
in the provinces and which is being done in the universities does not
exist; at least it does not exist to the extent that is desired. That, Sir,

D2



2970 LEGISLATIVE ASSEMBLY, [28TH MarcH 1985.

[Mr. G. 8. Bajpai.]

is the position. My Honourable friend also said something about cultural
contacts and he seemed to be of the opinion that Delhi really has uo
pretensions either to culture or to the provision of cultural contacts. I
can pursue that point but it seems to me that it is not cssentially germane
to this discussion. In any case 1 would ask iy Honourable friend to turn
to a greater authority than myself on the cultural position and traditions
of this place, to the Chief Whip of his party Mr. Asaf Ali, who will be
able to give hin ample enlightenment as to what part Delhi has played
in the cultural development and evolution of India. Sir, he also said that
if Pusa were transferred to Delhi the University of Delhi will be thrown in
the shgde. The University of Delhi, as everybody knows, is an extremely
small and limited concern. I have yet to hear that any university is
thrown in the shade by reason of the fact that its scientific activities are
supplemented by the ereation in its very neighbourhood of a first-class
intzi%t.:tion. I do not think that that is a point which really has much
validity.

Now, Sir, I go on to another point of my Honourable friend’s and
that was the question of the adequacy of financial return as a result of
the transfer. Sir, there are two kinds of savings; one is an immediate
saving of expenditure, and the other and the more important kind of
saving is the greater and the added benefit that you derive by reason of
the change that you make. I informed the House last Session in Bimla
that it was, on a conservative estimate the opinion of experts, that if you
do remove Pusa to a central location the value of the work which is being
done there will be at least doubled. We spend on the maintenance of
Pusa seven lakhs of rupees a year. T do not attach much importance
to purely arithmetical calculations in a matter of this kind because the
advantages of research are reslly imponderable.  But at any rate if one
has to proceed on that basis, I should say that seven times two is 14
lakhs; in other words, by spending seven lakhs we should be deriving a
benefit which should be equivalent to seven lakhs extra. And 1 think
on & simple calculation it will be clear that in 8} years or four years
the additional expenditure of moving Pusa from where it is to Delhi
will be completely wiped out, and, after that, we will continue to derive
this additional -benefit. '

Now, Sir, T do not think I have very much mgre to say in regard
to the points raised by my Honourable friend, Pandit Govind Ballabh
Pant, but I will turn to one remark made by my Honourable friend,
Maulana Shafi Daudi. He said that he had visited the site where the
new Institute is o be built and he found it a desert and he thought that
really it was & great wrong to this country that we should move the
Tnstitute from the fertile neighbourhood of Pusa to the desert neighbour-
"hood of Delhi. Wel!, 8ir, my Honourable friend is, I am sure, familiar
with the history of canal irrigation in this countrv as also abroad. What
was the position of Lvallpur, as my Honourable friend reminds me, before
it was subjected to intensive irrigation and the application of the results
of scientific reseach? What exactly was the position of the Soudgn?
They were deserts before; thev have blossomed as the rose today. I think
.mv Honourable friend ought to do us the justice of gonceding, that when
this place is trested as Pusa has been treated. there is mo reason why
it should not be as fertile and as suited for agricultural research as Pusa.
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Maulvi Muhammad Shafi Dandi (Tirbut Disision: Muhammadan':
The soil is rocky. '
Mr. G. 8. Bajpai: I am coming to that later on.

Now my Honourable friend may not be satisfied with a purely a priori
argument. He may say that this is just dialectics pure and simple and
and there is nothing scientific behind this. My answer to my Honourable
friend there is this. We have not come to this conclusion merely on the
analogy. of what irrigation and research have done for the Soudan or
for Lysllpur. 'We took the very natural precaution of consulting every
agricultural chemist of any consequence or importance in this country.
We. consulted Mr. Mackenzie Taylor ‘who is the Irtigation’ Uhemist to
the Government of the Punjab; we consulted Rao Bahadur Viswanathsn
who is the Tmperial Agricultural Chemist to the Government of India;
we consulted Dr. Shaw who is the head of the Institute at Pusa and
who, if the Inatitute is transferred to Delhi. will be here and who is an
eminent botanist. They all said that the soil of the land. which we have
chosen for this Institute. is in evérv way adequate for the work which
this Institute is required to do. I do not think that it is necessary for
me to continue that particular point further. '

Now. 8ir, I come to one last question. I am sorry that my Honour-
able friend, Mr. Aney, is not here. He wanted to know whether we had
consulted the provincial Departments of Agriculture in this matter before
we came to a decision. S8ir, it so happened that,—I think it was in
January, 1934.—soon after the earthquake, we held a meeting of the
Scientific Advisory: Board of the Imperial Agricultural Research Counecil
here. 'The Vice-Chairman of the Council definitely put this question to
the Directors of Agriculture. The Director of Bihar and Orissa unfortu-
natelv was not present. Even if he had been present I do not think that
provincial feelings being what they are he would have expressed his own
opinion. But all the other heads of the Departments of Agriculture
present were unanimously of the view that the neighbourhood of Delhi
would be better from the point of view of co-ordination and contact in
the field of research than Pusa. That was the opinion of the Directors
of Agriculture. Then let me pursue the point. In August, 1934. there
was a meeting of the Scientific Advisory Board, which includes repre-
sentatives of the Departments of Agriculture, which includes representa-
tives of universities, in fact of every one engaged in agricultural research.
They made it clear, in the course of their discussion, that as a result
of the transfer, they felt that we had made a step forward in the direction
of the co-ordination of agricultural research, and, what is more, that
we would be economising by this in different ways.

I will mention one instance of that. For example, the question of the
investigation of certain pests of sugar-cane had been engaging the attention
of the Imperial Council of Agricultural Research. They felt thev could
not praceed with the investigation which had been proposed to them
becsuse of the cost involved. The non-recurring cost was estimated at
about a lakh and a half and the recurring cost was estimated at Rs. 44.000
A year. As a result of the change that we are proposing the non-recurring
cost has fallan to about Rs. 80,000 and the recurring cost only to
Rs’19,000. This is to be spread over five years. It is open to Honour-
able Members to calculate for themselves what the saving on this one
individual scheme is. T think that I have said all that T had to say, but

I would only repeat . . . ..
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Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): Before the
Honourable Member resumes his seat, I would like him to amswer one
question for my information: I do not know whether my question is an
mtelligent one; but after the transfer of this Institute from Pusa to Delhi,
what would be the position of the Institute in Pusa?

Mr. G. 8. Bajpai: After the transfer of the Institute from Pusa to
Delhi, the laboratory work which has, up to the present, been done in
Pusa, laboratory work on entomology. mycology, agricultural chemistry
and botany, will be done in the laboratories that are to be constructed
i Delhi. The practical egricultural or experimental work on crops peculiar
to that tract and to which that tract lends itself will continuc to be done ab
Pusa because the botanical sub-station is to be maintained there . . . . .

Sir Cowasji Jehangir: One more question: what about the damage
done by the earthquake? To what extent was that damage and to what

extent does it make it necessarv to reconstruct the buildings and what
will be the cost of such reconstruction?

Maulvi Muhammad Shaft Daudi: Before that question is answered, I

say 36 lakhs or even double that amount is justifiable for such reconstruc-
tion.

Mr. G. S. Bajpai: I cannot answer two questions simultaneously. My
Honourable friend’'s question was what is the extent of the damage done
at Pusa. The main work of the laboratory was done in the buildings
known as the Phipps Laboratory: that laboratory has been completely
destroyed. The position is that a$ the present moment practically no
research work is being done at Pusa: it is in cold storage. Our engineers
‘said that it would be two years pefore they could say definitely on what
particular site of the area included in the Institute you could reconstruct
at all, because they were not sure of the effects of subterranean subsi-
dences that had taken place. At any rate there ir this additional conei-
deration for my Honourable friend’s reflection, namely, that if you build
here you ean build immediately, but if you want to rebuild in Pusa yon
have to wait for another twc years . . .

Maulvi Muhammad Shafli Daudi: That fear has vanished now.

Mr. G. S. Bajpai: Yes, but the work has also progressed. Ther> is
only one further point that I wish to submit for the consideration of this
House. Last July, the matter was considered at very great length at
two meetings of the Standing Finance Committee. With the exception
of two Honourable Members from Bihar and Orissa—and I have no
quarrel with them for that—the Committee was unanimously of the opinion
that the Institute should be transferred. We had a two days’ debate in
the Legislative Assembly. There again our Supplementary Demand for
expenditure, which we expected might reach up to Rs. 7 lakhs by the
end of the year, was voted by the House without a division. I submit that
gince then no new fact, no new consideration has come to light. My
Honourable friend’s eloquence is undoubtedly a new factor: it moves the
House; but I do beg the House not to be swayed by eloquence pure and
gimple but to refleet upon what has happened and then decide for itself
whether in view of the fact that no new fact has come to light, it would
be justified in reversing a considered and a careful decision.
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Some Honourabls Members: The question may now be put.

Mr, G. ll{t.u'gan (Bengal: European): I only want to ask you, Sir, for
your ruling about this vote on which there has been rather a mixed up
debate. The motion moved by the Honourable the Finance Member is
the transfer of a part of the revenue surplus to & fund on account of
the Research Institute. The amendment moved by my Honourable friend,
Pandit Govind Ballabh Pant, is to reduce this amount of 86 lakhs to one
rupee. What I want to know from you is: if one is to vote in favour
of the amendment, does that mean the reversal of the decision of the
Assembly for the transfer of the Imstitute from Pusa to Delhi? Because
our view and our vota in the Assembly before was in favour of that
transfer. Now this is a different question: this is the transfer from a
surplus of revenue to meet that expenditure. We are not in favour of
the transfer of the money from the surplus which the Honourable the
Finance Member has got in the budget, and we would rather stick to
the old arrangement by which it was charged against capital. But if
the voting in favour of the amendment means that we are against the
transfer of the Imstitute from Puss to Delhi, then we cannot vote in
favour of the amendment. I should like your ruling as to what the
actual meaning and result of the vote would be.

Mr. President (The Honourable Sir Abdur Rahim): 8o far ss the Chair
can understand the wording of the motion, the result will be that the
transfer from surplus revenue will not take place and things will remain
as they are. The questionis . . .. .

Pandit Govind Ballabh Pant: Have I no right of reply, Sir?

Mr, President (The Honourable Sir Abdur Rahim): The Chair did not

know that the Honourable Member wanted to reply.
|

Bir Oowasji Jehangir: May I point out that the point raised by Mr.
Morgan is one of considerable importance in order to enable us to vote?
I am also one of those who feel that expenditure of this sort should
come from capital. That point was never really discussed in this debate.
I am one of those who agree with the transfer of the Institute from Pusa
to Delhi. If this vote means that Government are to have no money to
carry on with during the next year in order to carry out the scheme of
this transfer, then I would vote against the amendment. But if you hold
that the passing of this amendment will have the effect of not allowing
Government to use money out of capital I would change my mind. 1
would like an authoritative statement on this point from Government as
to what' their position is and what ie the real consequence of this vote.
I should like to hear the views of the Honourable the Finance Member.

The Honourable 8ir James @rigg (Finance Member): It seems to me
that the matter is in inextricable confusion.  Supposing this vote is
rejected, the Government have got to mske up their mind whether the
motive of the. House in rejecting it is because it disapproves of any
further expenditure upon the transfer of the Institute from Pusa to Delhi
or whether it merely objects to the method of paying for it out of the
revenue surplus that is expected to accrue in'the present year.
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Mr. President (1he Honourable Sir Abdur Rehim): What.ig the
Honourable Member's interpretation of the wording of the motion? As
the motion is worded, what will be the effect so far as the Government
are concerned ?

The Honourable Sir James Grigg: I cannot say: it is impossible to
say that: the Honourable the Mover of the motion may be able to throw
some light upon it; but as I heard his speech . . . . . ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s demand for grant is in the same language. What ia the Honour-
able Member's interpretation of his own demand?

The Honourable Sir James Grigg: The motion for the grant is to meet
it out of the revenue surplus. It is then open to the Government to
decide, if it is rejected, whether it ean come back to the House and ask
for a capital grant or whether these proceedings should be taken to mean
that the House is rejecting the motion on its merits. It is quite impossible
to say what the Government will do until they have considered the
matter in the light of the debate in all its bearings.

Mr. President (The Honourable Sir Abdur Rahim): At any rate, they
cannot transfer the monev from the surplus revenue?

The Honouarble Sir James Grigg: If this is rejected, it means that
the House is unwilling that it should be paid for out of the surplus
revenue.

Mr. G. Morgan: That is all.
Sir Oowasji Jehangir: Is that all it means?
The Honourable 8ir James Grigg: That is certainly the meaning of it.

Mr. ¥, E. James (Madras: European): Before my Honourable friend,
Pandit Govind Ballabh Pant. speaks, may I have it clear from ycu, Sir,
what the position is? I understood that when Mr. Morgan asked your
advice on the matter you said that the effect of the success of the Yote
which is in th: name of Pandit Govind Ballabh Pant would be that the
Government would be precluded from taking this particular amount out
of the surplus revenues which accrue this year. If that, therefore, is the
only effect, then surely that is an authoritative interpretation of the
mesaning of this vote if it is carried.

The Honourable 8ir James @rigg: Mayv I just elaborate the .point,
Sir, because it ie quite clear that the Honourable the Mover
of the amendment objects verv strongly to the transfer of the
Institute from Pusa to Delhi, and he wiphes that the whole work on the
transfer should be put an end to. That was quite clear from lLis speech,
and if the only question before the House is ahout the method of cliarge,
then most of the discussion which has taken place 18 completely itrelevant.

e M

Pandit Govind Ballabh Pant: May I just say ome word, Sir?
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Mr. M. A. Jinnah: I really think, Sir, that the Government do not
realise their position. It is not & question of ruling at all. The words
are perfectly clear, because the Honourable the Finance Member has
moved the motion which stands in his name, and he has asked us to vote
the grant, and it is specifically stated there that it will be from the
gurplus revenue. That is quite clear. There is no question of ruling at
all from the Chair. The question is this. Do the Government stand by
this, and do they want our vote om this? If we vote in favour of this
geant, then it means the transfer of the fund from the surplus revenue.
If vou say that that is vour intention, and it is quite clear to me, then
the vote of the House can only be recorded on that point. It is not &
question whether the House is in favour of the transfer of Pusa Institute
to Delhi or not. If you want the vote of the House on that question,
you must make vour position clear.

The Honcurable Sir James Grigg: The only question I wish to submit
to the House is whether it should be charged to capital or to surplus
revenue. If the charge to surplus revenue is rejected, the position then
is that there are no funds. The provision of funds for any further work
upon Pusa by the House has not vet been approved. The question then
will be whether the Government will bring forward a proposal to finance it
out of eapital, but all I say is that, in deciding whether they will bring for-
ward such a proposal, the Government might or might not take into account
the fact that the Honourable the Mover of the amendment made it quite
clear that he wished the vote, as far as he was concerned. to be recorded

on the project as a whole.
Sir Cowasji Jehangir: That is not Mr. Jinnah’s point.

Pandit Govind Ballabh Pant: T think the House could very well give
me an opportunity to explain ‘what I mean by my motion. So far as
I arn concerned, I have not concealed my opinion on the merits of the
question of transfer. But, so far as the present motion before the House
is concerned, it certainly can be restricted to one point, namely, whether
payment for this purpose should be made out of the surplus revenue or
not. It does not prevent the: Government from coming to the House again
with a proposal for supplies out of capital. It will be open to the House
then to discuss the question from the viewpoint whether or not they are
prepared to find the money out of capital for the transfer of the Institute,
and it is not impossible that T mav myself change mv mind (Hear, hear),
for it ia one of the factors which does weigh with me. Therefore, I hold,
Sir. that the present issue is restricted exelusivelv to the point whether
funds should or should not be provided out of the surplus. And the main
reason why T have made this motion is thin.—T want to have the surplus
revenue for the relicf of taxation. T think it is a breach of the ordinary
canong of finance that any surplus revenue, which is not unoften kept
back intentionallv by Members in charge of Finance is dealt with by
them at the end of the vear as thev choose. I make it quite clear that
my motion will not debar the Government from bringing forward another
motion hefore this House to ascertain its opinion on the merits of the
question. What T will think of it later on, it is left for me to decids,
but one of the reasons, which certainlv weighs with me and weighs with
me to a verv considerable extent, is this. that I am opposed to the
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transfer from the surplus revenue for purposes of this Institute. 8o, Sir,
I will not argue the other points. I have got much to say, and I had
intended to say a good deal, but, on this occasion. I restrict my motion
to this, that no transfer shall be made from surplus revenue for this
purpose or for any other purpose, and, therefore, I would request my friends
to concentrate on this point.

The Honourable Sir James Grigg: May I make the position clear, Sir?
If the object of the Honourable the Mover of the amendment is to
intercept this non-recurring and practically accrued surplus for the pur-
poses of reduction of taxation in the next financial year, I should like
to make it quite clear that that is quite illegitimate, and the Government
have no intention of proposing any such thing. But the effect of this
motion, if it is passed by the House, will be simply this, that instead of
using the accrued surplus, pro fanto it will go automatically to the
reduction or avoidance of debt, and, therefore, will reduce the capital debt.
Then the House will next vote precisely similar sums over the next two
or three years which will increase the debt to the original figure. T submit
that if that is the sole purpose, then the House will be stultifying itself.

Pandit Govind Ballabh Pant: The House knows that it has 86 lakhs
at its disposal. Undoubtedly, our Finance Bill is passed, adopted and
modified every year in accordance with the exigencies of the financial
situation . . . . .

The Honourable 8ir James Grigg: It will automatically on the 81st of
March go to the avoidance of debt.

Mr. M, A, Jmnah: I want to know for our guidance one thing. Do 1
understand my friend, Mr. Pant, to say that he is putting it on the ground
that the transfer from the surplus revenue should not take place?

Pandit Govind Ballabh Pant: Yes, Sir: that is the main ground.
Mr, M A, Jmnah: And no other ground?
Pandit Govind Ballabh Pant: No other ground.

Mr. M. A, Jimnah: It has nothing to do with the question whether the
Pusa Institute should be transferred to Delhi or not?

Pandit Govind Ballabh Pant: No.

Mr. M. A, Jinnah: Then, Sir, it is not a question of a cut. If I hold
that Pusa Institute ought to be transferred to Delhi, then I would be
entitled to vote against the cut, and when the grant is put to the vote
again, I shall refuse that grant on the ground that 1 refuse to be a party
to its transfer from the surplus revenue. Therefore, Sir, I would ask you
to put the cut motion first, which is, whether the Pusa Fnstitute should
be transferred to Delhi or not. If the House is of the opinion that it
should be transferred. . '
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Mr, President (The Honourable 8ir Abdur Rahim): That is exactly what
the Chair was going to do.

Mr. M. A, Jinnah: I am much obliged to you, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The position appears
to be quite clear. The Chair need not repeat what it said as to the eflect
of this motion. It only means that there shall be no transfer from the
surplus revenue for this purpose. What action Government will take aiter-
wards, the Chair is not concerned with at present. The question is:

“That the demand for a supplementary grant of a sum not excceding Rs, 36.00,000
in respect of ‘Transfer to the Fund for the Transfer of the Agricultural Research
Institute from Pusa to Delhi’ be reduced to one rupee.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 36,00,000 be granted to the Governor
General in Council to defray the charies which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Transfer to the Fund for
the Transfer of the Agricultural Research Institute from Pusa to Delhi’.”

The Assembly divided:
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The mntion was negatived.

Lahiri Chaudhury, Mr. D, K.
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al 'I]"he Assembly then adjourned for Lunch till Half Past Two of the
ock.

The Asgembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable 8ir Abdur Rahim) in the Chair.

IMPERIAL COUNCIL OF AGRICULTURAL RESEARGH DEPARTMENT,
The Honourable Sir James Grigg: Sir, T beg to move:

*“That a supplemeptary sum, not exceeding Re 6,533,000, be granted to the Governor
General in Council tp defray the charges which will ¢ome in- courss of: payment
during the year ending the 3lst day of March, 1935, in respect of ‘Imperial Council
of Agricultural Research Department’.’ '

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved:

“That a supplementary sum, not exceeding Ras. 5,33,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March, 1035, in respect of 'Imperial Cowncil
of Agricultaral Research Department'.” '
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There are two motions in the name of Professor Ranga. Both of them
are token cuts and are out of order. There is another in the name of Mr.
Ghanshiam Singh Gupta. That is also a token cut, and out of order.
Pandit Nilakantha Das has another motion. That is also out of order.

Mr. Ghanshiam Singh Gupta (Centra] Provinces Hindi Divisions: Non-
Muhammadan): Sir, I only want certain information. May I know if any-
thing substantial has been done at the Research Institute for rice? Every-
body knows that rice is the principal food-crop of India. Out of a total net
crop of 229 million acres, 80 million of acres are sowed with rice. Now, i
I am not wrong, my information is that, except for a small experiment on
the isolation of paddy, nothing has been done. May I know if something
substantial has been done for rice?

Mr. G. 8. Bajpal: Sir, my Honourable friend is labouring under some
confusion. He is talking about the Imperial Institute of Research. This
is not a demand for the Agricultural Research Institute but for the Imperial
Council of Agricultural Research. However, I will give my Honourable
friend the information that I have in my possession. The Imperial Coun-
cil of Agricultural Research has already sanctioned expenditure to the
limit of Rs. 11 lakhs for provincial research in Bihar, Burma and other
Provinces on this question of rice and paddy.

Prof. N, G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
8ir, 1 wish to make some suggestions. I find that only two Members of
this House are represented on the Imperial Council of Agricultural Research
Department. This is a Department in the progress of which this House
has been evinding a very great deal of interest from the very beginning,
and, as such, I suggest that the number of Members of this House on this
Imperial Council ought to be increased at least to six.

Mr. G. S, Bajpal: Sir, as you are aware, I am always anxious to giva
all the information I can to Honourable Members opposite. But I do feel
that this is raising a question of policy as to what the constitution of the
Imperial Council of Agricultural Research should be.

Prof. N. G. Ranga: In that case, I wish to oppose this demand.

Pandit Nllakantha Das (Orissa Division: Non-Muhammadan): 8ir, 1
wish to point out that this is practically a ‘‘new grant’’. At any rate,
Rs. 5 lakhs of this demand for agricultural research is so. This money is
being given year after year in this way by means of a supplementary grant.
In 1932-38, for want of money, this grant was not given in the Budget.
It was retrenched, so to say. But, towards the end of the year, it was
given as a supplementary grant. The same thing was done in 1933-34, and.
in the current year, the same thing is being done. Of course, nobody would
think of stopping, a grant of five lakhs for agricultural research. My idea
is that more should be spent on it. But I should like to suggest one thing.
New crops are being invesfigated in the research. Old crops are being
more useful by selection of varieties. K Rice erop. I mean, paddy. is the
staple crop in most parts of this country. The whole of Coastal. Eustern
and Himalayan .India is..paddy-growing. - But many vparts of this paddv-
growing areas are affected by floods, as, for example, North Bengsl and the
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East Coast tracts, especially Orissa. Vast tracts of land in these regions
are flooded year after year, especially the lands on the Hast Coast. Now,
I bave noticed that lands are Hooded especially when the plants are young,
and if floods come at that time, then, in that year, there is no paddy. 8o,
if some rice crop could be found out or selected by means of research which
could stand the flood water even when the plants are young, then it
would prove to be of a great benefit in those flooded parts of the country.
8o, I should like to suggest that some part of this research money should
be allotted for the investigation of the problem of the paddy crop in the
flooded areas.

Mr. G. 8. Bajpal: Sir, the money that we are asking for now has, in
al] probability, already been allocated to schemes that have been submitted
by the Advisory Council and approved by the Governing Body, but I can
agsure my Honourable friend that the suggestion which he has made as
regards the investigation of possibilities of the paddy crop in permanently-
flooded areas will be brought to the notice of the Advisory Board.

Mr. 8, Satyamurti (Madras City: Non-Muhammadan Urban): Bir, I
really want to raise two questions—concerning the financial procedure as
apart from the merits of the question. Bir, it has become almost a practice
with the Treasury Benches, because they have been allowed to de just what
they like, to do like this. Look abt this—it is & note in the book of proceed-
ings of the Standing Finance Committee, Vol. XIV, No. 9, at page 882,
Sir, you will find there this opinion of the Government:

‘“The annual research nt of five lakhs of the Council under Demand No. 60 was
suspended for the yesr 1832-33 on account of financial stringency, but subsequently
on the recommendation of the Committes, the Legislative Assembly voted a eupple-
mentary grant of 5 lakhs during that year’—that 1s 1932-38.

The same procedure was adopted in 1988-84, Again in 1084-85, a
supplementary demand of 5 lakhs was asked for and granted. Now, I
really want to know from the Finance Member, if he has followed me,
whether it is right that, for three successive years, the same supplemen-
tary demand for the same service should be made. Can it be said to be
& new service which was not contemplated? And, if it was suspended
three years ago, I suggest that the Honourable the Finance Member or his
Department should have examined the question of its need, the last time,
when the Budget was introduced.

The Honourable Sir James Grigg: Are you objecting to the grant of the
five lakhs on the ground that it is unnecessary because they have been
able to do without it for one or two vears and that they can do without it
for ever? e

, IR

Mr. 8. Satyamurtl: On B8 other hand, I want this Counci] to get the
five lakhs, if they can find the money. I am pointing out this it is not
right to bring, in vear after year, for three vears, s supplementary demand
for five lakhs, for the same purpose. ' '

. Mr. President (The Honoursble Sir Abdur Rahim):'Ts it exnctly the
same sum? '
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Mr. 8. Satyamurti: Yes, and for the same service. The proposal. is
that the Imperial Council of Agricultural Research may be provided with
a supplemental grant of 5 lakhs for research.

Mr. President (The Honourable Sir Abdur Rahim): The amount asked
for is Rs. 5,83,000.

Mr. 8. Satyamurti: That is a separate grant. It is mentioned in the
Standing Finance Committee proceedings Vol. XIV, No. 10, dated the
2nd March, with regard to the earthquake grant. For these three years
continuously, the exact sum of 5 lakhs has been asked as a supplemental
grant for the same subject.

. Mr. President (The Honourable Sir Abdur Rahim): That is not the
demand under discussion now?

Mr. 8, Satyamurti: We are now asked to vote Rs. 5,88,000 for two
items. Five lakhs are required under this head, and Rs. 33,000 are required
for the reclamation of land in a place called Mushari in Bihar and Orissa.
You will find the details in Vol. XTIV, No. 10, dated the 2nd March, 1935.
The details are given on page 486:

Rs,

« Reclamation of land . . . . . . . . 10,000
Installation of new tube wells . . . . . . . 8,000
Construction of temporary residential quarters for the entire

staff . . . . . . . . . . 20,000"

That is a separate item. But the point I am raising for the considera-
tion of the Finance Member is that this department has been coming up
with a supplemental demand of five lakhs for the same service year after
year. That, I submit, is a financial irregularity. They must satisfy his
department in time, and the department should say whether they can
spare the money or not. The other is an entirely new service. I will refer
you to page 456 where it is said:

“Owing to the urgency of the matter and in order to reduce the dislocation of
the research work to the minimum, the Imperial Council of Agricultural Research
has already authorised expenditure on items (i) and (ii) in anticipation of the approval
of the Standing Finance Committee.’

I want to know where exactly we are. Who is the sanctioning authority
for expenditure beyond the budget sanction? Where does the Council come
in? I am simply asking for information. The note simply says that the
Imperial ‘Council sanctions the amount. I want to know what is the finan.
cial procedure which sanctions extra expenditure in anticipation. Those
are the two points on which I should like to have information.

The Honourable 8ir James Qrigg: As regards the bringing forward n*
a supplementary grant at the end of each year, T understand that what was
in my predecessor’s mind was that the budget balance was very precarious
during the last three vears and although he had great benevolence towards
the work of the Imperial Council of Research he was not quite certain whe.
ther he could find five lakhs out of the budget. 8o he waited till it became
clesr that he could spare five lakhs and then he brought a supplementary
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grant:’ T am quite ready to ‘consider’ ‘sad I think there ig a good deal in
what the Honourable Member says—that it is rather concealing a materid] ..
fact, although 1 do not think it is a very vital fact, from the Assembly if the
expenditure is not definitely submitted to it at the beginning of the year.
I quite agree with that. il.is principle in the matter is unexceptionable.
I am afraid that the same course has been taken this year but I will certain-
ly consider whether a more orthodox procedure cannot be accepted in tbs
future years. His other point was: Who is the body which is responsible
for anticipating the approval of this House? That cannot be done by the
Imperial Council of Research on its own: it must have the approval of the
Finance Department.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 5,33,000, be granted to the Governor
General in Council to defray the charghe; which will come in course of payment
during the year ending the 31st day of March, 1835 in respect of ‘Imperial Council
of Agricultural Research Department’.”’

The motion was adopted.
ScHEME FOR THE IMPROVEMENT OF AGRICULTURAL MARKETING IN INDIA.
The Honourable Sir James Grigg: Sir, I beg to move:

‘“That a supplementary sum not exceeding Rs. 57,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of 'Scheme for the Impiove-
ment of Agricultural Marketing in India’.””

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved.

“That a supplementary sum not exceeding Rs. 57,000 be granted to the Governar
General in Council to_defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Scheme for the Improve-

ment of Agricultural Marketing in India’,

There are motions standing in the names of Mr. Mohan Lal Saksena,
Prof. Ranga, Pandit Nilakantha Deas, and Pandit Govind Ballabh Pant ali
of which apparently raise questions of principle by motions of cuts. They
are out of order.

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan
Rural): Sir, I propose to move my motion.

Mr. President (The Honourable 8ir Abdur Reshim): The Chair has
already ruled that out of order. =

_Mr. Mohan Lal Saksena: May I submit a few words about this demand
‘because it is & new service and new appointments are going to be made.
I think the House should g<¢ ~n ~pportunity t0 express it views on this
subject. ’ , T ' o

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Memblr " cin raide those questions, not by méans of a token cut, but ke

can spesk on the substantive motion.
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Mr. Mohan Lal Saksena: Sir, I had given notice of this motion with
» two objects in view. Firstly, I wanted to draw the sattention of the
House to the high salaries of the officers that are provided under this
scheme. Secondly, I wanted {0 warn the Houge against raising any false
hopes from the scheme 8o far as improving the lot of the unfortunate
agriculturist is concerned. But, before T proceed further, with your
permission, I want to say a few words to remove the wrong impression
that has gone abroad that there is some dissatisfaction amongst us, the
back benchers, for not getting more frequent opportunities of speaking
because, much of the time of the House is taken up by our friends who
sit on the front benches. I think I am voicing the views of friends here
when I say that this is not so. Sir, so far as I am concerned, I am not
ashamed of having to play the roll of a dummy and allowing my hand to be
played by those who are sithing on the front benches.

Mr. Ahmed Ebrahim Haroon Jaffer (Bombay Central Division: Muham-
madan Rural): But you are an interrupter.

Mr. Mohan Lal Saksena: You can interrupt me all right. I know, BSir,
that my Honourable friends, who occupy the front benches, are experienc-
ed hands at the game that we are playing here and I have full confidence
in their sagacity, judgment and resourcefulness. Moreover, our
experience has shown that it is our discipline, more than our speeches,
which has proved embarrassing to the benches on the opposite. But
still there are occasions when even we, back benchers, have to speak,

~ either with a view to giving expression to some local grievance or to put-
ting certain first-hand information in the possession of the House or again
with a view to indulging in a little more plain-speaking. :
Sir, now coming to this demand which has been moved by the Hon-
ourable the Finance Member, we find that in the note on supplementary
estimates on page 25, we find details of pay of officers. Central marketing
officer, Rs. 2,500 rising by Rs. 125 to Rs. 2,750. Senior marketing officers
Rs. 900 rising up to Rs. 1,200 and then Marketing officers Rs. 600 rising
up to Rs. 900 and Assistant Marketing officers rising from Rs. 200 to
Rs. 500. Now, Sir, you are aware, that there is a Marketing Board in
England and, if we compare the salaries of the officers there, we find
firstly the Minister of Agriculture is getting only £1,700 a year. The
pay was formerly £2,000 and now owing to retrenchment the pay is
reduced to £1,700. On the other hand here in India the Central market-
ing officer is going to get Rs. 2,500 rising to Rs. 2,750 a month which is
much more than the pay drawn by the Minister there. Then, if we see’
the civil estimates for 1934, we find on page 94, that there are investiga--
tion officers and their salary is only £400 rising to £500 per year which
would come to less than Rs. 500 or Rs. 600 a month. Well, Sir, here
these Senior Marketing officers are going to be paid Rs. 900 rising to
Rs. 1,200 per month. Again, we have got Assistant Marketing officers
# and in England they are given only £200 rising to £400. I now confine
my remarks only to the salaries of officials engaged in similar work. I
am not going to raise the general question of salaries in India and in
other countries. We find that an authority in economics, on whom the
Honourable the Finance Member relied, that is Lionel Robins, the Assist-
ant Professor of Economics in London 8chool of Economics, is not draw-
ing more than £800 a year and I should like to be corrected if I am wrong.
B

e
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That means that Lionel Robins, whom the Honourable the Finance
Member claims to be one of the greatest cconomists of the day or at least
by whom he swears, does not get even that much salary which is proposed
to be paid to these Marketing officers here. If we refer to the book
““Wisdom end Waste'’, written by Mr. Darling, who is supposed to be an
e;pert. so far as the rural problems are concerned, he writes on page 336
that:

“it is the peasamts’ fimancial interests that require special protection and in vegard
to these, three propositions may be laid down, firstly that the Government should be
carried on as economically as possible.”

That is the first condition that Mr. Darling has laid down. Then there
are other conditions, but in regard to this first condition he says further
on:

“If, therefore, it, i.e., democratic gevermment is to be introduced into a poor
country like India it is the bounden duty of all concerned to reduce the cosi wheiever
poasible and the comparatively few who are fortunate enough to hald all the public
posts whether high or low shpuld be content with the market wage for their services
and in retorn to give full measure of their service. Thke idea of service fur the
commor good is as much an Indian as an English ideal.”

My submission is that the salaries that are being offered to these officers
are not the market wage as suggested by Mr. Darling. Then, we must
bear ia mind that this scheme is being inaugurated and these officialn
are being appointed with a view to serve the rural interests and to
ameliorate the lot of the unfortunate agriculturists and certainly it does
not become this department that so highly paid officers should be ap-
pointed in it. In India it is & well-known fact that high salaries have a
history behind them. We know that the officials who came from England
were given higher salary, mnot because they compared, in any way,
unfavourably with those given to them in England, but because they
wanted that the officers who come to India should not be exposed to the
temptation of bribery and corruption. So, in a way, these high salaries
were fixed Ly way of a consolidated bribery. In other words, for not
taking bribery direct from the people, the officers were given bribery in
the shapc of high salaries. These circumstances do not exist today.
Moreover, the difficulties and the experiences which persons coming from
England had to suffer do not exist any more. My submission is that a
time hss come when there should be a geperal revision in salaries, and,
at least i the case of new appointments, we must see, as the custodians
of the interests of the poor, that these high salaries are not allowed so far
a8 these new sppointments are concerned. The other day, the Honourable
Sir James Grigg said that we, the Congressmen, want that this poer
country shouwld be made rich over-night or even in a year and that that
was. not possible. - I submit that no one but a congenital idiot could have
made that suggestion or. understood it as such. What we have been
proteating against is the process of impoverishment that commenced about
150 years ago in Indis and is still contipuing. That process must be
stopped and the principal factor in that process is the high salaries. We
know what Mr.- Burke said 150 years ago holds good even today. ,He said
that one rupee that goee out of India is lost to India for ever. The large
amount of money that is geing out of Tndia, in the shape. of salaries and
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pensions and other remittances, is a complete loas to India. But we are
paintwlly aware that we cannot touch their salaries. It is not within our
power. We know that their salaries were not only enhanced but addi-
tional allowances were given ob the recommendation of the Lee Counmis.
sion, against the decisious and views of the Legislatures both Central and
Provincial. I had given notice of s token cut, but, as 1 cannot move i*
under your ruling, Sir—I would ask the House to reject this demand
in toto, unless the salaries of these officials are fixed according to the
market wage of these incumbents who are going to be appointed. So far
a8 we, the Members of the Congress, are concerned, you know, Sir, thet
there is a rasolution of the Congress laying down that no public servant
should be allowed, except specialist, more than one thousand rupees a
month. If Honourable Members on the other side have any real regard
any genuine regard for improving the lot of the agriculfurists, they should
ocome forward with proposals, so fer as salaries are concerned, which are
commensurate with the poverty and with the income of the people who
bhave to contribute rsoney towards these salaries.

Then, Sir, coming to the other point as to whether this scheme is going
3 to prove beneficial to agricultural interests, I do not want to
F-M- 20 into it in deteil. I would only say that the scheme may
be very good but how long will it take to materialise? How much money
will be needed to finance it. It is no use having & motor without motive
power and without a battery. We know marketing boards have been
working in other countries like America and England. These marketing
boards and marketing schemss require large sums of money to finance the
crops. They have large sums of money to advance by way of loans to
the agriculturists in need. It will serve no useful purpose to set up this
machinery, to have these persons to investigate, to survey, and to plan,
without knowmg what is needed. What is the trouble with the agrioul-
turist today? We find that his income has been considerably reduced.

Mz, President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go into those genecral considerations. He should confine his
remarks to the item before the House.

Mr. Mohan Lal Saksena: I was submitting that the cxpenditure on
this scheme is not going to help the agriculturist very much. Tt is just
like that Persisn proverb which means:

“Til] the specific is received from Mesopotamis, the person who has been bitten
by snake will die.” !

So the whole point is this, thet the agricultura] situation requires &
radical treatment here and mow; it does mot admit of waiting. At the
most, these schemes will he palliatives; they will not be the remedy that
the situation requires. We know it for & fact, that so far as foreign -
markets sre concerned, Indian agricultural preducts csnnot eompete there,
Bven in India itseld we heve to impose import duties on wheat snd rice
in order that they may not come and compete with us in these markets.
8o, it is no use appointing commission agents or marketing officers; we
cannot mske others purchase what they cen get cheaper from other
opwntries.. Ultimately -we shall have to fall back on the marke_ta in I_nd_l_a'. _
and-in India, we knew fhat the sale is pogr because the purchasing capaciby
of the people has been considerably diminished, How is that capacity to

n2
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be restored,—that is the problem; and, I think it is up to all sections of
the House to apply their minds to find out a remedy which will solve this
one problem. And I raise this discussion simply to draw the attention
of the House to the difficulties of the agriculturists and to tell them that
the remedy which has been approved by the conference, which met some
time ago in 1984, is not going to solve the problem. With these few words,
I oppose the demand.

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): S8ir, I
propose to make & few observations on this demand. The details of the
scheme presented to us in respect of this demand are no doubt very
imposing; most of them are such as it would be impossible for any person
representing the Indian peasant to object to. But the point is that most
of these duties could be done and should be done by the existing depart-
ments of the respective provinces. It is a pity that, whenever we want
oertain improvements to be made in any particular line of the Govern-
ment's administration, we are very often met with a strong denial, and,
when that is not the case, we are met with a costly establishment.
Unfortunately this proposal containing the appointment of marketing
officers on high -salaries and a senior marketing officer and assistant
marketing officers on proportionately high salaries seems to me an un-
necessary burden. If only there was a will on the part of the provincial
Governments and also of the Central Government to keep up the respect-
ive departments of the provinces, they could have certainly done all that
18 intended to be done under the scheme. However, I do not wish to
grudge the grant of this amount only on that ground, but I would, in this
connection, warn (Gjovernment against the inevitability of these marketing
officers being entirely out of touch with the conditions in this country.

It would appear that in the view of Government any person who is
appointed by Government is competent to do any work on the face of this
earth. He may be a lawyer but he can easily be made to do the work of
8 tradesman, in the view of Government. It is with that view that when-
ever there is an appointment vacant or a fresh appointment is created, the
only officer who in the view of Government is competent enough to do
that work, however technical it may be, however important it may be,
and however specinl it may be, is the 1. C. S. officer. In many places
where Industries Departments were created under the provincial Govern-
ments, all the provincial Councils demanded that this department should
be manned by persons who are competent to know anything about the
industries and they should be at the head of this department. We are
always told that it would be wrong and difficult to choose one industrialist
as against a.nother. and so the best way of keeping impartiality is to put
& person who is thoroughly ignorant of either one industry or the other.
I daresay, the same kind of policy is going to be adopted even in respect
of this senior marketing officdr; and I know in respect of other minor
appointments the provincial Governments are given the power of
appointment.

‘What usually happens in the provincia] Governments is this. Either

s deputy tshsildar or, this subject being in charge of the ministry, some

unemployed and unemployable favourites of the Ministers will be pitch-

forked into these places. They do not know absolutely énything, either

the trade conditions or marketing conditions or the agricultural conditions
-
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that exist in the country. They would begin to learn from the day of the
appointment and by the time they have picked up a few things the offices
might expire or the ministry may come tc an end and the new ministry will
want new favourites. That is going to be the position. I am afraid it
is going to be a costly burden on the agriculturists and an unnecessary
interference with the general trend of trade and commerce in this country.
I am glad, however, that despite the very strong opinion of the Finance
Member against any planned economy, there is a suggestion that one of
-the duties which this marketing establishment will be asked to do is to
plan the production on the basis of quality and demand. That is reslly
no doubt a very desirable move, but the whole question is whether in the
determination of these things, whether in coming to decisions as to whas
crop and to what extent that crop will survive in particular areas, we will
have the co-operation of the local traders and cultivators primarily or
whether they are going to be merely guided by the figures that may be
contained in the blue-book; and moreover, whether those decisions will
have the force of law in the matter of being observed by the cultivators.
-1 do not yet see that there is on the part of Government any inclination to
make it compulsorily observable by the cultivators. But without it it
“will be a hopeless task; without compulsion to be enforced subsequently
it will be impossible for any plan to proceed successfully. I do not know
if Government’'s view is that after the collection of information Govern-
ment propose to take legislative power to enforce the programme of culti-
vation, the extent of cultivation of the zone of the crops that they want
this country to produce. I would suggeat that instead of these appoint-
ments being left to the Provincial Governments, the Central Government
itself must dircctly collect statistics: the subject of marketing is so closely
connected with the central subject of commerce that the administration
of this whole thing should Ba in the hands of the Central Government;
otherwise, it would only, mean adding one more section to the agricultural
seclion of each province: théy will be sending up their comments without
reference to the conditions!existing elsewhere in the country; and it will
be necessary for the Central Government to collaborate all those neede,
‘seemingly conﬂlct.mg 'and_#eemingly irreconcilable. It would- be merely =
redundant task to'collect $nformation from Provincial Governments on tba
one hand and for the Impanai Council of Agricultural Research or soms
other central establishment again to consider how far they are capable nf
‘reconcilintion with™ each ‘other, I “ould like that in this matter both the
cultivators and those who are engaged in commerce in this country shoulq
be consulted without having too much of bureaucratic opinion, and informs.
tion collected by marlééting officers, who may be a tEomf:eyd either by the
Central Government or by the Provincial Govenmﬂg 8.

Prof. N. G, : 8ir, I find, as my friend, Mr, Baksena., hgg already
said, that the ‘mar tlng officer is to be peid s salary which is very much
more than what ig paid to the Minister in England in charge of the Board
of Trade -and alsq, the expert who is cngaged to advise him, and I find
also that ene of;the officers who are already appointed in this direction
is somehow or. pther related to ona af them-Membem of the Exesutive

Council

M Plellddnt (The Honourable Sir Abdur Rahim): The Chair will noé
allow that sort of reflections to be made.
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Prof. ¥, G. Ranga: Anyhow, to proposs to pay such an enormous salary
to the marketing officer and also such enormous salaries to his assistants
at the very outset is nothing short of trying to rob the peasants who are
supposed to be helped by this new Department of Marketing.

Then, this Department or this particular officer with his assistants is
expected to collect inforination regarding producers and comsnmers both
in India nnd zbroad. 1t is something like putting the cart before the
hotse. How ean they get information ahout the prospects for agriculs
tural produee of India in othet countries when the Government of India
does not have any of their Trade Commissioners in most of the countries
in the world? The othét day, when I put a question to the Honourable
the Comrmerce Member, whether he proposed to appoint uny nore Trade
Comrnissioners eéithet in the United States of America or Jupan or any
other country, he said that there was no such yrovision in this year’s
budget, and, therefore, he did not see any chance of appointing any more
Trade Commissioners. Without having any Trade Ccmmissioners in any
of those cdountries, it would be impossible for this marketing officer and
his assistants to get the necessary information about the ccnditions pre-
vailing in other countries.

I come mnext to the point that is mentioned in the items that are
going to be laid stress upon, that are going to be taken up by this part-
cular marketing officer,—the appointment of special commitiees for staple
crops. 1 do not know how many committees they propose to appoint, but
they state here that they would like to have committees for the most
impottant staple products in this countty. 1If these committees are to be
appointed, who are going to be represented on fhem? Are these com-
mittees going to be constituted in the satme manner in which these other
committees under the aegis of the Imperial Council of Agricultural Re-
search have been constituted or are they to be constituted in such a manner
that the agricultnrists, who really are to be benefited by the activities
of these marketing officers and their subordinates, are going to be repre-
sented on these committees? I do not know what the Government pro-
pose to do in this particular connection.

Then, who is to appoint these committees? The marketing officer
himself or the Imperial Council of Agricultural Research? If it is the
Council which is to appoint these committees, then what is the sanction
behind the Council? Anyhow, in the last two or three years, the Impe-
rial Council has not eeme on any special occasion for any grant, but, in-
stead of that, it has only come here for—its needs and affairs have been
placed before us in the form pf—a supplementary grant for the last three
oceasions, and, therefore, thfg House has not had any occasion at all to
diecusz:the poliev underlying the work of this Imperial Counecil or the
manner in which it has been appointing these several committees. There
are & number of committees, as many as 16 committees, and on noba
of these committees are the peasants represented at all. We are now
to have somie more committees appointed and these are expected to help
the marketing officer, and if the peasants are not going o be represented
on these committees as well as or other committees, I do not know really
how this marketing officer can be expected to do his job satisfactorily.
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The next question is of marketing surveys. "These surveys when
ccmpleted will set out in detail the present system of marketing the com-
modities concerned not only in each province separately but in
respect of inter-provincial, inter-state and foreign trade, so as to provide
an all-India picture of existing conditions and a common basis foy future
purposcs. But I find that we do not at present have any useful in-
formation at all, any relevant information at all, about the inter-state as
well as the inter-provincial trade that is going on in this country. This
information has not been collected : they made a sort of abortive attempt
to collect information about the rail-borne trade in this ccuntry, and.
after that, they stopped publishing these reports in 1922: and took it wp
two or three years ago; but if you look into those figures, you will fim2
that there is no general review or attempt to explain the facls that are
presented in the report nor is there any acecount of the total amount of
different agricultural commodities that are being carried by rail in this
ecountry. Apart from that there is the river-borne trade and here is the
coastnl trade. and the trade between different towns: Iivem if we bave,
with the help of this marketing officer and his assistants, some sorb of
survey about these conditions for one particular year. it will not he
enough. We must have annual reports published about the inter-state
and inter-provincial trade that is being earried cn in sagricultural com-
modities. But are these people compectent to earrv out this task? Are
these the people really who can be expected to do this work? They them-
selves admit, they are not enough, they want some mrore assistance, and
it is for that purpose that they expect and hope that the Provincial Gov-
ernments will appoint their own Provincial Marketing officers: and in order
to enable the Provincial Governments to appoint their cwn marketing
officers, they propose to make certain grants to the I'rovincial Govern-
ments, and, in that connection, my friend, Mr. Sami Vencatachelam
Chetty, has already pointed out that the Provincial Governments are just
as capable of appointing people in whom they are interested as the Cen-
tral Government itself has behaved in this connection. If such officers
are going to be appointed. more because of favouritiem on the part of
Ministers than because of their real ability, then, I say, this is going t»
be a farce rather than a real constructive proposal,

Then, Sir, are these provincial marketing officers going to be given &
free hand in making their inquiries, in oarrying on their work, and are the
Provincial Governments going to be given free hand in running the whole
of this department, or are they going to be subject to the direct control
of the central office? I cannot very well agree with my friend, Mr. Sami
Vencatachelam Chetty, when he snid that all these provincial officers
should be appointed by the Central Government and should Le controlled
by the Central Government and directed by the Central Government.
But. atthe same time, Ido agree with him in this essential principle
that the Provincial Governmentg ought not to be given complete auto-
nomy a8 to the manner in which they are to conduot these eccnomic sur-
veys and these marketing arrangements and to establish other facilities
for the peasants: I found the same thing had happened in connection
with the handloom weaving industry. It is the Government of India
which raises the money and which distributes it to the provinees, but the
Government of India allow these Provincial Governinents to have their own
way in regard to spending that money. Sir, I do not like that the same
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thing should happen in regard to this matter, If the Government of India
is to make any grants at all for the maintenance of these Provincial Mar-
keting officers, then certainly the Government of India should insist upon
s uniform policy being followed all over India, and they should also see
that these Marketing officers carry on their work in a 1manner which will
be satisfactory both to this House as well as to the Government of India.

Next, Sir, I come to the question of publication work, and the order
in which these officers should carry on their work. ILast comcs the most
important thing. It is said that a marketing officer ig going to be appoint-
ed by the Government of India. As has been observed by iuy friend, Mr.
Satyamurti, already, the Government has come to this House with a sup-
plementary demand,—in fact it is not a supplementary demand, really
it is a new "demand,—and yet, the Government has already appointed a
marketing officer, in fact they have not only appcinted a marketing offi-
cer, but they have appointed several assistant marketing officers, clerks
and 8o on, it is & fait accompli. The next thmg is the &ppointment of
provincial marketing officers. I do not know if in any of the provinces,
marketing officers have been appointed so far. I have a vague idea that
in Madras they have already appointed a marketing officer, but whether
that sppointment has been made with or without the subsidy from the
Government of India, I do not know.

Then the third thing is the question of the inauguration of marketing
surveys. We are going to have a number of surveys, I do want all those
surveys, but at the same time, my point is, how is it that the Government
of India have taken such a long time to create this service? The only
reason that I can assign for itis that the Gévernment of India really
did not wish to create these surveys ut all, because the Honourable the
Finance Member has already said that he has absolutely no faith in
statistics, he has no use for surveys, and the Government have not had
any need for statistics at all about the marketing position in this country.

And, now, t.hey propose to have all these too-highly paid officers for
ma.rketmg service. But what will they do? They will work on grade
standards, just the one aspect of the work on which Great Britain and
Ireland have been laying much stress. In Great Britain much useful
work has been done in this matter. They have stated here that National
Mark Schemes are now in operation for beef, strawberries, apples, cucum-
bers, canned fruits, vegetables, cidar .

Mr, President (The Honourable Sir Abdur Rahim): Is it necessary to
read out the whole list of vegetables?

Prof. N. G, Ranga: Now, Sir, all this work has been carried on in
England, and now our marketing officers come forward and say that they
are going to carry on the same kind of work here in India, but only in
regard to three or four commodities. and lastly comes this their pre-
gramme of work in their scheme. If this is the kind of work, which tha
newly  appointed officers are going to do, then the socner we abolish
this service the better. On the other hand, if the Government of Indis
gives us an assurance thatthey mean business, that they will provide
for us an annnsl revxew of trade conditicns for a,..ncult‘ural commodities
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in this country as well as in other countries, and, if they will assure na
-that they will appoint part-time' correspondents in different countries
with & view to supply us periodically with information about marketing
facilities and conditions prevailing in other countries in regard to Indian
sgricultural commodities, then we can reconsider the position in respect
of this particular grant and see if we cannot help the Government in
passing this particular demand.

Pandit Nilakantha Das: Sir, this is practically a new scrvice, and in
creating a new service I should like to make it clear that we should, in
the first place, look to the question of Indianisation both in regard to pay
a8 well as personnel—spirit ag well as form. It is a fact thut we have
been paying very heavily to all our services, but I am not going into the
matter now, but I may tell my friends at once that in a service like this
which is being created for the first time, it should be Indianised not only
in personnel but in spirit. The pay and conditions of service should be

" adapted to the conditions of living in this country. That is Indianisation
in spirit. Now, Bir, it is proposed to create this service according to the
recommendations made by a Commission like the Agricultural Commis-
sion, endorsed by the Banking Committee some six on seven years ago,
and Government had enough time to send at least one man, if not more,
‘to foreign countries for necessary training as a marketing officer or expert.
Instead of that, Government say now that they have secured the ser
viceg of one marketing expert, and I presume his services have been
secured from England. It may not be very palatable to some, but I
say that solong as we look to England for our experts or for the control
of all our services, especially new services, we shall never be able to build
‘up our nation, I have no objection ‘to your recruiting experts from
'foreign countries—even from England, if there is a real national need for
it. But, if you want & real expert, our selection should nct be confined
"to England alone, we must pick out from any country the best man
available, and we may pay him for a particular period of timne, but one
of the conditions of his service should be that he shculd train our young-
men. I presume this marketing officer’s services have becn secured on a
contract basis for a particular period, and soI would suggest that after
the period of his contract is over, Government should give us an assur-
ance that his contract will not be renewed and that an Indian will be

appointed in his place.

As to the spirit of Tndianisation, it will not be possible to carry out the
spirit if the outlook does not change in regard to new services. First nf
all, look to the pav of the Central marketing officers and that of the pro-
vincial marketing officers,—we find a good deal of difference- They begin
with Rs. 200 in Provinces whereas these marketing officers in the Centra
begin with Rs. 600, for provincial marketing officers, it is said, will be of the
grade of assistant marketing officers.

Then, again, as has been remarked by some of our friends, this service,
in course of time, may prove a heavy burden on the taxpaver. I may
mention here something by way of an analogy as to what happened to co-
operative research in Bihar and Orissa. When co operative credit socie-
ties had not even been fully established, when peopls had not even under-
stood the utility of these societies, a proposal was made that all those
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poor societies of the Province should contribute something towards the con-
struction of a big housein a central place to aceonmmodate one or two
experts to be indented for from abroad so that they might study and
advise how best the co-operative movement could be promoted and develop-
ed in this country. I now find that the entire co-operative movement there
isin a moribund condition. Many co-operative societies are :n process of
liquidation and banks too.

There is agsin, in this new programme, another thin end of the wedge
for fresh taxation. I find that many committees like the Oilseeds Come-
mittee are going to be established, and in this connection it is intended that
there will be levied a cess in each case to meet the expenditure for the
committees. In the case of the Oilseceds Committee it is already under
investigation to levy a cess to meet the expendibure of this Committee.
Similarly, in the case of other Committees also, a cess is contemplated
and the Oilseeds Committee is actually considering detailed proposals for
the same. Of course, if under this marketing department there was some
storehouse or sales depot, and some articles were to be sold through
this department and some commission was charged for the sale etc., that
might be a separate proposition, but, if there is going tobe a cess which
would act like a land cess, like our road cess, then it will be a fresh taxa-
tion and I would appeal to the Honourable Member that he should not
meet the expenditure on the Committces by levying a cess on the produce
of the soil, for our agriculturists are being taxed already very much and
Government might well afford to give some money for their relief.

Last of all, there is an item in which I am somewhat personally in-
.terested—rather, my constituency is directly interested. Aids are given
to ten provinces. I should like to suggest that this is going to be dome
for three vears, and, as in the meantime. new provinces are coming into
being, I earnestly appeal to the Honourable Member to treat the new
provinces, especially the province of Orissa, as a scparate entity, for I
have no desire now to describe the condition of Orissa—its miseries, mainly
due to long neglect, and exploitation in neglect. This is a province where
there are no industries and our agriculture is in a very bad state on account
of floods which gre generally followed by famines. So, it should be con-
sidered as a separate entity and some special provision should be made
for the province of Orissa so far as the marketing orzanisation is con-
cerned.

Mr. @G. B. Bajpai: Mr. President, I think that my intervention at this
stage might help to shorten the debate, because the points which, in my
opinion, could be raised on the demand have already been raised and raised
in elaborate form. There are four main questions, as I see it, that have
been raised. The first is, is it worth while to undertake the work which
is to be entrusted to the marketing officers and their associates? My
Honourable friend, Mr. Mohanlal Suksena, was doubtful, in fact, he
thought that it would be money wasted. On the other hand, my Honour-
able friend, Mr. Sami Vencatachelam Chetty, was not so sceptical; on the
contrary, if I heard him correctly, he said that nobody representing agri-
cultural interests could minimise the importance of the «objects for which
this investigation was to be undertaken. I submit that the task of per-
suading my Honourable friend, Mr. Mohanlal Saksena, in regard to this
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matter had better be left to Mr. Sami Vencatachelam Chetty. He will be
able to do it much more persuasively and much more effectively than I,
because I do not happen, fortunately or unfortunately, to be a member of
that political organisation.

The second point which was raised was regarding the level of salaries.
It was stated that we had pitched the rates of pay too high, not merely
for the principal Agricultural Officer, but for the other members of the
bierarchy. T would like to deal first with the principal Agricultural Officer.
There seems to'be en impression that this appointment has only recently
“becn made. No. It was made last year; it was made after refercnce tc
the Standing Finance Committee; it was made after an advertisement
issued by the High Commissioner for India in England who invited appli-
oations from suitable candidates. And we chose the best officer in tho
eircumstances, because it was felt that, in view of the highly specialised
work of marketing organisaticn and investigation, it was desirable that we
should have somebody with practical experience of this kind of work. But
the point to bear in mind is that the appointment was made only for a
period of three years and it was made with the definite object that this
officer would train up officers in India to take his place and to continue the
work which might be initiated as a result of the organisation that might be
started. That is all T need say on the subject of the principal marketing
officer. And I would like to take this opportunity of repudiating the suge
gestion that this appointment was made in any spirit of nepotism, because,
a8 I have already stated, it has been made as the result of advertisemens
and on the recommendation of the High Commissioner for India who
happens to be not only an Indian, but was in the past a very distinguished
and a very respected Member both of the Governmont and of this House.
Now, we go on to the other members of the hierarchy and the staff of the
marketing officer. My Honourable friend, Mr. Mohanlal Saksena, and I
think very rightly, said: you should fix the rates of pay having regard to
the market value of the people that you get. Now, in so far as the staff
of the Central Marketing Office is concerned, that has been recruited, not
by the Governor General in Council, but by the Publi¢ Service Commission.
That, I hope, will dispose of any suggestion that there has been any nepo-
tism or any other backdoor influence at work. The . Public Service
Commission advertised, they scrutinised the applications—I think more
than 300 applications were received,—they interviewed the candidates, and
then they chose the best people they could. I come to the point of sala-
ries. As you would have observed . . .

Pandit Nilakantha Das: May I know if there were applications from
other countries than England and India?

Mr. G. S. Bajpai: I am not at the present moment talking about the
- principal marketing officer. I am talking about the other members of the
hierarchy, the marketing officers, the assistant marketing officers and the
senior marketing officers, who have been recruited by the Public Service
Commiseion in this country. My Honourable friend is, and he said so, a
staunch friend of Indianisation. He will agree that in regard to appoint-
‘ments which could be made in this country and about which we were
vonfident that there is a suitable fleld in this country, there would have
beenh no justification for inviting applications from abroad. That was the
reason why the Public Service Commission were asked to confine their
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attention to the field of recruitment in this country. Now, to come back to
the salaries, I think my Honourable friend, Mr. Mohanlal Saksena, enun-
ciated a very excellent principle, namely, that the salary shall be related
to the market value of the people whom you get. Let me now give you
the salary of the first principal marketing officer. This gentleman was in
receipt of a salary of Rs. 700 per mensem in Mysore. He is being asked
to take up an appointment which is not a permanent one but a temporary
.one, because the appointment is only for a period of five years. I think my
Honourable friend will agree that in the circumstances we had to offer
him a slightly higher salary than the salary which he was getting in
Mysore, otherwise it would not be worth while practically jeopardising a
permanent appointment in Mysore for the purpose of doing temporary work.
I submit that in the circumstances our fixing his initial salary at Rs. 900
per mensem is by no means an act of extravagance. Similarly, in the case
of the second marketing officer, also from Mysore. He was already in receipt
of a salary of Rs. 1,000 per mensem. I may state that if we had fixed his
salary at a rigid figure of Rs. 900 or 950, we should have had to go without
this officer. I can go on multiplying instances, because I have got the
names of all the officers selected by the Public Service Commission, but, I
hope, in the light of the explanation I have given, my Honourable friend
will agree that the decision of Government was a decision caculated to
meet the requirements of economy as well as the requirements of efficiency,
because it is no use, in fact, it is uneconomical to go and appoint people
cheap and people inefficient. That disposes of the second question, name-
ly, the seale of salaries.

Now, I come to the question of functions. My Honourable friend,
Prof. Ranga, said that while he was in favour of leaving a great deal of
latitude to the Provincial Governments, he felt that this investigation shall
be co-ordinated, so that there shall be some systematic method both of
investigation and of presentation of the facts. That exactly is the principle
“upon which this whole plan has been worked out. Our staff of principal
marketing officers, senior and junior, has been recruited on this assumve
tion that, inasmuch as the principal crops with which they may be dealing
are grown in more than one province, inssmuch as the commodities of
which the marketing they may be investigating intérest more than ape
province, the particular plan of investigation must be laid down by the
Central Government; the particular lines of investigation must be super-
vised by the Central Government but the actual investigation must be done
locally by such a staff as the Local Government may appoint. That, Sir,
is the principle on which we have acted. We have provided money for the
central staff with the approval of the Standing Finance Committee, and,
after furnishing to them every information that was likely to be needed.
Bo far as the provinces are concerned, the only thing that we could do was
to ask the Standing Finance Committee and this House to agree to a lump
grant being given. The maximum of that is 2 lakhs. It will not be con-
sistent either with the spirit of the Constitution, nor I submit would it be
_generous to the provinces to assume that a sum of two Jakhs distributed
.over nine or ten Governors’ provinces cannot be judiciously spent by the
.Ministers in the provinces and the Governor—by the Mmisters who, I am
sure, are responsive in these matters to public opinion and to the opinion
.of leaders of parties as they sit in the Provincial Legislatures.
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Prof. N. G. Ranga: What about the recommendation of Committees ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is interfering too much.

Mr. G. 8. Bajpai: The fourth or last point which I want to deal with is
the subject of commercial intelligence. My Honourable friend Prof.
Ranga, was responsible for raising that also. He said what on earth is the
good of all these investigations. We do not want merely to collect statistics
in India. We want to know what the outlet for our products abroad is.
You will really have a picture of these requirements only when there is a
proper commercial intelligence organisation abroad. Now, my Honourable
friend will agree that the staple products which are to be investigated by
thesc officers and committees are primary products, that is agricultural
products. Now, what is the position in regard tc that. We have a Trade
Commissioner in Hamburg, we have a Trade Commissioner in Milan. We
have a Trade Commissioner in London and aleo a Deputy Trade Commis-
sioner. In other words, with the possible exception of the United States
of America—and the Honourable the Commerce Member announced the
other day thut the question of appointing a Trade Commissioner there is
under congideration—every principal consuming country of our primary pro-
ducts has already a Trade Commissioner. I submit, it cannot, in the
circumstances, be contended that we are undertaking something which
would be lopsided. That is all, Sir, I need say in regard to the various
points that have been raised.

Pandit Nilakantha Das: What about a grant to Orissa ?

Mr. @. 8. Bajpai: My friend has asked me about Orissa. At the
present moment, my friend is perfectly aware that Orissa is part of the
province of Bihar and Orissa. We can, for purposes of this distribution,
recognise only the province of Bihar and Orissa. When Orissa becomes a
separate province, the question will be reconsidered.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That & supplementary sum, not exceeding Rs. 57,000, be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1035, in respect of ‘Scheme for the fmprove-

ment of Agricultural Marketing in India’.
The motion was adopted.

INDUSTRIES.
The Honourable Sir James Grigg (Finance Member): Sir, I move:

“That a supplementary sum, not exceeding Rs. 1,698,000, be granted to the Governor
General in Cgtfncil torcyiofrszv the oharﬁs which will come in course of payment
during the year ending the 3lst day of arch, 1835, in respect of ‘Industries’.”

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved:

“ 1 tary sam, not exceeding Rs. 1,689,000, be granted to the Governor
Gene'f:l“i: %?En:?l‘u:o rgeim the charﬁa which’wil_l come in course of payment
during the year ending the 3lst day of arch, 1835, in respect of ‘Industries’.’’

Prof. N. G. Ranga: Sir, this is the first time . . . .
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Mr. President (The Honoursble Sir Abdur Rahim): Does the Honour-
able Member want to oppose this motion ?

Prot. N. G. Ranga: Yes. This is the first time that this demand for
money for the handloom industry is brought before this Assembly. The
policy undetlying this grant of money has not been discussed before in this

Assembly.

Mr. Presidant (The Honourable Sir Abdur Rahim): Thijs is not a mew
service, and the Chair cannot allow any question of policy to be debated.

Prof. N. G. Ranga: I find that this money is to be distributed between
the different provinces in the manner which is aoccepted and proposed by
the Industrisl Conference held once a year in Bimla. I find that aceord-
ing to the figures supplied to this House by the Honourable Member for
Industries, only very small sums ure to be granted to each one of tha
provinces. I find that, in 1934-85, it is proposed to distribute one lakh
and 76 thousand between all these provinces in this country for the im-
provement of handloom weaving industry and in 1985-86 only 4 lakhs 74
thousand is proposed to be distributed but if you look at the proceedings
of the Industrial Conference held in Bimla on the 9th, 10th and 1ith July
1934, we find the proposale placed before that conference by various Local
Governments and according to the estimates that they have made for their
schemes of improving the handloom weaving industry that as much as 12
lakhs of rupces per annum will be needed if all those schemes are to be
properly financed at all but it was thought since the Government of India
was having only about 5 lakbs of rupees or a little more, it would not be
possible for themn to accept all their schemes and therefore a compromise
was arrived at and a particular scheme wass adopted aeoording to which
this money was to be distributed between all these different provinces,
The prineiple acoording to which this money is to be distributed is stated as

follows:

“IL was agreed that the distribution of half the grant in proportion to the
consumption of yarn and half in proportion to the expenditure incurred should bold
for the first year only and that the matter should be reconsidered nt the mext Confer-
ence in the light of experience, and it was also agreed that 15 per cant of the grant
should be retained for comtingencies aud grants to f{i_nar Administrations and especially
to increase the grants of those provinces which for specia] reasons veceived unfavonrable
allotments under the agreed basis of allocation,’ '

But I find no provision made for cstablishing a8 Central Emporium for
hand-woven goods either at Delhi or at any other centrally-situated place
in India, and I find also that several provinces, especially the United
Provinces and the Central Provinces Governments werc suggesting the
establishment of such a Ceniral Emporium, if necesesry, to be under the
direct supervision and control of the Honourable Member for Industries and
Labour. Sir, this Central Emporium will serve s very useful purpase in
that people from different parts of the world and Indis who will be throng-
ing to Delhi can resort to it. And it is for that reason that it is proposed
to shift the Pusa Institute to Delhi. It is, however, for a very ,tm.fgh mere
sensible ‘and plausible reason that I suggest that such a Central Emporium
should he established in Delki and money should he provided for it, but
no provision af-all has been made.

Mr. President (The Honourable S8ir Abdur Rahim):" The

H
Member can make bis suggestions without repeating himself,. - an;l-r'q"l:ﬂe
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Prof. N. @G. Ranga: Secondly, Sir, according to the proposals placed
before the Government of India and accepted by the Government of
Indis, it is learnt thas the various provinces are to appoint their provincisl
marketing officers and they are to have their provincial committees alse.
In Bombay they are to have industrial committees in different districts and
80 on, and they are to establish these marketing societies in various parts
of their province. Yet no mention is made about the manner in which
these weavers should be taken into the eonsultation and confidence of these
Provincial Governments on the allocation, distribution and expenditure of
these sums proposed to be granted by the Government of lndia. It is
only one province and one Government and that is the United Provinces
Government which has come forward with this proposal that it will supple-
ment the money that will be granted to it by the Government of India with
its own funds and thus finance this marketing programme, but other pro-
vinces have not come forward with any such programme at all, and I do
not know what the Government of India propose to do in order to see that
the money which they are granting will be properly utilised and will not be
a sort of drop of water in a world of desert but, on the other hand, will he
a useful source of inspiration and progress. Then, 8ir, I suggested the other
day to the Honourable the Member for Industries and Labour that the hand-
loom weavers should really, if they are to be benefited, taken into the
confidence of and ought to be given represemtation on, all the committees
to bLe. established in all these provinces, but he gave me the answer that he
was not prcpared to make any such suggestion to the Provincial Govern-
meats, that he was not prepared to interfere with the manner in which the
Provincial Governments propose to spend these sums that are granted by
the Government of India, and that he will not even see the advisability of
making or even placing that suggestion before them. Unless the hand-
loom weavers who are sought to be benefited are to be given a higher
constitutional place on all the institutions that are to be established in
all these provinces with the money that is to be granted by the Govern-

ment of India, I cannot ferl sure that the handloom weavers will be bene-
fited at all.

And, then, there is the question of the salaries. T find from the propo-
sals placed here that the Madras Government propose to pay as much as
Rs. 700 for its marketing officer, while the Punjab Government propose to
pay only Rs. 250 for its officer. Now I would like that there should be
some sort of uniformity in the salaries to be paid to the various marketing
officers out of the funds to be granted by the Government of India, and
that is why I agwin mninteim that the Government of India should try to
put its foot down and then say to these Provincial Governments that if
they are to get any money from the Government of Indis, they should
certainly try to abide by the decisions of the Govarnment of India; and in
coming to its own deeision, the Government of India should develop a
uniform policy about the manner in which this money should be spent in
the way of gremts to handloom societies, in the way of the supply of
capital at a low rate of interest to the handloom weavers, the co-operative
societies, the industrial societies, the sales societies, and also by way of
salaries to the officers to be appointed to carry om the rasrketing of handkoom

ds. ,
~ Next, 8ir, I want to suggest that the Govermment of lndia shiowld try
to persuade the }frqqinci‘a,] Governmanps to pay mare attention to the mar-
keting of handloom-woven goods and in that way improve the get-up eed
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efficiency of the clothes used by handloom weavers and they should also
pay attention to the collection of facte in regard to the number of hand-
looms there are in different provinces, the number of handloom weavers
employed in that particular industry, and also the standard of living that
is possible for those workers. And I want the Government of India also to
investigate the possibility of establishing Trade Boards in order to improve
the conditions of the handloom weavers who are employed by an increasing
number of employers. It is usually believed that the handloom weaving
industry, being a cottage one, is full of only independent weavers, who are
not at all employed by anybody, but it is a wrong belief, Sir. I find, as a
result of an extensive inquiry carried on in the Madras Presidency in various
districts, that more than 75 per cent of the handloom weavers are employed
today as wage-earners either in groups of five or groups of ten or twenty
by various employers belonging to either their own caste or some other
caste or even race and are thus being exploited by these employers, and
these weavers should be protected from the ravages of these employers,
and that ought to be undertaken also if there are funds available for that.
Lastly, Sir, I find that these five lakhs will nct be enough at all. The
Government of India should ocertainly try—if they do wish to help these
handloom weavers at all—to convince the millowners and persuade them
to agree to an increase in this direction to the extent of at least five lakhs
raised per annum so that these handloom weavers may really be helped . . ..

Sir Oowasji Jehangir: Where are the millowners going to get the money
trom ? )

.Prof. N. G. Ranga: They even tried to oppose it here on the floor of
this House when the additional income from the tariff was being granted.

Bir Cowasji Jehangir: What authority have you for that?
Prof. N. G. Ranga: That is my memory.

Sir Oowasji Jehangir: Oh, memory!

Prof. N. G. Ranga: I am speeking subject to correction. I say, when -
this money is being distributed by the Government of India they should
have a sufficient amount of control over the manner in which it is being
spent by the Provincial Governments, and I do not want the Honourable
Member for Industries and Labour to come here and say: ‘‘I cannot make
any suggestions to the Provincial Governments. I cannot control their
activities, I cannot have anything to do with it at all—I will simply make
over the money that the Assembly grants to the Government of India to
the provinces to be distributed, and then I simply wash my hands of all

o

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
8ir, my Honourable friend, Professor Ranga, stated at the outset of his
speech, that this question had not been discussed before in this Assembly.
I think, 8ir, thet is hardly correct. The grant we are discussing is the
outcome of a statement made by the Honourable the Commerce Member
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last year in the course of a discussion on the Indian Tariff (Textile Pro-

tection) Amendment Bill. It was then that he told the House that the
Government of India had—

‘“Decided that they would invite Local Governments and Local Administrations to
_gl:co before them suitable schemes for developing co-operative buying and selling on
‘behalf of the handlpom weaver, and, generally, for the better organization and improve-
ment of the industry. They propose to make grants-in-aid of such schewmnes as may
~appear suitable to them, the grants-in-aid per annum not to exceed, in the aggregate,
-an amount equal to the amount of the proceeds of an import duty of a quarter anna
Jper pound on yarns up to fifties imported into the country, and to last so long as the
protective measures in this Bill are in force. We calculate that we shall have some-
thing like Rs. 34 lakhs per annum to distribute for this purpose.’ '

The position is that the House had ample opportunities, during the
P discussion on the Bill, to discuss the principle of the grant.
* 7" My recollection on the subject is not very clear, but, so far as
1 know, no objection was raised. In fact, the proposal was generally
welcomed, as it was felt that as the Government were doing so much
for the cotton mill industry, they ought to do a little for the handloom
industry. My Honourable friend’s next contention is that the amount is
too small. There I have considerable sympathy with his point of view.
But one has to cut one’s coat according to one’s cloth. If we find that
this expenditure is really producing a useful effect, I should have no
hesitation in going to my Honourable colleague on my right and asking
him whether he cannot give us a little more money.

Prof. N. @G. Ranga: He bhas got 85 lakhs now.

Mr. President (The Honourable Sir Abdur Rahim): The Chair would
ask the Honourable Member not to go on interrupting. He must exercise
some self-restraint.

The Honourable 8ir Frank Noyce: Now, Sir, I come to my Honourable
friend’s main contention with which I find myself in complete disagree-
ment. He wishes us to keep the very strictest control over the expendi-
ture of this amount by Local Governments. He wants us to put Local
Governments on a Procrustean bed and to have absolute uniformity
throughout the whole of India, whatever the differences may be between
the local conditions of the different provinces. He wants us to give the
marketing officer in Madras Rs. 250 or Rs. 300 or whatever the figure
be mentioned because the Punjab Government happen to have fixed that
salary for their marketing officer irrespective entirely of the amount of
work the marketing officer or the officer in charge of these schemes in
Madras has to do and irrespective entirely of the number of handlooms
in thut province and of the consumption of yarn. I decline to be a party
to any proposal of that kind. I cannot understand the distrust of Local
Governments which prevails in some sections of this House. The Madras
Government administers & budget of about 16 crores. We are giving them
about Rs. 60,000 for 1935-836 to spend on the handloom industry, and,
forsooth, we are to tell them that they can only spend the money in one
way and one way alone. 8ir, it is really too much to expect us to tie the
Local Governments down this way especially when we are on the eve of
Provincial Autonomy when they will be entirely independent in matters
of this kind. It is absurd that we should expect them to come to us for
our approval if they want to make changes in their schemes and if they

r
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want to spend another Rs. 100 here or another Rs. 100 there. I think
that we have done our duty to this House in the way of seeing that the
money which is voted by it is properly spent when we hawve asked the Local
Governments to submit schemes to us for general approval. The.
schemes they submitted were carefully examined by the sub-committ¢e
‘of the Industries Conference and it criticised them in various ways. I
should like to express my appreciation of the way in which the Local Gov-
ernments gave effect to the points which were made in the course of the
discussion at the Industries Conference last year. We are proposing that the
schemes should be reviewed amnually at the Industries Conferences not
~‘merely to provide us with information on the progress made but also with a
view to enable all the provinces to exchange ideas and experiences. I feel,
8ir, that in these ways we have provided sufficient guarantee that the money
we are giving the Provinces should not be wasted. I do not think there is
any other point in my Honourable friend Professor Ranga’s speech which
calls for comment except that I am a little doubtful whether the idea
‘of a Central Emporium is worth following up. India is & vast country
with 850 million people and I should have thought that Provincial Em-
poriums were all that is required. I cannot see myself what useful pur-
pose would be served by having a Central Emporium in addition. I
should like to express my agreement with him in regard to the last point
he raised, which is that special attention should be paid to marketing.
That, after all, is the most important part of the various schemes which
have been submitted to us. He also said that special attention ought to
be paid to the finish. There I am in entire agreement with him. If you
want to sell your goods, they must be finished properly and he is per-
fectly right in urging that special attention should be paid to the finish of
the articles produced. I would only once more say in conclusion that I
feel that Local Governments may be trusted in this matter, that the ad-
ministration of the grant must be left to them and that it must be for
them to decide whose advice they should take in regard to the expendi-
ture. They are far better judges of local conditions than we are and any
undue interference on our part beyond the limits that I have mentioned
would be both unnecessary and uncalled for.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 1,60,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March, 1835 in respect of ‘Industries’.’

The motion was adopted.

TrANSFER To THE FUND FOR THE DEVRLOPMENT OF CIVIL AVIATION,
The ’Honouuble 8ir James Grigg: Sir, I beg to move:

“That & supplemen sum, not exceeding Rs. 92,567,000, be granted to the Govermor
~General in Council to: defray the charges which will come in course' of payment during
the year ending the 3lst day of March, 1036, in respect pf ‘Transfer to the Fund.
for the Development of Civil Aviation’.”
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Perhaps I may be allowed to make a few preliminary remarks of ex-
-planation. Except in one particular, this grant s on all fours with the
ngeant- for' the. transfer of the - Pusa Inpstitute to Delhi. The scheme was
approved by the Btanding Finance Committee of the last Assembly, but
. it 'wasrnot approved in. principle by the .Assembly itself. It was proposed
to- meet. the expenditure out of capital, and it is now proposed to utilise
the revenue surplus for that purpose. The principle behind that change
from capital to a revenue surplus is that whatever may be said about the
return on the money spent, it will -net yield an immediate and corre-
spondingly measureable return to the exchequer, so that it is not g re-
munerative scheme of the kind which it is normally justifiable to charge
to capital. That is why, when money became available, we decided to
meet the expenditure out of a revenue surplus. And perhaps as a certain
emount of misapprehension exists sbout what it is8 and what it is not
legitimate to spend revenue and accrued revenue surplus on, I may say
that even if the money from the surplus which it wus proposed to spend
on this subject is released by a restoration of the former decision to
charge it to capital, it is not available for the reduction of taxes.in the
forthcoming year. On the 31st March, it will automatically go to debt
reduction and avoidance. In other words, it will go towards reducing
the capital debt. Therefore, if we decide now to increase the capital
debt by precisely the same amount, the net effect on Government finances
will be nil. But it certainly is not legitimate to bring forward an ac-
crued surplus from year I to assist the revenue of year 1I and to utilise
the money for the reduction of taxes which involves a recurring reduc-
tion of the resources of the Government. With these few words of ex-
planation, I move the motion standing in my name.

Mr.. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum, not exceeding Rs. 92,57,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect pf ‘Transfer to the Fund
for the Development of Civil Aviation’.”

" The: first motion is in the name of Pandit Nilakantha Das that the
demand be omitted. That, being a direct negative, is out of order.

Mr. ‘Mohan Lal Saksena: I do not move my amendment*

Mr. S. Satyamurti: Sir, I must apologise to you for again rising to
& point of order. But I may assure you, Sir, that I do so only after the
most careful consideration that I am capable of. I submit to you, with
some confidence, Sir, that this supplementary demand is not covered by
our Rules. My submission to you is this. It is admitted, Mr. President,
that it does not come under Rule 50(1)(i) of the Indian Legislative Rules,
because the amount voted in the Budget is not found to be insufficient
for the purpose of the current year. Rule 50(1))(i) says:

“An estimate shall be presented to the Assembly for a supplementary or additional

grant when : ) . . . .
(i) the amount voted in the Budget of a grant is found to be insufficient for the

oses of the current year. ;
pnr&) a need arises duriZlg the current year for expenditm:e for which the vote of

the Assembly is necessary upon some new service not contemplated in the Budget for
‘that year.”

‘#tPhat the demand for a supplementary grant of a sum not exceeding Rs. 92,67,000,
in respect of ?e"l‘ransfer to the l?und for she Development of Civil A\'istfon’ be :’educ_ed
to one rupee.” ’ »2
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I lay some emphasis on the words ‘not contemplated in the Budget
for that year’. If you will kindly turn to the big Volume which has been
circulated to us along with the Demands for Grants for this year, you
will find at page 893, Demand No. 68, Aviation and the sub-heads under
which this grant will be accounted for on behalf of the Department of
Industries and Labour (Civil Aviation). Therefore, I believe there was
last year, I speak subject to correction, this Demand No. 68 including
Aviation and Civil Aviation, and it was a service contemplated in the
budget for the year 1934-85. This Civil Aviation was a specific service,
for which the House was asked to vote money, and the House voted
money for this very specific purpose. I should like to know, Mr. Presi-
dent, what is the new service for the expenditure upon which this money
is wanted, which was not contemplated in the budget for that year. As
far as I can see, this demand comes under neither sub-rule (i) nor sub-
rule (ii).

Mr. President (The Honourable Sir Abdur Rahim): What about Rule
49.

Mr. S. Satyamurti: It is not admittedly an excess grant, because it
has not been spent,

Mr. President (The Honourable Sir Abdur Rahim): Then, what does
the Honourable Member say is the nature of the demand?

Mr. 8. Satyamurti: It is more than I can say. The Honourable the
Finance Member says that it is & supplementary demand. I say it is not
covered by any Rule I know of. You will concede at once that, so long
as the demand cannot come under Rule 49 or Rule 50, no demand can
come before the House.

Mr. President (The Honourable Sir Abdur Rahim): It is a technical
question. The House can, if it so chooses, reject the demand.

Mr. 8. Satyamurti: On that matter, I submit one thing. When these
demands are asked for, we are given a big Volume stating the specific
items of expenditure. It is not as if this House votes block grants for
Civil Aviation. This House votes for a grant to be spent in the manner
specified in the Volume given to us. 8o far as this is concerned, you will
notice only a reference at the bottom and it says:

“This is in accordance with the proposal explained in paragraphs 28 and 33 of the
speech of the Honourable the Finance Member."

If you will kindly turn to the speech of the Honourable the Finance
Member, you will find in paragraph 28 there is nothing mentioned speci-
fically about this. In paragraph 83, the Honourable the Finance Member
simply says:

“After these special grants have been made there should remain a balance of
Rs. 2,04 lakhs, A large part of this sum I propose to put aside for two schemes
which it was provisionally decided to finance from capital. These are the civil
aviation programme, which is expected to cost Rs. 83 lakhs, and the transfer of the
Pusa Institute to Delhi which will cost about Rs. 36 lakhs, I was not myself very
happy about the decision to charge to capital these two schemes, which are certainly
not in any strict sense of the word remunerative. And now that we have an accrued
revenue surplus it seems to me sound policy fo use part of it for these purposes and
to avoid the creation of what might have become an awkward precedent.’’
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_ My point on the merits is this. We are asked to vote away 98 lakhs
without & single datum, as to how it is to be spent. I submit this is a
very vitol point. We are asked to vote away 93 lakhs block grant. No-
body tells us details about this. T

Mr. President (The Honourable Sir Abdur Rahim): Then, this cannot
be brought up as a supplementary grant. '

Mr. 8. Satyamurti: My substantial point is that there are no details
forthcoming ss to how this money will be spent, and so this demand
cannot be taken up.

8ir Ogwasji Jehangir: May I say a few words as to what the position
is. It is as follows: This matter was discussed by the Standing Finance
Committee before whom a note was placed. The Finance Committee was
the Committee of 1934. They considered the whole question and ap-
proved of this expenditure of 92 lakhs odd from capital. The sugges-
tion of the Government originally was that money should come out of
capital and that was in the note. The note was considered by the Fin-
ance Committee, but it was never placed before the House (Hear, hear),
nor was there any Resolution before this House such as in the case of
Pusa. It evidently turns out now that the Honourable the Finance
Member did not think that this expenditure should be financed from
capital and he wanted it to be financed from revenue. He got & windfall
from the surplus of the last two years and he wanted to use that surplus
for this purpose. Finding no other way of bringing it before the House
the Honourable the Finance Member struck upon the brilliant idea of a
supplementary demand. It ought to have been shown under capital ex-
penditure in the next year's budget. That is how it ought to have ap-
peared before the House and then it would have been open for discussion
on its merits. As a matter of fact, my Honourable friends have not got
the report of the Standing Finance Committee of that year, because they
were not Members of this House. I suggest it might be distributed to

all the Members.

The Honourable Sir James Grigg: I understand it has been distri-
buted.

Sir Oowasfi Jehangir: It was distributed to us before, to us old
Members.

Mr. K. Sanjiva Row (Government of India: Nominated Official): It
was distributed to all the Members here along with the budget papers.

Sardar Sant Singh (West Punjab: Sikh): I have also got it. It is
dated 27th August, Proceedings of the Finance Committee, Vol. XIV,

No. 4.

Sir Oowasji Jehangir: Then, I apologise, if that is so. I was given to
understand that my Honourable friends did not get it. Then, the scheme
is now before the House. I withdraw the statement that it is not before
the House. My Honourable friend, Mr. Satyamurti, was then wrong
in saying that he did not know the whole question. He ought to have
seen the papers distributed to him. He made a mistake. We all some-
times make mistakes. But, however, the point of order raised remains
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that this demand ought to have been included in the budget and that alse
out of capital expenditure. The Honourable the Finance Member desir-
ing to provide this money out of revenue, but not being able to afford to
pay out of the revenue of the current year, has taken advantage of the
surplus of the last two years and has further taken advantage of the
medium of supplementary demands to bring it before this House. I con-
tend that this is capital expenditure as originally suggested by Govern-
ment themselves and that the Finance Member ought to find ways and
means of granting this money to the department through capital. I agree
that there is a great deal in the point of order raised.

The Honourable Sir James Grigg: The only thing, Sir, that I need say
is that if this is an illegitimate use of a supplemeqt_ary. demand, it is
precisely the same procedure as was adopted in the utilisation of the surplus
of ast year for speciskiexpeaditure on the Bibar earthquake. It is a special
programme of expenditure outside the ordinary annual programme of civil
gviation and it is a special programme to overtake arrears of development.

Mr, President (The Honourable 8ir Abdur Rahim): With regard to the
Bihar earthquake, was any point of order raised at the time?

The Honourable Sir James Grigg: I understand not.

Sir Oowasji Jehangir: Sir, may I point out to the Finance Member that
the Bihar earthquake took Government by surprise? It was a sudden call
upon their resources, and it, therefore, falls within the two rules read out
by my Honourable friend about supplementary demands. This was not
8 sudden call upon Government.

The Honourable 8ir James Grigg: There is nothing here about a sudden
call. The language is, ‘‘a need arises not contemplated- in the budget of
that year’’. The need in this case is to overtake the arrears of development
of civi] aviation.

8ir Oowasjl Jehanglr: Yes, but it was contemplated.

The Honourable Sir James Grigg: No, it was not. The provision made
was for the bare minimum which we thought could be financed within the.
budget of that year.

8ir Cowasji Jehangir: The whole demand was placed before the Finance
Committee and sanctioned by the Finance Committee. It was contemplat-
ed; the Bihar earthquake took Government by surprise.

The Honourable Sir James Grigg: It was not contemplated in the bud-
get; it was contemwplated at a.later stage.

Mr. President (The Honourable Sir Abdur Rahim): Is it a new service?
‘The Honourakls Sir James. Grigg: It ie s new service which was approv-

ed by the last Stemding Fimance Committee, but was mot submitted for
the vote of the Assembly.
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is not & new sétvice? '

The Homourable Sir James @Grigg: The special programme to overtake
the arrears of development is a new service.

Sardar Sant Singh: Sir, in the proceedings of the meeting of the
Standing Finance Committee held on 27th August, 1984, the question was
if'the proposal was in respect of a new service, and the answer is, ‘‘No."’
It is in vol. XIV, No. 4, page 138.

The Honourable Sir James Grigg: The question of new service does not
.arise in connection with capital charges. ‘‘New service'’ has a special tech-
nical significance in relation to the budget and to the charges to be defrayed
-out of revenue,

Mr, President (The Honourable Sir Abdur Rahim): The point of order
raised is that this supplementary demand about the transfer of the fund.
for the development of civil aviation is not in order and is not covered by
rule 50. It is clearly not covered by clause (i) of sub-rule (1), and it is
‘also contended that clause (ii) of sub-rule (1) does not apply because it is
not a new service. This question, the Chair admits, is not free from diffi-
-culty a8 to what will be considered a ‘‘new service’’ so far as ﬁnancml.
provisions are concerned. Aviation iteelf is not a new service because provi-
.slon has been made in the last budget. But what is suggested is that it
is a new service so far as the programme as sought to be financed by this
-goheme is concerned. And also a precedent has been cited in the case of
‘the grant that was made for relief of suffering caused by the Bihar earth.
quake. This is a technical question, but one of importance. On the
materials that are available at present, the Chair is not prepared to rule
that the demand is out of order, but it does not want this to be taken as a
precedent for guidance in future.

P&ndit_ Govind Ballabh Pant: Sir, I. move:

“That the demand for a supplementary grant of a sum of Rs, £2,67,000 in respect
of ‘Transfer to the Fund for the Development of Civil Aviation’ be reduced to one
'rnpee.”

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
vacated the Chair which was then occupied by Mr. Deputy President (Mr.
Akhi] Chandra Datta).]

8ir, though you have been pleased to hold that, in the special ciroum-
'stances of the case, you are not prepared to hold that the demand is not out
.of order, the fact remains that the demand does not fully answer the condi-
t_ibns that are provided in the rule governing supplementary demands and
is certainly not in consonance with the spirit of it. This is a factor which
must weigh with the House in determining their attitude towards the
demand. Sir, we have to see what will be the consequence of our approval
.of this proposal. The financial year for which these supplementary demands
-are being presented is almost at its close. “Within a few days it will Have
come to an end. Admiﬂ‘ﬁd.ly no pnrt of this money has been spent so far
‘8o 'far’as one' dan foresee.' .
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The Honoursble Sir Frank Noyce: I am sorry to have to disabuse my
Honourable friend, but some of this money has been spent.

Mr. 8. Satyamurt!: Under whose orders?
Pandit Govind Ballabh Pant: How much?

The Honourable Sir Frank Noyce: My Honourable friend, the Finance:
Member, explained the position in that respect this morning. He explain-
ed that the Finance Department can authorise money in anticipation of a.
supplementary demand.

Pandit Govind Ballabh Pant: How much has been spent ?

The Honourable 8ir Frank Noyce: That, I am sorry, Sir, I cannot say,
but it is not a very great amount.

Pandit Govind Ballabh Pant: Well, then, I have no objection if a rupee
has been spent out of it; I am prepared to concede that a rupee has been
spent. That does not affect the position so long as we are not told what.
is the amount that has been actually spent. It is no answer to say that.
at least a part has been spent. I know that there is a provision of about
16 lakhs for civil aviation in the budget for the next year and one for about.
12 or 13 lakhs in the budget for the current year. 8o, it is just possible
that money may have been spent out of the provision that had been made
in the budget for the current year; and, if anything has.
been spent in excess of that amount, then the proper course for Govern-
ment would be to bring a supplementary demand for that excess amount
and not to press for such a huge amount with a view to covering that small
expenditure. Here the proposal is for the transfer of a sum of about &
crore to & fund. So long as no transfer has been made to that fund, it is
inconceivable that any money could have been spent out of a fund to
which nothing has yet been transferred. 8o I cannot possibly conceive:
how anything could have been spent out of the funds that we are now
being asked to transfer to the contemplated or proposed fund which has not
yet come into existence. I should very much like to know from the
Honourable the Finance Member how he would justify such expenditure outs
of a fund which has not yet come into existence, whether it would be a:
regular expenditure, and whether it would be in accordance witn the ela-
mentary rules of financial disbursement or adjustment or expenditure. But
it is not merely a technica] question: the question is of greater importance
than that. Wﬁzen we are asked to transfer money to a fund, it is open
to the Government to spend it in one year—it is open to the Government
to spend it in 10 years. If any supplementary demands are brought before
the House, they must be strictly restricted to the sums that are needed
for immediate and urgent expenses; for any transfer of funds to a consoli-
dated account which will remain in operation for an indefinite length of
time would be highly objectionable, as the Government can always in this.
manner ask the House to transfer sums to a fund with a view to securing:
& blank cheque and a full licence to spend it away in any manner they
choose, at any time they choose, for any purpose they choose . . . . .

.- The Homourable 8ir James Grigg: May I ask the Honoureble Member
whether he himself did not, on an earlier occasion in this House, propose
that all revenue surpluses be carried automatically to a special fund for the:
development of rural areas?
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Pandit Govind Ballabh Pant: I did. : There, I'did not leave it open to
the Government to spend away the money for any purpose they chose. On
the contrary, 1 made it clear that the main reason why I made that pro-
posal was to prevent Government from keeping money up their sleeve &b
the time of framing the budget and then springing upon us demands like
these with a view w obtaining arbitrary latitude for wasling away sums.
which they often managed to secure as surplus revenues through these.
devious and dubious means and contrivances. That was my argument.
then, and that argument stands todey. The rule by which surpluses are.
automatically transferable to a particular fund is certainly distinguishable.
from a proposal for transferring money to a fund and leaving it there to
be used by the Government in any manner they chose. What would be-
the effect of my proposal? The result would be this: that no appropriation
could be made out of that fund without sanction to the various schemes-
being accorded by the House itself. It would be a consolideted fund and
various schemes would require sanction before it could be drawn upon..
But here we are asked to sanction this amount and leave it at the disposal
of the Honourable the Finance Member to be spent by him at his sweet
will. That is not only opposed to all prineiples, but on merits too it is-
highly detrimental to the proper regulation of expenditure as it would.
practically divest the House of whatever control it possesses over the ex-
penditure of public money. The Honourable the Finance Member told:
us that this provision is different from that made for the transfer of the
Pusa Institute only in one respect. He said that it stood exactly on & par
with that in all other respects and in so far as it can be distinguished
from that I think it will induce the House to throw it out still more than:
in the former case: for he said that while in the case of the transfer from.
Pusa to Delhi the House had accepted the principle of transfer, sc far as:
this particular demand is concerned, the House had never considered it:
it has not in any way examined the policy underlying it, and it has not
yet committed itself to the poliey underlying or governing it. 8o, when
the House felt that it was necessary and proper that the expenditure should
not be met out of surplus revenue for the transfer of the agricultural insti-
tute from Pusa to Delhi, in spite of the fact that the House stood commit-
ted to the principle of transfer, I think we stand on much stronger ground
in urging upon the House the necessity, the wisdom, the advisability, the:
justice and the propriety of opposing such expenditure out of surplus
revenue for a purpose of which even the principle has not vet been inde-
pendently approved or accepted by the House. On the financial ground
alone, therefore, this demand should be thrown out; and if there is occasion
for any expenditure it should be met out of some other sources with which:
we will deal when the occasion arises.

As to the statement made by the Honourable the Finance Member that
the money would not be available for the relief of taxation, as it would be-
automatically transferred to the debt redemption fund, T am not aware of
the rule on which he bases that statement; and I would verv much like
to know the exact rule which lays down that every pie that is left in hand’
at the end of the year will be automatically transferred to the debt redemp-
tion fund or will be devoted to the redemvption of debts. Is it the conten--
tion of the Honourable the Finance Member that on the 1st of April or-
rather at 12 o’clock on the night of the 81st March, the Government of
India have not a shell left in their balances in any bank or treasury or-
currency office? That they can have not a shell at the end of the year
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.88, whatever they then possess automatically goes over to the redemption
of debt? That seems to me a preposterous position, and I cannot possibly
accept it. Undoubtedly the House is asked to make provision year by year
for the reduction of debt, and in the budget which we have just passed—or
rather which has been passed in spite of us to be more precise—there is
& provision of 50 crores for the redemption of debt in the next financial year.
1s it open to the Government to apply a larger amount to the redemption of
debt than they have provided for? Would it be consistent with the provi-
-sion that has been made by the House by its vote? Then, this vote is
-sheer mockery and has no meaning. I submit it is not open to the Finance
Department to apply more than Rs. 50 crores to the redemption of debt in
the coming financial vear; and it has to bec applied out of the sums to be
‘raised in the manner indicated and provided in the budget itself. So, the
argument that it will automatically go over to the redemption of debt is, I
-submit, fallbcious and wrong.

But assuming for a moment it might be so, it would not affect the
:substance, it would not affect the real financial position as it is. We would
stil] have reduced the debt liability by a further sum of 92 lakhs and so
we would be free to add to our debts in the course of the next financial year
to ‘the extent of 92 lakhs: and agsuming, as I said, that it is not open to
the Government to apply more than 50 crores to the redemption of debt
‘without a vote of this House, we would still save 92 lakhs out of that
provision of 50 crores, without in any way making the debt position worse
than what it would otherwise be on the 81lst March, 1936. I submit that
it would be certainly a relevant argument to be taken into account by this
House when we reach the Finance Bill: I would be entitled to argue that
‘'we have in our hand a sum of 92 lakhs which had been set apart for the
purpose of civil aviation and which bad not been voted or granted by the
House for that purpose. Whether this will or will not be granted out of
«capital account, I am not concerned with at present. It is enough for me
that it should not be granted out of surplus revenue, and I hope it will
help us in reducing the price of postcards, the rates of income-tax, and, if
possible, some other taxes. So far as the Members of the European Group
are concerned, they have a mandate, I believe, from their constituency not
to submit to any expenditure out of surpluses until and unless the sur-
-charges have been removed. 8o their duty is clear enough. They have,
out of regard for the mandate of their constituency, to join hands with us
in throwing out this proposal for spending this money out of surplus
revenue,

Mr. ¥. E. James: May I ask my friend,—I do not wish to interrupt
him in his speech,—but may I ask him on what' authority he states that
we have the mandate from our constituencies in the terms which he has
described. ' o ‘

Pandit Gqvind Ballabh Pant: Well Sir, if they have not that mandate
in those terms, my‘ﬁeﬁ Q‘anfvlu‘e:t me know in what terms they have that

‘mandate. '

Ms X. E. James: I will.
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Pandit Govind Ballabh Pant: And I wil} stand corrected to that extent,
‘but the readiness with which they supported our objection to the transfer
-of Pusa on the. ground that the amount provided for that purpose should
not be voted out of surplus revenue further confirmeq the impression I had
about their mandate. If they acted contrary to their mandate, I have no
quarrel, only I want them to do likewise in this case, and I hope they will

act according to the precedent which their Group has set.

I submit, Sir, that the allotment for the transfer of the Agricultural
Institute from Pusa to Delhi was less objectionable than this proposal for
spending no less an amount than 92 lakhs out of surplus revenue on avia-
tion. The surplus revenue, Sir, is the result of the sacrifices of the poorest
-of the poor in this country; it has been paid by the agriculturist at a time
when he is getting less than a rupee for the stuff for which he used to
receive Rs. 2 two or three years ago. The Finance Member said that we
-cannot make a country rich by calling a penny a tuppence, but I may tell
him that we can make a country poor by calling the worth of a penny a
half penny, and that is what he and his Government have been doing,
and that is how they have managed to secure this surplus revenue. There
is no justification for making any alteration in Government’s original pro-
posals for meeting expenditure out of capital account. The surplus should
be devoted to the relief of the taxpayer. In every country today, from
-one end of the world to the other, wherever there are surpluses, they are
-devoted to the relief of the taxpayer, because he had to pay very heavy
“taxes during the economic crisis. In fact, the burden of the taxes, even
if the amount were constant, would be twice as heavy and burdensome as
it was two or three years ago. In these circumstances, Sir, I press my
motion that this amount be reduced to Re. 1 on the ground mainly that
it is not payabale out of surplus revenues for the year.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

‘“That the demand for a supplementary grant of a sum of Rs. 92,57,000 in respect
of ‘Transfer to the Fund for the Development of Civil Aviation’ be reduced to one

rupee.’’ :

Sardar Sant Singh: Sir, I rise to support the motion of my friend,
Pandit Govind Ballabh Pant. Sir, civil aviation has been in existence since
‘the year 1920. During the past 15 years, the development of aviation has
‘been very rapid in all parts of the world, but in India we find that we are
-still in an infant stage. Sir, aviation has great potentialities in the various
-departments of human life, and I know too that, at this particular time,
France, Italy, Germany and England herself are affected with aerial
‘malaria and they are strengthening their aerial arm for the defence of their
«<ountry. At the same time, it is somewhat significant that we find the
‘Government of India too want to spend & huge sum of money for the
development of civil aviation and this coincidence is remarkable in the
extreme. However the fact is there that we are asked to vote a hugo sum
of money for the purpose of further development of civil aviation in India.
The question was considered in the Standing Finance Committee, and the
«considerations urged in justification of the scheme proposed are given at
‘page 186 of the proceedings. There two reasons are given. The first is

hat the inadequacy of the sums placed at the disposal of the civil aviation
dizectorate in recent years hag resulted in hand to mouth uneconomical
axpendibure. Further on, in part (b), it is stated that apart from the
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considerations that further expenditure is being forced upon the Government
of India by humanitarian considerations and by their 1nt?ernatlonal commit-
ments, there is good reason to believe that the expenditure now Proposed
will be remunerative, though not so directly as in the case of Railway or
Trrigation projects. The principal points to be marked in the so-called
justification for incurring this huge expenditure are that this expenditure
has not been undertaken by the Government of India because they feel
that the money is required to be spent but because it has been forced upon
them,—by whom it is not clear. It is stated that '1t 'has beep forced upon
them by humanitarian considerations and by their international commit-
ments. What the two expressions mean it is not very easy to guess. e
they mean, as I will show later on, that it is desired to benefit the'z fore}gn
companies by providing more facilities for them, that is not a consideration
to which this House will be a party.” Again, at page 157, we are given
a very illuminating essay on the benefits of aviation which are likely to
acerue to India if India utilises the opportunity of capturing some of the
markets by which aviation promises to bring a good return to this country.
But one thing which is conspicuous by its absence in this whole description
is what is the policy the Government of India have been pursuing in the
past in developing ecivil aviation in this country, I mean, in India alone.

The Honourable Sir Frank Noyce: That question comes very curiously
from an old Member of this House. I could have understood if it had been
raised by one of the new Members. My Honourable friend was a Member
of the last Assembly, and the whole question of the Government of India’s

policy in regard to civil aviation was debated at length in that Assembly on
the 29th September, 1933.

Sardar Sant Singh: I am coming to that point later. I am putting two
issues clearly before the House, so that I may examine them carefully in
the course of my speech. The first issue is, what is the policy to which
the Government of India is committed to develop ecivil aviation in this
country, and the second is, what is the policy that the Government propose
to follow in future. This policy is printed in Appendices 1 and 2 in the
volume of the proceedings in my hand. Similarly, I may point out that
in the year 1927 when a similar motion for a supplementary grant to civil
aviation was made before this House, a certain policy was enunciated by
the Government before this House. Sir Bhupendra Nath Mitra, in his long
speech, declared in very forcible language one important point, and that
was,—I1 should like to state it in his own words:

“The fact of the matter is that if we do not ourselves adopt a steady line of
development of our internal air transport, however cautious and slow it may be, there

is a distinct danger of our internal air routes being exploited by, and falling into the
hands of, foreign capitalists.’” .

This was one line of argument adopted by him. Then, again, later on,:
he said:

“The Government of India consider that ‘India should obtain her proper share of
the business of aerial transportation at this stage in order to ensure that she shall khave
an effective voice in the conditions on which contracts are given for services touching
her shores and that opportunities are afforded for the investment of Indian capital
and for the training and employment of Indian pilots and personnel’.”
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This was the policy adopted in the year 1927. Again, the then Member

for Industries and Labour went on to examine what methods the Govern-

ment proposed to give effeet to this policy. He said:

“I should like also to state that the reporis which I have so far studied make it
clear that a school for the teaching of the science and art of civil aviation in all
its details is not a practical proposition, So far as I can make out the conclusion
which has been arrived at in some of the more important countries of the world on
the basis of recent experience is that the training of the personnel required in connec-
tion with the air transport services can be best managed through subsidised companies;
and this is precisely what the Government of India propose to do at present.”

Then, he went on to discuss how training was to be giveﬁ to the aerial

-engineers, artisans and mechanics for the purpose of employment in this

department, and he declared in no unmistakable terms:

‘‘Should, however, this become impossible and Government has to take over the

-establishment and management of the internal air services, Government will also have

to make direct arrangement for the final training of Indian youths at serodromes and

~air works.” .

’

Then, he held out a promise to the House:

“It is our intention to foster the training of Indians as pilots, etc., and as soon as
we get our Director of Civil Aviation, one of his functions will be to prepare a
paper showing the steps taken in the other principal countries of the world in regard
to training in the various subjects connected with civil aviation, and the action to be
taken in India in that direction.”

Let us, after eight years, examine what steps have been taken in this
direction by the Government of India. Two points, which were
later made clear by Sir Basil Blackett were, one, that the Gov-
ernment of India would encourage the promotion of a company with rupee
capital and a majority of Indian directors on its board, and secondly, they
would see that Indians were trained in this branch of science. Government
have circulated this memorandum and we find what steps have been taken
since 1927 towards the fulfilment of this promise. The first question I will
ask of the Honourable Member in charge would be as regards the promotion

5p. M,

-or encouraging the promotion of a company with rupee capital and a majo-

rity of Indian directors on its board—whether it was done at all during the
last eight years, and, if so, what subsidy was paid by the Government. The
second would be, how many Indians have heen trained during these eight
years to take over charge of this department. At page 160 of this book,
details are given of the training imparted to Indians during these eight
years, and I find that Indian aerodrome officers have been trained to the
number of six, and aircraft inspectors two. Four have been disqualified
during the course of the training, one, on account of disobedience of orders,
another, on account of ill health, the third, for not making satisfactory
progress in flying, and in the case of the fourth, scholarship terminated from
80th June 1930 on his being declared medically unfit. This is the total
which has been trained during these years. Besides this, seven more
persons have been trained not for the purpose of employment in the Gov-
ernment of India department but for commercial purposes, as it is stated.
I do not want to prolong my speech on this point but I certainly want in-
formation on this point. Is this sufficient progress during the last eight
years? If we were to compare the training imparted to the nationals of
other countries in other countries, will it compare in any way with the
training imparted in India? It is now stated that certain staff is to be
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recruited and that staff is to be recruited for the purpose of employment
in the civil aviation department. Another departure is made in this respéct
and that was that when originally civil aviation staff was recruited, they
were recruited on a contract basis of five years’ contract and the object was
that after the termination of that period the department automatically goes.
" to the Indians who would have been trained during this period but now'we
find that the same staff is being made permanent. This is & very great:de-
parture from the principle which was accepted in the first instance. Now,
it is stated on page 143 that, for the future of civil aviation in India, it
is essential that the very best material should be recruited. Nobody can
take objection to this, but, further on the Government state that the field
of recruitment for the present is restricted to the United Kingdom. Why,
Sir, do you think that India has not been able to furnish and is not likely
to furnish the suitable material for being trained in this branch of service.
Why in the last 15 years steps were not taken to qualify persons for this.
department ? It has been our experience that the Government always fall
back to the United Kingdom for recruitment of experts in all technical
subjects. Why it is 8o, and why it should be so? 1t is a thing which no
Indian should voluntarily or willingly tolerate. It is an insult to our self-:
respect. With a population of 350 millions, we are told that India cannot
furnish the material for manning such departments. I will say that the
real reason behind this is not that the material is not available in India,
but because there is no will to obtain that material. So long as the Govern-
ment are not prepared to really effect improvement in the technical service
in India by training and then recruiting Indians to these jobs, they cannot
expect us to be a party to give any more money, so that it may go to the
pockets of aliens from this country. B8ir, there is no-doubt that dviation is
an important subject and the world will see more of it in the future, but
we are not willing to have any more even the benefits of scientific improve-
ments so long as the Government are not willing to make it possible for the
youth of this country to be employed in these departments. In foreign
countries, whenever new enterprises are undertaken, they open up new
avenues to the youths of such countries, but, in India, the conditions are
just the reverse. The new openings offer fresh fields for further exploitation
of India by alien nationals and alien capital. Therefore, it is our painful
duty in such matters to oppose Government, even in the matter of the
improvements coming in the world of science in other countries. There-
fore, I will oppose this motion until and unless suitable arrangements are-
made for training Indians in this bremch of service.

Lieut.-Oolonel 8ir Henry Gidney (Nominated Non-Official): I intervene
in this debate for one or two reasons. I listened very attentively to the
specch of the Mover and that of the last speaker, but as I listened to the
reasons adduced by Mr. Sant Singh, which were nothing else but a mirror
of the reasons of the Mover, Pandit Pant, I was reminded of a story of a
dear old lady who had a beautiful female dog which she had carefully
looked after in every way. One morning, she came down and to her
surprise, she found five or six puppies around this dog who was proudly
and cozily looking up at her mistress. The lady naturally was very
surprised and shocked at what she saw and sternly addressed the dog,
‘saying: ‘‘Fluffiken’s darling: I see you have again allowed yoéur heart to
iget the better of your head’’. Wthen I hesrd my friend, Mr. Sant Singh,
adducing his resmsons ‘as’ tc why be opposed this demand, I felt sure, " he
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allowed his heart to get the better of his héad. I have no doubt that
l;:i%her the Mover nor Mgr Sant Singh will deny that we should do our
‘atmost to improve India’s position so far as her air services are concerned.
Whether we ‘get the money from the surplus or from the general revenues.
does not concern me 8o much. You may, as did the Mover, talk of the
poorest of the poor as being affected if we pass this demand, but you.
should have included the richest of the rich who also pay their taxes.
There is no doubt that if we reject this demand and it is used in remission
of taxes, any benefit, even to the poorest of the poor, would be very very
gmall indeed. What do we find? Here we have Government trying their
utmost to satisfy the needs of Indis and the demands of this House to
improve our nation building services. Here is a malter—aviation—in
which India is lamentably and disgracefully lagging. There are many
other smaller countries who spend eight to ten times the amount that
India spends on her civil aviation. Indeed, at present, we are merely
playing at aviation. This must be stopped.

An “'Honourable Member: What is their income?
"Bardar Sant Singh: That is the real point. You are missing that.

~'Lieut.-Golonel Bir 'Henry' Gldney: Sir, I did not interrupt Sardar Sant.
Singh when he spoke. ~Would he mind keeping quiet now? But I see
"he has a point. I am glad. I hoEe it has a sharp point. My advice to
him is to sit on his point, and, when he does, I hope he will appreciate

“the truth of the saying ‘‘Thrice blessed is he who sitteth on a point for he-
shall rise again’’. And when he does rise with his point, of course, in

him, this House will be able to see his point, already felt by him and
which we cannot see now.

'Sir, what has been the expenditure in the past in regard to civil aviation
in India. In 1980-81, it was 16} lakhs; in 1981-82, 164 lakhs; in 1932-83,
9 lakhs; in 1933-84, it was about 12 lakhs.

[At this stage, Mr. President (The Honourable B8ir Abdur Rahim)-
resumed the Chair.]

And what has been the income derived from this expenditure? In:
1982-88, the income from this expenditure of nine lakhs was two lakhs
and, in 1933-34, from an expenditure of 11 lakhs, it has been three lakhs.
None can deny that money which has brought this income is not a revenue
producing investment. Moreover, India is peculiarly well situated from a
geographical point of view, and if civil aviation were developed to the
extent that the needs of the country demand, any investment on civil
aviation will be money well spent; for it will add to our national revenues.
Remember, India lies on the best route between Europe and North
Africa on the one hand, and China, Japan, Java, Malaya and Phillipines,
Indo-China, Australia and New Zealand on the other but the traffic to the
southern countries of this group could be diverted along the sea-plane
route via Colombo and traffic to the northern countries along a land route
north of the Himalayas which is already engaging the attention of the:
Russians and the Germans.

8ir, we in this House are continually crying out that our country lags.
behind all others in the British Empire, becduse we have mot got self-
government and because we have not got responsibility in the Centre and
the control of our own affairs. But when Government ask for nearly a
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crore of rupees for such & laudable purpose, you refuse it and you want to
starve one of its vital nation-building services. Sir, when money is asked
for this, you say: ‘I shall refuse it and reduce it to one rupee’ Surely
Bir, with the Opposition, their hearts have got the better of their heads.
:{Hear, hear.) '

Sardar Sant Singh: That is not a nation-building service?

Lieut.-Oolonel Bir Henry Gidney: It certainly is. Apart from that,
with this money, which I believe will be spent, judiciously, and as the
cadre of Indians today undergoing training shows that Indianisation is
absolutely the order of the day in this department, how can this House—
when the Government are anxious to improve civil aviation in India and to
develop it in uniformity with and parallel to other countries—refuse this
demand and vote its reduction to one rupee? Let me refer to another way
in which revenue will be obtained by the expenditure of this demand. We
know that India is now getting bi-weekly services, that the Dutch
Service flying between Karachi and Rangoon are planning to use Fokker
Fxxxvi machines of a more modern type, which consumes 110 gallons of
petrol an hour a8 compared with 75 gallons today; this wil mean

‘revenue’’ to this country: and, surely, it must be only the purblind man
and the prejudiced politician who will say that this money that is going
to be used is without any corresponding revenue brought in. I submit
that this money will be used with every prospect and every promise of
there being, beyond doubt, a good return, and it is foolish to reject this
demand and to seek to reduce the demand to ong rupee! I quite agree
with my Honourable friend, Sardar Sant Singh, that the time has come
when India should manufacture her own aeroplanes. I go further and say
that I think it has been the studied policy of the British Government for
obvious reasons to exclude this country from being properly trained in these
highly technical services, but that time has gone, and I think England is
now just as alive to the necessity of India building her own aeroplanes and
supplies a8 India is, and this demand for improving our civil aviation is a
beginning of this policy. Regarding Indianisation: You have only to look
at the cadre of officers who are in the Civil Aviation Department to see
that every one is an Indian, except just a few of the heads who are
edministering the department. 1 have before me a list of aerodrome
officers, assistant aircraft inspectors, pilots, instructors, etc., and every

‘name I see is that of an Indian. 8ir, when Government are desirous of
improving India’s civil aviation and keeping in step with other countries,
when Government show their anxiety to help us to develop our own air-
craft in this country, when the Government of India show their concern
in their desire to help us to build up or rather to improve & nation-building
department, I think it is very unwise indeed to seek to reject or reduce the
demand—I would go further and say that we should spend more money
on civil aviation. 8ir, when I was & member of the Indian Military
Academy Committee and we were discussing the subject of the India’s
Miltiary Air Force, I insisted that we should start the whole thing in
India and not depend for our training on England or Egypt. -And here is
.a scheme that in my opinion will be the nucleus of our future air force
and I personally know other schemes, e.g., aeronautical academy, etc.,
will follow and will provide Indie with everything aerial she wants. S8ir,
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this is a very necessary and a very desirable beginning, and I do think
‘that it will be to the interest of this country if this House realises that
the money that is being asked of this House is meant for a useful purpose
intended entirely for the benefit of India. I repeat, it is meant entirely
for the benefit of India, and I, therefore, support the demand and oppose
the motion before the House. (Applause.)

Mr. 8. Satyamurti: Sir, in the realm of finance, as in the realm of
morals, one error leads inevitably to another. (Laughter.) Sir, I would
oint out to this House that a financial acrobatic feat has been performed.
t is not alone & supplementary grant, but a new category of demands
‘has been created. I do not want, 8ir, your ruling on this point. If
Honourable' Members will kindly look at the bulky volume. . . . .

Mr. President (The Honourable Bir Abdur Rahim): The Chair has
‘already given its ruling.

Mr. 8. Satyamurti: I am going on another point now, 8ir. Your rul-
ing did not cover the creation of a new department. Your ruling, Sir,
-certainly cannot be questioned on the floor of this House, but I am now
‘bringing to the attention of the House the fact that among the original
Demands for Grante there is another new Demand No. 63-A. It used
to be ‘“Demand No. 638, ‘“‘Demand No. 64'', but who the financial and
«constitutional genius of the Government of India is who suggested to
them that, under a supplementary demand, you can create a new de-
tmand beats my head. Rule 44, at page 96 of the Legislative Assembly
Manual, says that:

‘‘A separate demand shall ordinarily be made in respect of the grant proposed for
veach Department of the Government, provided that the Finance Mimber may in his
discretion include in one demand grants proposed for two or more Departmenis, or
make a demand in respect of expenditure which capnot readily be classified under
-particular Departments.”

It seems there is a demand already—the demand for civil aviation,
that is Demand No. 68. Now this Demand 88-A is for civil aviation
again. I am not raising a point of order; I am merely pointing out to the
House that an opportunity is being used to create a new category of de-
partments altogether, called Demand No. 68-A, which is not in the de-
‘tailed estimates and demands for grants presented to this House; and I
submit that it is not covered by the Rule, which says:

“Or make a demand in respect of expenditure which cannot readily be classified
-under particular Departments.’”’

This can readily be classified under the head ‘‘Civil Aviation”. There-
fore, Bir, I object to this outrage on financial propriety and ask the House
to vote for ite rejection on that among other grounds. Then, 8ir, we are
told—my Honourable friend, the Baronet from Bombay, referred to it—
and I apologise to you, Sir, and to this House for not having read this
note early enough, but having read it, Mr. President, I want to draw the
ottention of the House o two or three important points. The first point
is this. At page 186 of this Volume XIV, No. 4, of the proceedings of the
‘Stending Finance Committee, we are told very seriously this:

“The Government of India have been forced to the conclusion that 1_;ho develop-
ment of ground organisation should be accelerated, and in view of the difficulty that
funds are not yet available from revenue in sufficient amounts, bave obtained th.o'
.agreement of the Secretary of State to provide funds for the purpose from capital.
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This was on the 27th August, 1934, when the Ohairman of the -Btanding
Finance Committee was 'the preserit occupant of the office of the Finance
Member of the Government of Indin. Therefore, this statement was made
to ‘the Standing Finance Connnmittee on his respounsibility that they had
got the sanction of the Secretary of Btate for this purpose. . The matter
does. not stop thero, In paragraph (b) Honourable Members j.vill.ﬁndh_ the

following statement of the Government of India:
. “'{b) Apart from the considerations that further expenditure is being forced upcn the
Government of India by humanitarian considerations and by their international
commitments, there is good reason ta believe that Lhe expenditure now proposed will
be remunerative, though not so direcily a8 in the case of railway or irrigation ‘projects,"

Détails are given later on as to how, according to the Government, this
will be remnunersative and various estimates are given, and we are assured
that they will be remunerative. Coming ncw to the Honoursble the
Finance Member's speech, he says: '

“I was not myself very happy about the decisipn to'chatgs to ‘cwpital thomd two
schemes which ure certainly mot in any strict sense of the word remunerative.'

1 quite agree. He has used the words—''not in any strict sense of
the ‘word"”, and, therefore, protected himseli from a formal contradietion
of the previous system. At the same time, it séems to e that a change
in the personnel of the financial officers of the Government of India or a
change in his own opinion ought not to commit the Government, or at
all events this House, t6 change an aceepted financial principle, and say
that this expenditure, which was originally agreed to be financed from
capital, ought now to be charged to the revenue surplus.

Then, Sir, I want to draw the attention of the House to another mat-
ter. At page 187 (roughly about the middle of the page) they will find
that the first category contains projects which are now urgently required
on existing air routes. They amount roughly to 53 lakhs and a half.
It is proposed to put these works into execution at once. The second
category contains works which, though not actually required at prosent,
‘may become véry urgently required, if certain developments now stmmgly
indicated should oceur. The cost of this amounts to about 89 lakhs.
Various schemes set out in the Schedule huve not in all cuses been worked
in detail, and some of them may have to be modified or amplified before
they are finally sanctioned, but, as has already beén stated, the Schedule
shows a totul expenditure of 58} lakhs which is proposed to incur at once,
and a further possible expenditure of about 39 lakhs which may be
required urgently within the next three years. Now, B8ir, I want Hon-
ourable Members to notice this fact that even with regard to this 53}
lakhs there mre schemes which are not completely worked out and which
will haye to be revised, modified or amplified. With regard to the 89
lakhs, it is only for a further possible expenditure during the next three
years. I put it to you, Sir, and.to this Honourable House, whether it
is right that the machinery. of a supplementary, demand, which is in-
- tended for an unforeseen expenditure in the year, should be allowed to
be utilised for the purpose of finpncing schemes, some of which are still
not final, and & good portion of which are still in the realm of possi-
bility. I do put it to the House that it will be certainly violating all
dlementary canens of financisl propriaty and budget control, if the House
is askedl 'to>vote 924 -lakhs for these comtimgent expenses.

The last point I want to impke is as régards fhe threat, for I cannob
conceive of it in any other manner, which the Honourable the Finance



. DEMANDS FOR BUPPLEMENTARY GRANTS, 3017
. : L

' Member gave, that unless we carmark this 34 crores of surplus somehow
or other und sanction it by our votes before the end of the year, it will
automatically go towards the reduction of the debt. I join with my
friend, the Deputy Leadér of the Opposition, in asking the Honoutable
the Finwnce Member to state what is the financial authority or rule or
practice, which requires that aulomatically all the surplus should go to
the reduction or avoidance of debt. 1 am ignorant on the matter, and
1 shall be obliged for enlightenment. But, Sir, I do feel that this House
as_representing the taxpayers many of whom are the poorest in ths
country, should be loath to allow money to be spent on projects ‘which
muy otherwise be very desirable, but which we have to consider in re-
dation to the other demands on our purse. These demands are the abso-
lute need for relief of the taxpayer, the absolute need for lowering the
postage rates, the absolute need for exempting the lower incomes from
income-tax. All thesp are matters on which.-most sections, of 4he House
_feel strongly. It seems to e, therefore, that the House will be ill-
advised in following the advice of Colonel Sir Henry Gillney who seemed
to think that u vote for my friend’s motion will mean that this House is
aguinst civil aviation. That is not the ense. It is n case of asserting
_its finangial control. Indeed, your ruling, Sir, was so ecarefully and
_guardedly worded, if | may say so respectfully, that this House, 1 think,
would be upholding its prestige and its control over the Finance Depart-
ment and oun the manner of spending this moncy, if we vote for this
motion and refusc to give them this money. T want to warn the House
that, apart from the question of utilising the surplus for this_ purpose,
and upart from the fuct that most of these schemes aré in the realm of
future, 'they are not complete schemes;  they are not detailed scheies,
they ure not even approved schemes,—apart from all this, I. think this
" House ought to tell the Finance Department that they eanuot go .on
. trifling with the finances of this country, und bring forward o demand
_for B2} lakhs with unbaked details, and without telling the House how this
"money is to be spent and creating a new demand called No. 68-A. I,
therefore, beg this House most respectfully to vote for this motion.

8ir Cowasji Jehangir: Mr. President, I'think it is most unfortunate

.that a vory important subject like this should have been presented to
, this, Honourable House in the way it has been. Here is the question of
the future of civil aviation in this country. There are proposals for an
expenditure of no less than 92 lakhs of rupees, and the first time ‘it
comes before this House for comsideration is by a supplementary de-.
mand. Surely, this House has a right to demand from Government
greater facilities for considering snd discussing schemes of this import-
_ance which involve an expenditure of nearly a crore of rupees and ‘to

. protest at these having been brought up by means of a supplementary
demand. We were hoping that thesec supplementary demands would have
been dealt with by this House within a day or so but I am not at all
surprised that we have taken the time that we are taking since these
demands involve wide principles and involve s scheme which is concerned
with the future policy of civil aviation in this country. Therefore, Sir,
I greatly regret that this important question should have been brought
. before this House in the manner it has. Secondly, I regret that there
should be o discussion as to how this scheme should be financed, namely,
whether it should be financed from capital or from revenue. There ean
be no doubt that originally Government intended that this scheme should
be financed from capital, but my Honourable friend, the Finance Mem-
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ber, said that he had some doubts whether this scheme was remunerative-
enough to justify him in sanctioning capital expenditure. Well, Sir, my
Honourable friend may have his doubts and as the watch-dog of our
purse he has justification perhape in thinking that the scheme, us placed
before the House, does unot justify expenditure from capital. On the
whole it rather relieves me to think that the Finance Member of the-
Government of India should be so strict. It is his business to be strict
and I do complement him on that strictness. But, Sir, let us see where-
he gets this money from that he proposes to hand over to his Honourable
colleague on his left. 1t is the surplus money from the budgets of the-
last tvy&» or three years and that surplus accrued from the taxation which:
we paid.

The Honourable Sir James Grigg: It is one year's surplus.

8ir Oowasji Jehangir: All right it represents one year’s surplus. Hav--
ing got that surplus and instead of using it for purposes that would meet
with the approval of this side of the House, he quietly hands it over to-
his Honourable colleague and says: ‘“Tuke this crore. 1 had my doubts.
about raising a loan for this purpose, but here I have got this amount.
Take it, and we will put it before the Assembly in a supplementary de-
mand.”’ (‘“Hear, hear’" from Congress Party Benches.) I think that has
prejudiced the case. It has prejudiced the Government case because of
the method they have adopted. It has diverted the attention of this
House from the merits of the case.

The proper method of dealing with such important matters is by way
of a Resolution. Get the House to adopt your scheme and then ask the:
House to make financial provision. Instead of that, as I have already
explained, another method has been adopted and therefore I will repeat
that I honestly feel that the merits of the case are not being properly
considered due to the faulty method in which the case has been presented
by the Government. Sir, this morning we expressed our opinion fairly
definitely as to how this surplus ought not to be used. (Hear, hear.)
There has been considerable criticism alreadv all over the country ahout.
how this surplus is proposed to be utilised by the Honourable the Finance:
Member. I have great sympathy with that criticism. 8ir, do not let
us mix up the issues. Fortunately or unfortunately a very important
scheme is placed before us for our consideration at this most awkward’
time during this Session. Is this scheme a good one? Does it deserve
encouragement? That is the first issue. Having decided that issue, the-
second issue is, should we allow this money to be handed over to the
Honourable Sir Frank Noyce’s department for this scheme? Now, on
the first issue, I am inclined to think that the scheme is a good one on its
merits. We want civil aviation in this country. We want to en-
courage civil aviation as far as it possibly lies in our power.
We desire to vote all adequate sums of money for the encouragement of
civil aviation. That is the broad principle. Secondly, if the scheme 18
remunerative,—I am not going into the comparative merits of remunera--
tive schemes,—if it can be called remunerative by Government, if that
is the word used in the report, ‘‘remunerative’’, then I contend that the
monev should come from capital. (Hear, hear.) If now the Honourable-
the Finance Member will conclusively prove that the scheme is not re-
munerative, that the report that was placed before the Standing Finance
Committee was not quite accurate, that the sanction of the Finance Com-
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mittee was obtained to this scheme on facts and figures which are not
quite correct, he will have to stand corrected on behalf of the Government.
But so long as this report is before this House, which report goes to show
that the schemes are expected to be remunerative, in the same breath the:
Government cannot come and ask us to sanction money for this scheme oug
of revenue and not out of capital. Now, 8ir, the two issues 1 have placed
before the House, I have answered to the best of my ability.

The next point that was raised by the Honourable the Finunce Member
was that if we did not agree to this scheme, the money would go to the
reduction of debt, and that we would not be able to make any use of it.
He said that there was a rule by which at the end of this month all money
autornatically would go for the redemption of debt. I am not going to
contest the position he has taken up in theory, but in practice I respect-
fully beg to point out to him that he is not quite right. Suppose that it
does go for the redemption of debt and suppose after the end of this month,
we come to the conclusion that more money ought to be spent for some
useful purpose or that further relief should be given to the taxpayer, we
will hiave a justification for demanding from the Honourable the Finance
Member that he should budget for a deficit budget, because we have
merely through an accident enabled him to reduce the debt. (Hear, hear.)
Having reduced the debt today on the one hand, we can demand on the
other that he draw upon loans to a greater extent than he intended to do.
Therefore, in practice, Mr. President, I do not think verv much of his
argument. (Hear, hear.) He may carry this surplus to debt redemption,
but we can also, on our side, if we have the strength of voting power,
nullify the ultimate result. He has finally the power of certification.
We can insist upon his having a deficit budget to the extent of the money
that we allow him to carry to debt redemption, but he has the final power
of certification. That is the constitutional position. I do not think he
will contend that I am wrong. This has happened all through the Finance
Member’s desiring suddenly to finance these schemes out of revenue. We
disagree with bim. We think they ought to be financed out of capital
and if insisting upon our point of view being carried out results in a deficit
budget, it is a deficit budget not reallv in practice but merely in theory.
Therefore, Sir, I would respectfully suggest that this House do what it
did this morning (Hear, hear) and approve of this scheme, but refuse
it to be allowed to be financed out of revenue. I am not going to tell
the Honourable the Finance Member how I am going to vote or what I
am going to do in immediate future with regard to his other proposals.
I am not going to say that I will insist upon the reduction of the salt
tax, I am not going to say whether I am going to insist upon a further
reduction in our income-tax surcharge, ner am I going to suggest just now
what should be done with regard to the postal budget. We will consider
these questions on their merits, keeping in mind, that we have reduced the
debt of this countrv to the extent of about 86 lakhs this morning and I
trust about 98 lakhs this afterncon. (Hear, hear.) Keeping those two
points in view, we shall deal with the budget in the future, but I do not
commit myself personally as my Honourable friends have done with regard
to one side of the budget or the other. I-would again very respectfully
suggest that we carry out this morning’s programme and not condemn a
good scheme merely because it happens to be placed in an unfortunate
manner before this House. While following the very good principle, Mr.
President, that schemes which are remunerative or that involve large
expenditure on permanent measures such as building research institutes
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,ahauld be ﬁnamed from capitul, { .um sure. thag . tlm Honqumbk the
‘Em.uuu. M.g.mlur ml] watch our interests to see that the depultmwts do
Aot carry this oo far and ask him for monies from louns which ought to
‘be miet out of revenucs. A laxity on-our part might lead in the future to
moneys being spent out of loans which, justifiubly ought to be credited to
revenue. I have known that happen before, and I feel surc that this side
of the House will be alive to that dnnger just as the Honourable the
Fmame Mnmhu- i8 sure ‘to 'be on l.uu side of the Houag

' The Honourable Sir Frank Noyce: Sir, it is, to say the least, verwy
‘unfortunate from my. point of view: that this debate should have taken
‘the-turn it has. It seems quite evident that a very large section of the
House is not ‘willing to consider the propssal before it ‘on its merits but
.wishes to side-track it on a techmicality. Now, Sir, T am rot s financial
expert and 1 do not propose to maké any contribution tn the discussion
regarding “thie canons of finaneiat proprietyv, except to point et that in
‘the memorandum we submitted to the ﬁtnndmg Fmance Comrmttec we
sald that we (thnt ig, the Government of India):

“Have béen forced io the uuwluamn that the d.ewelnpmuu uf gmund plgamsauun
“ghounld be ‘actelerated and in ‘view of the difficulty that funds are mot vet availahble

from ravenwe in sufficient amoants, heve obtained - the ug-reemem of - the Eecremr\i of
Biate to:provide funds for the pugpose from eapital.”

‘Tt is, therefore, cvident' ‘that dur feeling at tho outsef was that ﬂns
money 'ought to be pmﬂded from’ revenue and we are now reverting to
the ‘position which we felt we gught to have taken up in the first instance
‘but ‘which we were not able ‘to take ip owing to financia® conditions. My
"Honourable “fricnd, Bir Cowhgji Jehangir, also read out a passage which
he considered proyed the point that this expenditure should be debited to
‘capital. *‘There is good reason fo believe that the expenditure now pro-
"posed will be remunerative”. But, Sir, as has bappened once or twice
{:efare in this House, he dld not go on to complete the sentence. The
aentence goes on: K

“‘though not so ﬂlracil.y as .in the ciuse uf nulwnq ar Irngahou ;w.pcbs ",
‘ ;N’sz the memorandum proceeded to_point out: that a good deal -of the reﬂum
would be indirect., In the circumstances, Sir, it is not necessary for me
‘to enter ut length into the marits of this cage. 1 am very sorry.not to have
.an opportunity of doing so for.I should have liked to attempt to convince
the House,—I might not have been Buccessful,—of the merits of the
proposals placed before it. I should have liked to point out to my Hon-
- gurable friend, Pandit Govind Ballabh Pant, that this was a ease of
economic plunming .and that- we wore endeavouring to think ahead within
.our resources. ' I should also have :endeavoured to point -out the prospect
that. schemes like this, new aectivities like.this, new careers that those
.-activisies gpen, hold out of doing a little,—~they vannot do much at
- present but they bave great potentialifies—to:help to solve the problem
" of unemployment. - -Now, . Sir, 1:am- débarred from doing that’ by the fact
- that the -Hovwe. I gatlier. is:not prepa¥ed-to deal with this: proposal
. expepit. on the inarrow point of finanvisl propriety; and therefore I shall
. confine myself to making n few comments on the speech'of my Honour-
-Able. friend, - Sevdar Sent Bingh. T commot allow that to pass without' a
i~ohallenge for & more unfair presentation of a-case I have seldom listeried
.40 in this House. My: Honrourable friend dug up certain debates'of 1927
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and 1928. 1 can assure him that as far as civil aviation is concerned, 1927
and 1928 are as dead as the dodo. I would ask him, what about the
discussions of 1983 in the Simnla Session of the Assembly? I do not
remember whether he was present or not. :

Mr. ¥. E. James: Ho was; I can never forget Sardar Bant Singh.

» The Honourable Sir Frank Noyce: I am sorry I have not got Mr.
James’'s memory, but if he was present in the Simla Session of the
Assembly, why has ‘'he not referred to the discussions them? Why does
he ask us now what we have done to create an Indian company with
rupee capital?  Bir, I explained at great length on that occasion to' the
House that that was exactly what we had done. T explained the rather
complieated arrangement for the transit of mails across India. I ex-
plained the relationship between the Indian Trans-Continental Airways, u
vompany with rupee capital and with a majority of Indian directors’ in
which the Government of India have invested, I think, Re. 24 lukhs—
1 explained the relationship between that company and Indian National
Airways, another Indian company with rupeé capital and with a majority
of Iudian directors, on the one hand, ‘and with Imperial Airways on the
other. My Honourable friend has taken absolutely no notice of that
most important development which took place only the year before laat.
He hus not referred to the fact thut there is another important company
operating services in India: which is a purely Indien - company and, I
imagine, with entirely Indian capital; and that is Messrs. Tata's service
from Karachi to Madras, which we hope shortly to see ‘extended to
Colombo. I would ask whether that is nol more than a sufficient fulfil-
ment of the promise made in this House in 1827 and .1928 which : my
Honoursble friend quoted. And then, Sir, he referred to the training
of Indians and asked what we were doing in that direction. Thers,
again, [ think the figures show that we have done und are doing our
best. My Honouruble friend seems to demund that Indians without
training or with a modicuin of training should be at once put at the
head of affairs. 1 cannot think that this House will support that de-
mand. Tet us take the *'Dufferin’’ cadets for example. They are ex-
cellent material, and 1 should like to add wmny tribute to the many which
huve been paid to the excellence.of the *‘Dufferin’’ cadets; but nobody
in his senses would demand that those cudets only a year or two after
they leave the ‘‘Dufferin’’ should be placed in charge of a battleship or a
big merchant ship. And that is exactly the position here. We are train-
ing Indians up to be able to pilot the big air liners but you cannot put
them in charge of those air liners at once. The toll of air accidents
every week shows the extent to which experiemce is-nbcessary’ befurs you
can do that. I think it is worth telling the House.that we heve: gpent
nenrly half s lakh on the training of Indians in England to fill varous
posts in connection with wir transport. We have subsidised Flying Clubs
in this country at considerable expense and they have trained something
like 450 pilots from amongst whom the big companies, Indian Trans-
Continental Airways, Tata's and . Indian National Airways, select _their
personnel. Indian Trans-Continental Airways are employing 60 Indians
in the higher posts now. They have two probationary firet officers, two
licensed engineers, 30 other skilled engineers and 26 unskilled engingers.

Tata’s have four Indian pilots, one Indian enginger and eight Indisn
meohanics. Indian National Airways bave two Indian pilots, 24 Indian
ground engineers, fitters, etc., and one Indian Aerodrome Officer. This
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question of Indianisation has occupied the attention of my department
very closely, and it will continue to do so. We have made agreements
with the operating companies that they should do their best to help us
in training Indian personnel and in employing them. I submit, Sir, that
my Honourable friend’'s charge against the department on this account
.18 absolutely without foundation.

As I have said, I could have wished for a better opportunity of trying.
to convince the House of the merits of this scheme, and of trying to
show the extent to which we are endeavouring to conform to our require-
ments and obligations. My Honourable friend, Sardar Sant Singh, was
at a loss to know what the humanitarian and international considerations
were. The point there is that, under the International Air Convention, a
country has a right to give or refuse permission to the operation of air
-services across it territorial limits. We have that right to give or refuse
to foreign air services permission to cross our territorial limits; but most
.countries in the world, at any rate all the prominent civilised countries—
and I maintain that India is a prominent civilised country, a contention
against which, I am sure, there will be no argument—have given per-
-mission and we have followed their example. It was in accordamce with
the terms of the Air Convention that we have given the Dutch and French
services permission to operate across India. .

Mr. M. A. Jinnah: Would the Honourable Member tell me why the
Government did not, by way of a Resolution, put the matter before this
House instead of coming up with a supplementary demand? I would
like to know what the difficulty was.

The Honourable Sir Frank Noyce: That is a question which, I think,
my Honourable friend, the Finance Member, has already answered.
(Laughter.) The House may not be satisfied with his reply, but, at any
rate, he has replied, and I may point out in this connection that the last
important debate we had on this subject was on a supplementary de-
mand: the one in Simla was on a supplementary demand. A different
line was taken on that occasion from the line that has been taken today.
But to refer to what I was saying, the point is that under our inter-
‘national obligations we have to keep up at least a minimum standard in
the matter of aerodromes and other arrangements, and it is in order to
make up for the loss of ground during the last nine or ten years that we
-are asking for this 93 lakhs.

I think that is all that 1 can say, and I can only express my deep
regret that my arguments will not in all probability prove very effective.

Some Honourable Members: The question may now be put.

Pandit Govind Ballabh Pant: Sir, the Honourable S8ir Frank Noyce
seems to have renounced himself to the helplessness of the situation. In-
the circumstances, it is not necessary for me to deal with the merits of the
proposals that find place in the report of the Finance Committee. He tried,
however, to controvert some of the statements made by Sardar Sant Singh.
1t is unfortunately my duty to state before the House some facts as I
know them. He said the Trans-Continental Airways satisfied the condi-
tions that had been imposed for the flotation of an Indian company with
mapee capital. In name, it does; in reality and in spirit, it does not. In
fact, in the Trans-Continental Airways, 51 per cent. of the ocapital is held
by the Imperial Airways, London, so that. . . ;
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The Homourable Sir Frank Noyce: I did not deny that for & moment:
1 did not say there was & majority of Indian capital invested: I said tl}:;at
it was an Indian company with a majority of Indisn directors. The ot e;
two companies have a majority of Indian capital and I .expla.lped-—fagaln
wigh my Honourable friend opposite had read the previous discussions on
the subject—I explained very carefully in the course of the discussions llln
Simla in 1983 the resson why Imperial Airways held 51 per cent. of the
capital of Indian Trans-Continental Airways, and the advantages to India
which accrued from the arrangement as a whole.

Pandit Govind Ballabh Pant: On the whole, to me it is not in any way
a position of profit, of self-respect or of advantage to this country that the
majority of the capital in the company should be held by foreigners, with
the right certuinly of returning u majority of directors. It does not matter
whether they are Europeans or Indians. The fact thet has to be consi-
dered is who is the controlling suthority, who nominates and who appoints
these directors; and under the constitution of the Trans-Continental A'm;fe.
four out of the seven directors are to be appointed by the Imperial Air-
ways, London, so that the majority of directors will alwaye be nominated
by foreigners and the control of the company will always vest in the hands
ot foreigners. That is obviously not a position over which we oan congratu-
late nurselves or for which we can thank those who seem to be perfectly
satisfied with the constitution of that compsny. 1 will not say snything
about the Indian National Airways nor will I refer to the circumséances in
which this company was formed and the manner in which it was constituted.
It was floated by a gentleman who had been responsible for the Clive
Engineering Company, which went into liquidation with a losa of Indian
capital to the cxtent of over Rs. 20 lukhs. The Government have given
n monopoly to this company and they have undertaken that no other com-
pany will have any subsidy or will be allowed to carry the mails in the
branch lines so long as this company is there. There are various other
features, but, at this late hour in the day, I will not refer to them. In
these companies to which reference hus been made by the Honourable the
Industries Member, the Furopeans are receiving double the pay of Indiuns
for the same services, for perfarming identically the same work; and the
majority of workers in higher grades, by far the majority consiste of mon-
Indians. I would like to know whether there is any single Indian under
training in this company at present. There arc many questions releyant
and highly usefu] whicg would have thrown considersble light on this
department and its activities; but I refrain fram addressing myself to them
at this late hour in the day. As even the Government Member in charge
has accepted the inevitable position, I think it is unneee for me to
say more in this conneotion. I hope that my motion will be accepted
unanimously by all the non-official Members in this House. T beg leave,

8ir, to withdraw my motion, and request Honourable Mem
out the original motian. I Members to throw

The motian was, by leave of the Assembly, withdrawms.

Mr. President (The Honourable Sir Abdur Rahim): The question ia:

“That a supplemen sam, not exeeeding Rs, 92,57,000, be

gmo;:lrlnmcdc.;:ncllhto ;Is t'ra tbefahxnrgeah w{%ch will come in ms?s:tﬂ :mnm -:oz:::é
e g the ay o i ‘Transt h

for the Development ‘of Ciwﬂ’Am:t‘.:”' %5, in repect of T er to the Fun
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Abdoola Harcon, Beth Haji,

Abdul Asiz, Khan Ba.hldu.r lhln

Abdul Matin Chsudhua

Ahmad Nawaz Khan, Major Nawab

Allsh Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.

Ayyar, Rao  Bahadar A. A,
Venkatarama.

Bajpai, Mr. G, 8.

Bewoor, Mr, G. V.

Bhagchand Bom, Rai Bahadur Seth.

Buss, Mr. . C.

Chatuj J M

Craik, 'f'he Honourable Sir Heury.

Da]nl Dr. R. D,

DaSouza, Dr. F, X.

Drake, Mr. D, H. O.

Ebrahim Harcon Jaffer, Mr. Ahmed.

Ayyangar, ‘Mr, M. Ananthasayanam.
- Azhar Ali, Mr. Muhammad.
Bajoria, Babu Baijnath,
‘Banerjea, Dr, P, N
Baqui, Mr. M. A
Bardaloi, Brijut N. C..
Bhagavan Das, Dr.
Chhmﬁwtghyam Mr.

Thettiar, Mr, T, 8. Avinashilingam.
" Chetty, "Mr. Bum Veacatachelam,
Das, B.

Das, llr anh Kumar.
Du, Pandit Nilakaniha

Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabbai J.
Deshmukh Dr. G. V.

Fakir Chnnd, Me,

Gadgil, Mr. N. V.

S e, Seth.

Govin a8,

Gupta, Mr, Ghanshiam . Singh.
Hosmani, Mr, B K.

adhe, Mr K. M

Jehangir, Sir Cowas

Jogendra 8in 2
K‘hi:, Dr, lg?lﬂi

Amarendra
>

Kirpalani, Mr. Hiranand Khmhm

Lal Chand, Captain Rao Bahadur
Chaudhri.

-Lindsay, Sir Darocy.

Lloyd, Mr, A, H,

. H. A F,

. Morgaa, M. G.

Muhammad  Nauman, Mr.

Mukerje, Mr. N. R.

Mukhenjee, Rai Bahadur Bir Batya
Charan.,

Nayar, Mr, C. Govindan,

Noyce, The Honourable Bir Frnnk

Owen, Mr, L.

Re._;ah Rao Bahadur M, O.

Gajapatiraj, Maharaj Kamar YVijays . Rau, Mr, P, R.

Ananda. i Row Mr. K, Sanjiva,
Ghiasuddin, Mr. M, ! Snrma, Mr. R. 8.
Ghulam' Bhik Nairan mf ! Scott, Mr. J, Ramsay,
Gidney, Lieut.-Colonel Bir nmy. I Scott, Mr. W. L.
_Graham_ Bir Lancelot. j Bher Muhammad Khan, Captain
Grigg, The Honourable Bir James. | Sardar
Hidayatallah, Sir Ghuhm Hossain, | Biddique “Ali Khan, Khan Bahib
Hockenhall, Mr. F l Nawab,
Hudson, Bir Leuhc ’ Singh, Mr. Pragynm:u Prashad.
James, Mr. F. E. Bircar, The ourable Sir
Jawahar Singh, BSardar Bahadur Nripendra.

Bardar Bir. Bloan, Mr. T
Jinnah, Me. M, A, Swithinbank, Mr., B. W.
Joshi, Mr N. M. Tottenham, Mr. G. R F.
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Agron, Mr, Samuel. Lahiri Chandhury, Mr. D. K,
Aney, Mr, M, B, Maitra, Pandit Lakshmi Kanta.
Asaf Ali, Mr, M, Mangal Singh, Bardar,
Mudsliar, Mr. C. N. Multhuungn.

Muhammad Ahmad Kazmi,
Murtaza BSahib Bahadur, mulvi

N nra Rao, Mr, K,

P Pandit 8ri Krishna Dutta,
Pant, oot Govind Ballabh.
Raghubir Narayan sSlngh Choudhri.

Rajan, Dr. T, 8. B.
RBaju, Mr, P. 8. Komaraswami.
Mohan Lal,

Ranga, Prof. N. G.
Saksena, Mr.
Sant Smgh Sardar,
Satyamurti, Mr, B.
Shafi Daudi, Maalvi Muhammad,
Sham Lal Mr.
Shuodnsa Daga, Seth.
mﬁ Mr, Ram Narayan.
Bin! a, Mr Anugmh vann
Mpr - Batya Narayan.
Blnha Mr. Shri Krishna.
Bom, Mr, Buri’yn Kumar,
Bri Prakus,
Thom Maung, U
‘Mz B. B
Zmuddm Ahmad, Dr,
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Mr. President (Thé Honourable Sir Abdur Rahim): The ‘‘Ayes” are §7,
and the “*Noes™’ are 57. I vote for the ‘‘Ayes’’.

The motion was adopted.
«

The Honourable Sir James Grigg: I understand that all Parties in the
House are prepared, with your permission, to take a division without
speeches on the next motion relating to Broadcasting, where precisely
similar considerations arise. I have consulted the Leaders of Opposition
Parties. .

Mr., President (The Honourable Sir Abdur Rahim): The Chair will only
say this, that it hopes Honourable Members will see that these motions
for supplementary demands are concluded on the next official day.

The Assembly then adjourned till Eleven of the Clock on Friday, the
29th March, 1935.
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